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Report of the Joint Committee constituted by Hon’ble NGT 

(Central Bench) in the matter of Original Application No. 

60/2023 vide order dated 26-07-2023; Kuldeep Singh 

Rathore V/s State of Rajasthan & Ors. 

 Mr. Kuldeep Singh Rathore resident of Village Iyara, Tehsil  

Sujangarh, District Churu had sent a letter petition which was treated 

and registered as Original Application, earlier in NGT Principal Bench 

and here forth now transferred in NGT Central Bench for the matter 

related to alleged encroachment, illegal mining and revenue loss with 

respect to 04 mines and 1 stone crusher located in Village Dungras 

Athuna, Tehsil Bidasar and Village Gopalpura, Tehsil Sujangarh, District 

Churu. 

 Taking suo moto cognizance, Hon‟ble NGT Principal Bench vide its 

order dated 24-05-2023 in this matter constituted a joint committee 

comprising of District Magistrate Churu, State Pollution Control Board 

and District Forest Officer for collecting relevant information including 

assessing extent of environmental damage caused and subsequently 

submit a factual as well as action taken report.  

 Not satisfied with the report of the joint committee due to 

contradictions, discrepancies, and lack of detailing, NGT Central Bench 

passed the following order on 26-07-2023: attached as Annexure- R-1. 
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 14. “……..We are not satisfied with the above Report. Hence, we 

constitute a new Committee comprising (i) Member Secretary, 

Rajasthan State Pollution Control Board, (ii) CPCB, (iii) Integrated 

Regional Office, MoEF&CC, Jaipur (iv) representative of Additional 

Chief Secretary, Mines, State of Rajasthan and (v) representative of 

PCCF, State of Rajasthan. State Pollution Control Board and CPCB 

shall be the Nodal Agency. The said Committee shall visit the site, 

collect relevant informations and submit Report within one month 

before Registrar Central Zonal Bench, Bhopal ….” 

 Accordingly, following officers from the concerning departments were 

nominated for the Joint Committee. (Copy of nomination letters are 

enclosed as Annexure-R-2) 

S. No Name of Department Name of Committee Member 

1 Rajasthan State Pollution 

Control Board  

Sh. Vijai N 

Member Secretary,  

Rajasthan State Pollution Control 

Board, Jaipur, Rajasthan 

2 Representative of 

Additional Chief 

Secretary, Mines, State of 

Rajasthan 

Sh. Mahesh Mathur,  

Additional Director (Mines), Jodhpur 

Zone, Jodhpur, Rajasthan 

3 Representative of PCCF, 

State of Rajasthan  

Shri Ram Karan Khairwa 

CCF, Sikar, Rajasthan 

4 Representative of 

Integrated Regional Office, 

MoEF&CC, Jaipur 

Sh. Mahesh Dutt Purohit,  

Scientist „D‟,  

Sub Regional Office, Jaipur, RO 

Gandhinagar, MoEF&CC, GoI, 

Rajasthan 
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4 Central Pollution Control 

Board 

Dr. Yogendra Kumar Saxena 

Scientist „C‟ 

Central Pollution Control Board, 

Regional Directorate, Bhopal, Madhya 

Pradesh 

 

CPCB and RPCB Being the Nodal Agency in this matter, coordinated with 

all the concerned departments and a virtual meeting was convened on 

08.08.2023 for preliminary discussions and fixing the date of site visit 

and it was decided to schedule the site visit on 16.08.2023. 

Prior to the site visit, an on-site meeting of all Committee Members as 

well as stakeholders was convened at Panchayat Samiti Bhawan, 

Sujangarh, Churu, Rajasthan. It is pertinent to mention that the 

Complainant was also invited to this meeting. Attendance sheet is 

attached as Annexure- R-3. 

This report is being filed by the aforementioned Joint Committee after 

conducting the field visit on 16th of August, 2023, looking in to the 

issues raised by the applicant and discussing with all stakeholders i.e. 

Department of mines and Geology, Rajasthan SPCB, mine lessee as 

respondents, Department of Forest and CPCB. 
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Background and Specific Issues in this matter:- 

1. Sujangarh and Bidasar Tehsils of District Churu are rich in non-metallic 

minerals, majorly masonry stone and small reserve of marble stone. Area 

under reference has mines and stone crushers of major economic 

activity.  

2. The applicant has mainly alleged that there has been illegal mining by 

the lessees resulting in loss of revenue to the State, mining beyond the 

allotted lease area, mining in nearby forest land, encroachment and 

illegal mining on Katanirasta (common pathway) in Khasra No. 139 and 

140, operation of mines without valid Consent from the State Board and 

illegal raw material sourcing by M/s Maa Durga Stone Crusher Village 

Chadwas, Tehsil Sujangarh, District Churu, Rajasthan etc. 

3. The Complaint and subsequent judgments have highlighted following 

concerns: 

Complaint Issues Raised 

Complaint Letter 1 with reference to 

ML No. 31/2007 (Kuldeep Singh) 

located in Village Gopalpura, Tehsil 

Sujangarh 

1. Lessee is doing illegal mining on 

nearby forest land and taking 

the raw material to Maa Durga 

Stone Crusher Village Chadwas, 

Tehsil Sujangarh, District 

Churu. 

2. Allotted lease is of 1 hectare 
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while lessee is doing illegal 

mining on 7 hectares. 

3. Revenue loss due to illegal 

mining  

Complaint Letter 2 with reference to 

ML No. 01/2020 (Kirta Ram) 

located in Village Dungras Athuna, 

Tehsil Bidasar 

1. Lessee is not mining allotted 

lease while using rawanna of the 

mine to cover up illegal mining 

on forest land nearby Khasra No. 

1684/636, Village Gopalpura. 

Complaint Letter 3 with reference to 

ML No. 39/2013 (Nirmal Stone) 

Village Dungras Athuna, Tehsil 

Bidasar 

1. Illegal mining by lessee. 

2. Encroachment and illegal mining 

on Katanirasta (common 

pathway) in Khasra No. 139 and 

140 

3. Revenue loss due to illegal 

mining 

Complaint Letter 4 with reference to 

ML No. 95/2005 (Kuldeep Singh) 

located in Village Gopalpura, Tehsil 

Sujangarh 

1. Lessee is doing illegal mining on 

nearby forest land and taking 

the raw material to Maa Durga 

Stone Crusher located at Village 

Chadwas, Tehsil Sujangarh, 

District Churu. 

2. Mine is operating without valid 

Consent to Operate. 
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3. Allotted lease is of 1 hectare 

while lessee is doing illegal 

mining on 5 hectares. 

 

Factual Observations:- 

1. As per records of revenue department, AME Office Churu, and Rajasthan 

SPCB, following are the brief details of the mining leases: 

Sl. 

No. 

Name of 

Mine 

Address Area CTO Status 

1 (Kuldeep 

Singh) 

ML No. 

31/2007 

 

Khasra No.-1684/636, 

Village- Gopalpura, 

Tehsil- Sujangarh 

District-Churu, 

Rajasthan    

1.0 

hectare 

CTO was valid upto 

31-03-2023 

Expired CTO at 

present.  

Copy of CTO 

attaches as 

Annexure- R-4. 

2 (Kuldeep 

Singh) 

ML No.- 

95/2005 

 

Khasra No.-1684/636, 

Village- Gopalpura, 

Tehsil- Sujangarh 

District-Churu, 

Rajasthan    

1.0 

hectare 

CTO was valid upto 

30-06-2021 

Expired CTO at 

present.  

Copy of CTO 

attaches as 

Annexure- R-5. 

3 (Kirta 

Ram) 

ML No. 

01/2020 

 

Khasra No.- 90, 

Village- Dungras 

Athuna, Tehsil- 

Bidasar 

District-Churu, 

Rajasthan    

2.95 

hectares 

Valid 

CTO is valid upto 

31-05-2026 

Copy of CTO 

attaches as 

Annexure- R-6. 
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4 (Nirmal 

Stone) 

ML No.- 

39/2013 

 

Khasra No.- 471/141, 

Village- Dungras 

Athuna, Tehsil- 

Bidasar 

District-Churu, 

Rajasthan    

1.0 

hectare 

Valid 

CTO is valid upto 

30-04-2028 

Copy attaches as 

Annexure- R-7. 

 

2. Comprehensive technical details of aforementioned leases are annexed 

as Annexure-R-8. 

ML No. 95/2005 and ML No. 31/2007 

3. Two Mining Leases by the name of Kuldeep Singh (ML No. 95/2005) 

and Kuldeep Singh (ML No. 31/2007) are adjacent to each other 

located on same Khasra i.e. Khasra No.-1684/636, Village- Gopalpura, 

Tehsil- Sujangarh. ML No. 95/2005 and ML No. 31/2007 were allotted 

by Department of Mines and Geology on 08.03.2006 and 28.02.2018. 

Kuldeep Singh (ML No. 95/2005) and Kuldeep Singh (ML No. 31/2007) 

had obtained EC from SEIAA and DEIAA on 05-05-2016 and 23-02-

2018 respectively and obtained first consent to establish from 

Rajasthan State Pollution Control Board on 20-03-2006 (earlier EC was 

not required for small mines therefore CTE date is before EC date) and 

15-05-2018 respectively. Presently, Consent to operate (CTO) from 

Rajasthan SPCB of these mines were valid upto 30-06-2021 (ML No. 

95/2005) and 31-03-2023 (ML No. 31/2007). At present, both mines 

have expired CTO and no valid consent from the Rajasthan State 

Pollution Control Board. As per the official records of Assistant Mining 
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Engineer, Churu, Rajasthan the production of minerals has not taken 

place since the expiry of the consent to operate of both mines.  

4. During the field visit of Joint Committee on 16th August 2023, it was 

observed that both mines were non-operational and following are the 

specific observations: 

a. The Mine is in the Khatedari Land (own land) and no Revenue land 

and forest land in involved in the lease.  

b. It is clearly visible that mining has been done beyond the allotted 

mining lease area however, the extend of illegal mining is within 

the Khatedari Land only and mining work has not extended into 

the forest land located nearby as per the letter number S. 

No./Survey/DCF/2023/6080 dated 18.07.2023 issued by the 

office of Deputy Conservator of Forest, Churu, Rajasthan attached 

as Annexure-R-9. 

c. The minimum distance of ML No. 95/2005 and 31/2007 from 

nearby Forest Land is 70 meters and 42 meters respectively. 

Copies attaches as Annexure-R-10. 

d. The Department of Mines and Geology has already initiated action 

on the reports of illegal mining and Assistant Mining Engineer, 

Churu, Rajasthan had issued a Show Cause notice for illegal 

mining to leaseholders on 30-12-2022.Subsequently, the lease 

owners submitted their representations on 12.01.2023 & 

18.01.2023 which was considered by the department and again 
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Show Cause notice duly quantifying illegal extraction of 53,842 MT 

overburden and 3,40,890 MT of mineral (masonry stone) was 

issued to the leaseholders on 14-08-2023. A copy of the Show 

Cause notice is attached as Annexure-R-11.Copy of AME Map (ML 

No. 95/2005 and ML No. 31/2007) from office of the Assistant 

Mining Engineer, Churu, Rajasthan enclosed as Annexure- R-27. 

e. Furthermore, it has been submitted by the State Forest 

Department that there does exist a decade old hillock scarp due to 

illegal mining in the nearby Forest land. The State Forest 

department has taken actions on any incidents of illegal mining in 

the forest land on case-to-case basis and most recently the 

department has lodged an FIR dated 15.10.2022 against illegal 

transportation of minerals and imposes a fine. A copy of the FIR 

and fine receipt are attached herewith as Annexure-R-12. 

f. Adequate green belt has not been developed around both mining 

leases and Rajasthan State Pollution Control Board has issued 

Show Cause notices vide letters dated 14-07-2023 regarding the 

same. Copy attached at Annexure R-13. 
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Google Earth Map-ML No. 31/2007 & ML No. 95/2005 
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ML No. 01/2020 

5. The mine under reference is running by the name of Kirta Ram (ML No. 

01/2020) which is located on Khasra No.- 90, Village- Dungras Athuna, 

Tehsil- Bidasar, District Churu. It was allotted by the Department of 

Mines and Geology on 22.06.2021 Shri Kirta Ram (ML No. 01/2020) 

obtained EC from SEIAA on 30-03-2021 and obtained the first Consent to 

Establish from Rajasthan State Pollution Control Board on 25-06-

2021.Presently, the Mine has valid consent to operate from Rajasthan 

State Pollution Control Board which is valid upto 31/05/2026. During 

the field visit of Joint Committee on 16th August 2023, it was observed 

that mine was non-operational. 

6. Following are the specific observation: 

a. No illegal mining or signs of illegal mining beyond the allotted lease 

area were observed during the site visit. 

b. No illegal mining in the adjacent forest land has been observed and 

nearest forest boundary is approx. 30m away from mining lease 

boundary as per letter number S. No./Survey/DCF/2023/6080 

dated 18.07.2023 and its corrigendum dated 28.08.2023issued by 

the office of Deputy Conservator of Forest, Churu, Rajasthan 

attached as Annexure-R-9. 

c. A green belt is being developed around this mining lease boundary 

and plants are being planted now. A safety zone of 25 m from the 

forest boundary is being maintained. 
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d. Notice Issued by AME Churu, Rajasthan on 30.12.2022 for mining 

lease boundary pillars, pit fencing, plantation, technical person, 

wet drilling, safety measures and facilities for labours etc. In 

response, leaseholder submitted reply on 20.01.2023. AME Churu, 

Rajasthan submitted the Mauka Satyapan Report on 27.01.2023 

after the final inspection. Copies are attached as Annexure-R-

14.Copy of AME Map (ML No. 01/2020) from office of the Assistant 

Mining Engineer, Churu, Rajasthan enclosed as Annexure- R-28. 

e. A corrigendum letter number S. No./Survey/DCF/2023/7337 

dated 28.08.2023 issued by the Deputy Conservator of Forest, 

Churu, stated that a corrigendum is hereby submitted in the 

previously submitted report mentioned in the subject. The Para 

mentioned at bullet no. 2 in Point no. 3 (ML No. 01/2020 Village-

Dungras Athuna, Tehsil Bidasar) that stated “A decade old hillock 

scarp due to illegal mining is present next to this mining lease, but 

at present no illegal mining is being done” should be removed from 

Point 3 and has to be inserted as bullet no. 2 in Point 2 (ML No. 

95/2005, Village-Gopalpura, Tehsil Sujangarh) as it is, that is “A 

decade-old hillock scarp due to illegal mining is present next to 

this mining lease, but at present no illegal mining is being done”.  

Copy attached as Annexure-R-9. 
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Google Earth Map- ML No. 01/2020 
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ML No. 39/2013 

7. The mine under reference is running by the name of Nirmal Stone (ML 

No.- 39/2013)which is located on Khasra No.- 471/141, Village- Dungras 

Athuna, Tehsil- Bidasar, District Churu. It was allotted by the 

Department of Mines and Geology on 03.07.2015. M/s Nirmal Stone (ML 

No. 39/2013) obtained EC from SEIAA on 24-04-2015 and obtained first 

consent to establish from Rajasthan State Pollution Control Board on 18-

06-2015. Presently, Kirta Ram (ML No. 01/2020) has valid consent to 

operate from Rajasthan State Pollution Control Board which is valid 

upto30/04/2028. During the field visit of Joint Committee on 16th August 

2023, it was observed that mine was non-operational.  

8. Following are the specific observations: 

a. The Mine is in the Khatedari Land (own land) and no Revenue land 

and forest land in involved in the lease.  

b. It is clearly visible that mining has been done beyond the allotted 

mining lease area however, the extend of illegal mining is within 

the Khatedari Land only and mining work has not extended into 
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the forest land located nearby as per letter number S. 

No./Survey/DCF/2023/6080 dated 18.07.2023 issued by the 

office of Deputy Conservator of Forest, Churu, Rajasthan attached 

as Annexure R-9. 

c. The Department of Mines and Geology has already initiated action 

on the reports of illegal mining and Assistant Mining Engineer, 

Churu, Rajasthan had issued a Show Cause notice for illegal 

mining to leaseholders on 30.05.2023. Subsequently, the lease 

owners submitted their representations on 15.06.2023 which was 

considered by the department and a demand notice of Rs. 

10,35,300/- for illegal mineral dispatch that had occurred, was 

assessed to be 2958 MT of mineral (masonry stone) issued by the 

office of the Assistant Mining Engineer, Churu on 14.08.2023.  

Copy attached as Annexure-R-15.Copy of AME Map (ML No.- 

39/2013)from office of the Assistant Mining Engineer, Churu, 

Rajasthan enclosed as Annexure- R-29. 

d. The distance of lease is 110 meters from the forest land and the 

lease boundary is partly protected by a pucca stone wall. A safety 

zone of 25 m from the forest boundary is being maintained. Copies 

attaches as Annexure-R-26. 

e. Green belt is not developed around this mining lease area but lessee 

has undertaken plantation on its nearby Khatedari land and has 

submitted land lease agreement for plantation on other Khatedari 
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Land in compliance of CTO condition of 33% plantation. Copy 

attached as Annexure-R-16. 

f. On the issue of encroachment of Katani Rasta (Common pathway) 

by lease holders of Nirmal Stone (ML No.- 39/2013), it was 

observed that common pathway on the Khatedari land that existed 

earlier is obstructed and is in use for mining lease only. Due to 

mining activity the route is in non-existence for common use at 

present. Further, as per records of Assistant Mining Engineer 

(AME) Office Churu, alternate pathway was provided for common 

use. Reference information/documents in support i.e. Nakal 

Jamabandi of Khatedaari land, old and diverted road map, 

declaration of diverted road along with map by Nirmal Stone, no 

objection certificate from Gram Panchayat Balera, Churu, 

Rajasthan are enclosed as Annexure-R-17. 
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Google Earth Map- ML No. 39/2013 

 
9.  

10.  

11. 

 

  

127



OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon`ble National Green 

Tribunal [Central Bench] Page 19 
 

  

  

 

 

M/s Maa Durga Stone Crusher Company 

9. On the matter of illegal procurement of raw material by M/s Maa Durga 

Stone Crusher located on Khasra No. 1201/692, Village Chadwas, Tehsil 

Sujangarh, District Churu, was also inspected on 16th August 2023. M/s 

Maa Durga Stone Crusher Company had obtained first consent to 

establish on 19-09-2011. At present, it has valid consent to operate from 

Rajasthan State Pollution Control Board which is valid upto 31/12/2031 
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for the production capacity of 3000 Tons per day of stone grit and dust. 

Monitoring of fugitive monitoring could not be conducted as crusher was 

non-operational on date of inspection. However, fugitive monitoring was 

conducted by Rajasthan State Pollution Control Board on 07-08-2023 

and SPM was found within prescribed limit. Copy attached as Annexure-

R-18. 

10. As per assessment reports of Assistant Mining Engineer (AME) Office 

Churu, the raw material procured by the crusher was from valid 

sources/mines. Assessment reports and stock verification reports are 

annexed and marked as Annexure- R-19. 

11. As per letter no. 2023/401 dated 08.08.2023 issued by Office of the 

Assistant Mining Engineer, Department of Mines and Geology, Churu, 

Rajasthan, have informed that no mining lease has been allotted under 

M/s Maa Durga Stone Crushing Co. Copy of the letter is enclosed as 

Annexure-R-20. 

 

129



OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon`ble National Green 

Tribunal [Central Bench] Page 21 
 

 

 

 

130



OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon`ble National Green 

Tribunal [Central Bench] Page 22 
 

 

 

 

 

 

 

131



OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon`ble National Green 

Tribunal [Central Bench] Page 23 
 

Action Taken: - 

 

 ML No. 31/2007 & ML No. 95/2005, Kuldeep Singh, Khasra No. 

1684/636, Village-Gopalpura, Tehsil-Sujangarh, District-Churu, 

Rajasthan. 

As per records of the AME, Churu, Rajasthan the production of minerals 

have not taken place since the expiry of the Consent to Operate in both 

mines. The quantum of illegal mining that had occurred in the past, the 

office of the Assistant Mining Engineer, Churu, Rajasthan had issued a 

Show Cause notice for illegal mining to leaseholders on 30-12-2022. 

After subsequent representation by the leaseholders on 12.01.2023 & 

18.01.2023, again Show Cause notice showing details and quantum of 

illegal mining i.e. 53,842 MT overburden and 3,40,890 MT of mineral 

(masonry stone) extracted illegally was issued to the leaseholders on 14-

08-2023.A copy of the Show Cause notice is attached as Annexure-R-11. 

 ML No. 01/2020, Kirta Ram, Khasra No. 90 at Village-Dungras 

Athuna, Tehsil-Bidasar, District-Churu, Rajasthan. 

A corrigendum letter number S. No./Survey/DCF/2023/7337 dated 

28.08.2023 issued by the Deputy Conservator of Forest, Churu, 

Rajasthan, stated that a corrigendum is hereby submitted in the 

previously submitted report mentioned in the subject. The Para 

mentioned at bullet no. 2 in Point no. 3 (ML No. 01/2020 Village-

Dungras Athuna, Tehsil Bidasar) that stated “A decade old hillock scarp 

due to illegal mining is present next to this mining lease, but at present 

no illegal mining is being done” should be removed from Point 3 and has 
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to be inserted as bullet no. 2 in Point 2 (ML No. 95/2005, Village-

Gopalpura, Tehsil Sujangarh) as it is, that is “A decade-old hillock scarp 

due to illegal mining is present next to this mining lease, but at present 

no illegal mining is being done”.  Copy attached as Annexure-R-9. 

 

 ML No. 39/2013, M/s Nirmal Stone, Khasra No. 471/141 at Village-

Dungras Athuna, Tehsil-Bidasar, District-Churu, Rajasthan. 

Show Cause Notice dated 30.05.2023 issued for unauthorized mining. In 

response, a reply was received on 15.06.2023 from M/s Nirmal Stone 

and after subsequent representation by the leaseholder, a demand notice 

of Rs. 10,35,300/- for illegal mineral dispatch that had occurred, was 

assessed to be 2958 MT of mineral (masonry stone) issued by the office of 

the Assistant Mining Engineer, Churu on 14.08.2023.Copy of letter 

attached as Annexure-R-15. 

 Rajasthan State Pollution Control Board has issued Show Cause 

notices 

Adequate green belt has not been developed around both mining (ML No. 

95/2005- Kuldeep Singh and ML No. 31/2007 - Kuldeep Singh) leases 

and Rajasthan State Pollution Control Board has issued Show Cause 

notices vide letters dated 14-07-2023 regarding the same. Copy attached 

as Annexure R-13. 

 Reply from Rajasthan State Pollution Control Board  

There are two distinct methods by which the detection of illegal mining 

activities is ascertained. Firstly, illegal mining is deemed to have 

transpired when the officially reported production figures provided by the 
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Mining Department surpass the authorized production limits as 

stipulated in the consent or environmental clearance (EC) permissions. 

Based on the production data duly issued by the AME Office Churu 

pertaining to the specified mines, no such infringement was identified. 

Secondly, illegal mining is established when minerals are extracted 

beyond the confines of the designated lease boundaries, a circumstance 

that applies to the situation at hand. And in this matter, it is submitted 

that as per Chief Secretary, Govt. of Rajasthan order vide letter no. 

P.14(1) Mines/Group-2/2012 dated 05.07.2021, action on illegal mining 

that will occur/has occurred on Khatedari land beyond mining lease 

boundary would be taken by revenue department. In addition, for the 

sake of environmental loss and damages, Environmental compensation is 

being proposed by the committee quantum of which is calculated below. 

Assessment of Environmental Compensation:- 

The committee opined to assess the environmental compensation by 

refereeing the Rajasthan Minor Mineral Rules, 2017. Under Section 54 

Illegal mining, transportation and storage of minerals following is stated as:  

 

(1) No person shall undertake any prospecting or mining operations in any 

area without holding any mineral concession, permit or any other 

permission granted or permitted under these rules, as the case may be 

and shall not dispatch mineral from the mines, except from the quarry 

licenced area or bricks, without valid rawanna or transit pass. 
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(2) No person shall transport or store or cause to be transported or stored 

any mineral otherwise than in accordance with the provisions of these 

rules. 

 

(3) Whoever contravenes the provisions of sub-rule (1) and (2) shall be 

punished with imprisonment for a term which may extend to five years 

or with fine which may extend to five lacs rupees, or with both: 

 

      Provided that the Additional Director Mines, Superintending Mining 

Engineer, Superintending Mining Engineer(vigilance), Mining Engineer, 

Mining Engineer (vigilance), Assistant Mining Engineer, Assistant Mining 

Engineer (vigilance), Mines Foreman, Surveyor or any other officer or 

official authorised by the Government, Director or Additional Director 

Mines may either before or after the institution of the prosecution, 

compound the offence committed in contravention of the sub-rule (1) 

and (2) on payment of cost of mineral and compound fee. 

 

 “Cost of the mineral shall be taken as ten times of royalty in lieu of rent, 

royalty, compensation for environmental degradation and tax chargeable 

on the land occupied without lawful authority, etc.” 

 

Based on the above, the committee opined to assess the cost of mineral that 

includes the compensation for environmental degradation too.  

The calculation is as tabulated below: 
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Calculation for Environmental Compensation for Environmental Damage 

S. 
No. 

Mining 
License 

No. 

Name and 
address of the 

licensee 

Area of illegal mining (in m3) Extraction of 
illegal mineral 
(in MT) as per 
demand notice 
and Show Cause 

notice issued by 
office of the 

Assistant 
Mining 

Engineer, Churu 

Royalty Rate  
Rs. 35/ MT 

 

Compensation #  
(10 times of 

royalty) 
 

1.  ML No. 
39/2013 

M/s Nirmal Stone, 
Khasra No. 
471/141 at Village-
Dungras Athuna, 
Tehsil-Bidasar, 
District-Churu, 
Rajasthan. 

Pit No. 1- 1200  m3 
Pit No. 2-64  m3 
 

 

 
 

2958 MT 

 
 
Rs. 1,03,530.00 

 
 
Rs.10,35,300.00 

2.  ML No. 
31/2007 

Shri Kuldeep 
Singh, Khasra No. 
1684/636 at 
Village-Gopalpura, 
Tehsil-Sujangarh, 
District-Churu, 
Rajasthan 

--Pit No. 1 (ML No. 31A/2007)- 
23005.34 m3 
--Pit No. 2 (ML No. 31A/2007)-
19481 m3 
--Pit No. 3 (ML No. 31A/2007& 
95A/2005)-77919.75 m3 
--Pit No. 4 (ML No. 31A/2007 

&95A/2005)-13414.64 m3 
--Pit No. 5 (ML No. 95A/2005)-
34864 m3 

 
 
 
 
 

340890 MT 

 
 
 
 
 

Rs. 
1,19,31,150.00 

 
 
 
 
 

Rs. 
11,93,11,500.00 

3.  ML No. 
95/2005 

# As per the cost of Rajasthan Minor Mineral Rules, 2017 Section 54the cost of mineral is considered as 10 times of 

the royalty in lieu of rent, royalty, compensation for environmental degradation and tax chargeable on the land 

occupied without lawful authority, etc.  
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The Environmental Compensation imposed and recoverable (Rajasthan 

Minor Mineral Rules, 2017) is quantified are as under: 

 

A.  Environmental Compensation imposed to ML No. 39/2013 (M/s 

Nirmal Stone, Khasra No. 471/141 at Village-Dungras Athuna, 

Tehsil-Sujangarh, District-Churu, Rajasthan):- 

 

 Cost of mineral (10 times of royalty) = Rs.10,35,300.00 (Ten Lakhs 

Thirty Five Thousand Three Hundred Rupees only) 

 

B.  Environmental Compensation imposed to ML No. 31/2007 & ML No. 

95/2005 (Shri Kuldeep Singh, Khasra   No. 1684/636 at Village-

Gopalpura, Tehsil-Sujangarh, District-Churu, Rajasthan):- 

 

 Cost of mineral (10 times of royalty) = Rs. 11,93,11,500.00 (Eleven 

Crore Ninety Three Lakhs eleven thousand five hundred rupees only) 

 

Note-  With respect to ML No. 31/2007 & ML No. 95/2005, Environmental 

Compensation may be recovered after  submission of reply by the 

leaseholder. 
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Conclusions:- 

1. Status of Environment Clearance and Consent to Operate of all the 

leases and Stone crusher under reference: 

S. 

No. 

Mining 

License 

No. 

Name of the 

licensee & Address 

Area of 

mining 

lease 

Status of 

Consent to 

Operate 

Valid up to 

Status of EC 

 ML No. 

31/2007 

Shri Kuldeep Singh, 

Khasra No. 

1684/636 at 

Village-Gopalpura, 

Tehsil-Sujangarh, 

District-Churu, 

Rajasthan    

 

1.0 

hectare 

31.03.2023 

(CTO-expired) 

Obtained EC 

From DEIAA on  

23-02-2018 

Copy of EC 

attaches as 

Annexure- R-21. 

 

 ML No. 

95/2005 

Shri Kuldeep Singh, 

Khasra No. 

1684/636  

at Village-

Gopalpura, Tehsil-

Sujangarh, District-

Churu, Rajasthan 

1.0 

hectare 

30.06.2021 

(CTO-expired) 

Obtained EC 

from SEIAA on  

05-05-2016 

Copy of EC 

attaches as 

Annexure- R-22 

 ML No. Shri Kirta Ram, 2.95 31.05.2026 Obtained EC 
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01/2020 Khasra No. 90  

at Village-Dungras 

Athuna, Tehsil-

Bidasar, District-

Churu, Rajasthan 

hectare from SEIAA on  

30-03-2021 

Copy of EC 

attaches as 

Annexure- R-23 

 ML No. 

39/2013 

M/s Nirmal Stone, 

Khasra No. 471/141 

at 

Village-Dungras 

Athuna, Tehsil- 

Bidasar, District-

Churu, Rajasthan 

1.0 

hectare 

30.04.2028 Obtained EC 

from SEIAA on  

24-04-2015 

Copy of EC 

attaches as 

Annexure- R-24 

 

Stone Crusher Unit 

S. No. Name of the 

licensee 

Address Status of Consent to 

Operate valid up to 

 M/s Maa 

Durga Stone 

Crushing 

Company 

Khasra No. 1201/692 at 

Village Chadwas, Tehsil-

Sujangarth, District Churu, 

Rajasthan 

31.12.2031 

Copy of CTO attaches 

as Annexure- R-25. 
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2. Status of illegal Mining: 

S.No. ML No. Illegal Mining observed Illegal Mining 

in adjacent 

Forest land 

1 ML No. 31/2007 

Sh Kuldeep Singh, 
Khasra No. 1684/636  

at Village-Gopalpura, 

Tehsil-Sujangarh, 
District-Churu, 

Rajasthan 

 

Yes 

53842 MT overburden and 

340890 MT of mineral 

(masonry stone) extracted 
illegally for both the leases 

(31/2007 and 95/2005) 

combined. 

No 

2 ML No. 95/2005 

Sh Kuldeep Singh, 

Khasra No. 1684/636  
at Village-Gopalpura, 

Tehsil-Sujangarh, 

District-Churu, 
Rajasthan 

Same as above Same as above 

3 ML No. 01/2020 

Shri Kirta Ram, 

Khasra No. 90  
At Village-Dungras 

Athuna, Tehsil-Bidasar, 

District-Churu, 
Rajasthan 

No No 

4 ML No. 39/2013 

M/s Nirmal Stone, 

Khasra No. 471/141 
at Village-Dungras 

Athuna, Tehsil- Bidasar, 

District-Churu, 
Rajasthan 

Yes. 

2958 MT of mineral 

(masonry stone) extracted 

illegally 

No 

 

3. Source of raw material at M/s Maa Durga Stone crusher has been 

verified and found from legal source as per the records of Department of 

Mines and Geology. It was informed that no mining lease has been 

allotted to M/s Maa Durga Stone Crushing Company. 
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4. The working of mining leases under reference has not entered the 

adjacent forest land boundary.  

5. Action on illegal mining has been initiated by the Department of Mines 

and Geology. 

6. Katani Rasta (Common pathway) situated near ML No.- 39/2013 was on 

the Khatedari land had existed earlier and the same has been obstructed 

due to mining activity. The route is in non-existence for common use at 

present.  However, as per records of Assistant Mining Engineer (AME) 

Office Churu, alternate pathway was provided for common use.  

Recommendation:- 

1. Mining Department should expedite the recovery of penalty for the 

mineral/revenue losses occurred, after receiving the reply from the lease 

holder (ML No. 31/2007 (Kuldeep Singh) and ML No. 95/2005 (Kuldeep 

Singh) as per the mining rules.  

2. Mining Department should recover (mineral/revenue losses) already 

imposed penalty on lease holder (ML No. 39/2013, M/s Nirmal Stone) at the 

earliest as per the mining rules.  

3. Mining department should be vigilant on illegal expansion of the leases for 

preventing illegal mining. 
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hNNEXURT_R.l

It.m No.02

BEFORE ?IIE I{ATIOIIAL GNEEll TRTBUNAL
CEI|TNAL ZOTAL BEIICH, B}IOPAL

lBy Virlual Modc)

Originrl Application No.60/ 2O23{CZl

Kuldcep Singh Rathore Applicanr

Versus

Stale of Rajaslhan & Ors. Respondent(s)

Datc of hearing: 26.O7 -2023

OOIAI: nOIfBI.8 IR. .rUAnCE EIrDuIR AGART,AL, JITDICIAL XIIBER
HOII'BIE DR. /TTROZ ABIAI', EX"'RT IETBER

For Applicant(sl : None
For Respondent(s): Mr. Sandeep Singh Bnghcl, Adv. for RSPCB

ORDER

l- CogniT.ance was laken by lhis Tribunal Suo Moto of lrtter Petition

dated 24.1O.2022. sent bv Kuldecp Sinth Rathore, rcaident ofvillagc lyara,

Tehsil Sujan8arh, District Churu {Rajasthanl, allegin8 that illcgal mining

is going on by Maa Durga Ston. Cnrshing Compan!, in village Chadwas,

Tchsil Bidasar. Distnct Churu (Rajasthan) and mining leas€ *'as granted

over I hectare but has spread over 7 hectares, illegalll'.

2. Tribunal vide order dated 24.05.2023, found il appmpriate to

constitute a Joint Commil(ee clmprising District Magistrate, Churu, Statc

Pollution Control Board and District Forest Ofliccr and directed il to submit

a factual Report.

3. Pursuant to the said order, a factual Repon dated 17 -O7.2O23 has

been submitted through Regional Ofiicer, District Nagaur. Statc of

Rajasthan. Thc repon shows that Pursuant to lhe order, District

Magislrate nominated Additional District Magistrate, Sujangarh as his

representaliv. and the Committee consisted of the following membcrs:

34
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(il

tiil

liii)

(iv)

shn Bhagrralh Shakh, ADM suiangarh. Drstrict-Churu,

Smt. Savit Dahiya, DCF Churu, District- Ct uru,

Shri Sohan tal Guru, AME Chur, District- Churu.

Snrt. Savita. Regional Omcer, RSPCB, Nagaur (Nodal Ofiiccr)

4. Thc said Committee \,isitcd r.illage Gopalpura Tehsil Sujangarh and

village DunBras Athuna, Tehsil Bidasar and found four mining leascs

opcratint thereat. Details of these mining leases are as under:

MtntDg
Liccn6c
!lo.

I{a![c of the
liccascc

Addrcas Arce of
miDirg
perEittiu

9s/os Kuldeep Singh Khasra No. 1684 /636
Villa8c-Gopalpura.
Tehsil-SujanBarh,
District- Chunr

I .O hectare

') or /2020 Kirta Ram Khasra No gO

village-Dungras
Athu n.r
Tehsrl- [tldasar,
District-Chunr

2.9500
hectares

:l Kuldeep Singh Khasra No.l684/636,
Vi.llage-Gopalpuro ,

Tehsil Sujangarh,
Distnct Churu

l.O hectarc

4 3C/ 20 l3 Nirmal Slone KhasraNo.4Tll141,
Villagc-Dungras
Athuna.
Tchsil-Sujangarh.
District Churu

1.0 hcctare

5. Report also shows that Kuldeep Singb in both the leases and Nirmal

Stone were found indul8cd in illegal mining in the surveys conductcd in

reapect ro ML No.3l /2OO7 on 17 .12.2022; ML No.95/2OO5 oa 16.12.2022

and IUL No.39/2O23 on 15.05.2O23 and. thcreafter, show cause notices

were issued 10 thcm on 30.12.2022, 30.12.2022 and 3O.O5.2O23

respectivcly, but no linal order has been passed till date by the Mining

authoritics.

6. Wtlh rcspect ofthe forest land, Deputy Conseri'alor of Forest, Churu

has scnt a lettcr dated 18.07.2023. stating that at present no illegal mining

on forest land i6 going on though in the past, there was illegal minrng as a

tsr- T

11l'l

I

3tl2oo7 
|

I
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result whcreof, a hillock scrap is present ncxt to thc above mentioned

Ininin8 leases. Deputy Conservator Foresl also said that Breen b€lt is not

developed around the mining lcase areas and nearb] crushers.

7. ln the report also despite noticing earlicr illegal mining, Commirtcc

has nnd itself salislied by observing that on the date of inspection i.c.,

14.O7.2023, no illegal mining was going on. ll i6 interesting ro note that in

respect of ML No.95 of 2OO5 and ML No.3l of 2OO7, it is said that thc

mining opcrations are going on and in respcct of ML No.O I of 2O2O and ML

No.39 of2O13, it is said lhat mining activitics were closcd yet it is said that

they were not indulged in illegal mining though notices of illegal mining

were issued to Nirmal Stone as la(e as on 3O.O5.2O23.

8. ln resp..t of two mining leases ofKuldeep Singh, shou'caus€ notices

were issued on 30.12.2022 by the Mining authorilies slill no 6nal ordcr

has becn passed till dalc.

9. lt is also surpnsing thal despite illegal mining conducted by three

mining lease holders, no action has been taken by Rajasthan State

Pollurion Control Board lhereinalter referred to as 38FCB') under the

protisions of Water (Prevcntion and Control of Pollurion) AcI, 1974. Air

(Prevcnlion and Control of Pollution) Act, l98l (hereinafter referr"d to as

'Air Act, 1981') and En\.rronment {Proteclion) .{c1, 1986 (hereinafter

referrcd to as !P Act 1986'1.

lO. The documcnts of'Conscnt (o Opcratc'under Air Act, l98l issu€d

lo the above mining lcasc holders hal'e been placed on record which show

grant of EC to mininS leasc holders as under:

st.
No

IfsEr. of th.
l,C8sc
holdct

l

Date of
cTo

Dat. of EC AuthorityMiaiag
Liceo.sc
lra3c lfo.
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2

ot / 2o2o Kirtx Ranr .a.o21 StiI AAl

31 l2OO? l(ul(lrel)
Sin,{h

2.r.02 20lti I) EI,\,\.
C'lruiu

t 5.o5.20 t r.

3 3.-)/20 r 3 Nirnral Ston(' 24.O4.20r5 SEIAA,
R:rjasthan

l s.05.20 r 8

{ e5l2O0s 05.os.20l6 Ir.08.20r6

R:t sthan

SEIAA.
aslhan

I I . Th. orders of CTO appended to the Repon show thal validity period

ofCTO granted to Kuldeep Singh in resp€ct of both th€ mining lcascs had

alrcady expired. Even on the dete of inspection by joint committe€ i.e.,

14.07 .2023, CTO had expired.

'12. The above discussion shows thal the report is incomplete and self-

contradictory. First of all, names of mining lease holdcrs have not been

mentioned: secondly, in respcct of ML No.3l/2OO7 (Kuldeep Singh), and

ML No.95/2OO5 lKutdeep Sin8hl. rt is said that both these mining lcases

are non-operarional since 31.03.2023 and 30.O6.2021 but in respcct of ML

No.95/'2OO5, the same repon has stated lhat in survey conducted on

16.12.2022. illegal mining waa found in respcct whercto show cause notice

was issued to Kulde€p Singh on 30-12.2022. If mining was closed on

30.06.2021. how it could opcrate on 16.12.2022. Report also do nol sho$'

thal any action has been taken by the authorities concernd in resp€ct of

illega.t mining carried out in thc past, on the forest land; The merc fact tlat

atter order was passcd by thrs Tribunal and Committee visited the sitc and

at that tirne, if no illegal activities on forest land were found, is not sumce

for not taking in respect of past violations i.c., illegal mining on fore8t land

which is cvidenl from thc n:port of l)eputl, Conservator ofForest, appended

to joint Commillec Report and this fact also lind mention in the joinr

Committee Report.

13. With regard to ltlaa

Chadwas. Tchsil Bidasar,

Durga Stone Crushing Company, villagc

Districr Churu, which was specificall!,,

.l

tt lKuldccp
lsinsh
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mcntioned in order of Tribunal, rcport has only mcntioncd that hc had

procured raw material dul-v verified b-l- Aesistant Mining Engineer OfIice,

Churu and found source of ralx material as legal. No detail facts in this

regard have bc.n givcn.

14. We are not salisried wilh the above Report. l{ence, we conalitutc a

new Commiltee comprising {i) Member Secretary, Rajasthan State Pollution

Control Board, (ii) CPCB. (iii) lntcgrared Regional Oflicc, i,,loEF&CC, Jaipur

(iv) represcntative of Additional Chicf Sccrctary, Mincs, Statc of Rajasthan

and (q representative of PCCF, State of Rajasthan. Sratc Pollution Control

Board and CPCB shall be the Nodal Agency. The said Committee shall !'isir

the site, collcct relel,ant informations and submit Report within one month

bcfore Registrar Cenral Zonal Bcnch. Bhopal by r-mail at rrAt..zbllll.,

t.t1Ellgjlt preferabllr in the form of searchable PDf-/ OCR Supporr PDF

and not rn thc form of Imagc PDF.

15. Further, we direct that mining lease holders namely Kirta Ram R/o

village Dungras Athuna, Tehsil Bidsar and District Churu. Kuldcep Singh

R/o Gopalpur, Tehsil Sujangarh, District Churu. and M/s Nirmal Stone,

A'60 Ganesh Colony, Privhan Nagar Khatipura, Jaipur (Rajasthanl shall

be impleaded as respondents 2, 3 and 4; and Coll.ctor, Churu, District

Forest Orficer, Churu and Rajasthan Stat€ Pollution Control Board through

its Member Secrctary, shall be inlpleaded as respondents 5,6 and 7-

16. R€gistry shall issue notices to newly impleaded respondents serving

copy of lctter petition and orders passed by ttris Tribunal as also copy of

Joint Committee Repon, a.lready received.

17. New\- impleaded respondents may fe their response within two

wecks after reccipt of notice.
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la. List this matrer on O6.O9.2023

19. A copy of this ordcr be forwa-rded lo Member Secreta{y, Rajasthan

State Pollution Control ftoard, CrcB, Inlegrated Regional Omc€,

MoEF&CC. Jaipur, represcntativc of Additional Chief Secretary. Mines,

Slate of Rajaslhan and representatile of rcCF, State of Rajasthan by €-

mail for complianc€.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
July 26, 2023
Original Application No. 60/2O23(CZ)
MK
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Item No. 05 Court No. 2

BEF1ORT THE NATIOT{AL GREET{ TRIBI'NAL
PRINCIPAL BEICCH, ITECI I'ELHI

Original Application No. 133/2023

Kuldeep Singh Rathore

Versus

State of Rajasthan

Applicant

Respondent

Date of hearing: 24.O5.2023

CORAIU: IIOII'BLE ![R. JUSTICE SI'DITIR AGARIPAL, JI'DICIAL EIIIBER
HOIT'BLE DR. A. SEIITHIL VEL, E:PERT MEUBER

Apolication is reglstered based on a complaint received bv pogt/e-mail

ORDER

1. This original application has been registered under Sectlon 14 and

15 of National Green Tribunal Act, 2O10 (hereinafter referred to as T.{GT

Act, 2O101 on a letter petition dated 24.09.2022 sent by Shri Kuldeep

Singh Rathore Resident of village Iyara, Tehsil Sujangadh, Distt. Churu,

Rajasthan.

2. The grievance raised in the letter petition is that there is illegal

mining being carried out by M/s Maa Durga Stone Crusher Chadwas,

Bidasar, Churu who was granted mining lease over an area of one

hectare but it has spread over its mining activities on seven hectare of

land. Despite several complaints to the authorities, no action has been

take n and illegal mining causing damage to the environment is still

continuing.

1
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3. The applicant has also given the location details of the illegal

lnining in Khasra No. 16A4/636 by Slving latitudes and longitudes and

claim that more than two lakh metric tons of mineral has been illegally

mined from the sites in question.

4. In our view, a substantial question relating to environment due to

implementation of Schedr.rled Enactment under NGT Act, 2010 has

arisen. However, before taking any further action in the matter we find it

appropriate to obtain a factual report for the purpose whereof we

constitute a Joint Committee comprising District Magistrate Churu, State

Pollution Control Board and District Forest Officer who shall visit the site,

collect relevant informations including assessing extent of environmenta.l

damage caused and submit a factual as well as action taken, if any,

report within two months.

5. State PCB shall be the nodal agency for coordination and

compliance of this order.

6. The report shall be submitted before Registrar, Central Bench,

Bhopal, by e-mail, preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF, who shall place the

matter before the Bench for further action.

7. The Registry shall transfer record of this matter to Central Bench,

Bhopal for further proceedings.

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

May 24, 2023
Original Application No. 133/2023
HB

2
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D:\C K l\F 26 SLIRAJ\ofice order.doc

m-qio:- \q 26 (s2) 2on/fufu/qT{r'/
tivilko-ertcr

odwrygqE s{elo il\rl{etri;I- qq!(

Axt'tsxvng- R-Z

fafl6

ftqq: erlq ldwl 6o/2o2a qe-fiv Rr6 srdt€ qqll f,iz 3frtr
{l \rReI|;I cI SIAI I

qTTffq r$q ERf, grfu6-{uT. trya u}c, .iqa an ffio qtri.fl qa d

GTrerT k{i6 26.1.2023 d rq i .rfud lggffi fifrfi t qqn Tq fi {fler.D,

il,reffi, w+gt o1 eir t cfrftfuf, 6-{i tg Etr an"rqtFrq d 3n}yr Fqi6 s176
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wi gc qn-fiq 3Ifuf,iur d frdcrr{sR dzqrdro M d-qR d{i I 3rnrwrfi

qcqiJT trflc otrr r
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srft. qtrq 5C4l C[;l rnro

(ar re frfd)
{fu|{e.n=i. iirilw I

arqr6:- qs zr (sz) 2un /fufu /crss, ?l B'z-S fufl6 t o I o hs
_ qfrfrfr ftq W*<tef vq qrocral iR-o t,-

Vff el*q fti{ro', ffiu u-qv'r frq-{q N, qR'}cr.rdrq, q-qtct"r qR-qn {-s.
c{tir 6ffifr, "tcrd 

.- +ozoro Ei vr-S q-{io 722 fu 2.82023 O rnq it r

(z) fffi {nrq. orfrft-ff T€q Hfuq, erq fuqm, rrw€rrn, qqgr 
r

6) ffi qrft-q, 3lfrftffi 5!E'{ En ;.1ft14. 4i qE rrqld-'1q ft.ilq, rrsxe11c arqgq I

G) r+ies. qi qqf-+tur vs qdsTg qMq riTrflq, crilw I

(5) Tcq zrc s{ero ftoq o1 ddq r$oT iid*r N d q-a fuqfo zszozg G
Arr-rd fir Fqi-d .tqm d 3lrivr ft-{lo 26; 2023 dt Erutqfr ql6rq 6{
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Ts ac r{qero. fi+r+r,
rrcrq {{fuq, {ruR€TFI
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(6)

(?)

(8)
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D:\C K l\F 26 SURAJ\oticc ordcr.doc

6'rqlErq sql"I q;I S{eT6. Triil{alT;i. wqgr

emiqr:- qtr 26 (52) 2on/fufu/c\Es/ i-{rs
sirt{r

ftqq: 3iq s@j 60/2023
{lvRaI'FI g SI;zl I

q-d-fiq fri6 vr&g rill riz fr

{tr-ffq vt€fq 6R=d crf*f,rur, n-ad qrr. qrqao{ rircr ftq:lrf.r.it .lt i.it I r ;t , i.il
frqio zo.z.zozs wR-a 6{ nolq t ritjfuo oeqrso ffi +qR .Fr rila 1;q.l 1i1 ir<Tq

qfuq, qr',Rern slr"q r(sur ftri7q qo-sa, d*o rEvq fur"r Erd 5<ri<,.r ltr,r.ra

3nfu{', qqiq{ur \.s {r q?Tdq, u-ogr, erftftam Tis $Fl'q sp f}qrl .rj t.lk,i.itu Td

gurq * 4q rj(er6, {r..l.{erFr, u-ogr d qfaftfu +1 rrgtr.r ultftl iTB\i i}{ a; lrl q,isol

fr"iTtr Eld {.r <rqenq q-{cgr F+iTT qo-sa o} +sd \*ffi rcFqr B r

3kl: qr4ftq {l€fq ERd qrfu-6{ur q-(d ut-r mqTa Errr qj-,3 .jry,-s| r}+p6

2672023 d mq t 1]g-fi $frfr i utl]-l 5tq .ti {|{e]-+. {rijRarFr. nrrr:l{ fi 3rR t
qfr-frkG' .ETi tg Ts qr !s-{etin fiol+{ o1 3{tsqa fu-qr -flir t r t rrsr \sri t{

fr-{iil{ rted n reo gr lrq-fiq 3iBmwr d Fdqrlcrn dp-,trr.Ezn liqr,;lr.r ,r,r;l q

3flqrq6 rrrdrq r<rq otir t

--*
(frr wf)

srft. qtdrr ltrt {'i {.{fid,
(ar qtr filir t,

{fvI{e-.lFI. B:lqi ,
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(3)

(4)
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mqio:- gto zt (sz) zozt7ftfu/yp/ Sl'11 - I3qfrfufr fra q+clei s{ qrd{rQj tf\-o i,-
i;ri+. 91Blz_z.t

.9' &tfq frirTo, ffiq rqsrr Bq-rq qH, qR-ivr rr+q. .rqtqwr qftr* $-s
3lttr oHfr, -nqrd - 462016 zFr r+S qr6 T2zf<tq zl2o23 E .r,q it
ftfi {fus, 3rftftfi TCq qfuq, {qrr fu.rrrr, mn{.elrl. \,1{igi I

fi-fr rrFdo, 3{frft-fr Tq cc nfuq, rc cs q-ql-+<ur frqr{. rrGne.lt ,nirrF 
I

E-+}-s. rq qqtfiot \rs qastg qMn {"rcrq. wqg( I

gq erq ri-rerm +qrdr zF] d=frs q-{qq ftii:rr +tg t q't i.l.irs,zszozg
gq iymc{ fll trdf,q-d, q)crd d 3rTarr kfl6 26.7202 t;61 ur.'rnrfil ,flcrri
fi{ qfd{rQi ift-o t r

) werq qfuq. {rq{ern rpur frqru1 qrrgEl. {fs{e.TT;l in-qg{ I
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-/'
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)
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qr(l trr4l{

GOVERNMENT OF INDIA
cskor.qrqic {rgcffi{{?rfrc

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
*trc srclac, {i*{,R^q *ft enfa+,vlgr /Regional Office, Gandhinagar/(SubRegiond

Officq Jripur) LiFE

Out"a, O+d ergu"t, ZOZf

To
The Regional Director,
Regional Directorate, Bhopal,
Central Pollution Control Board,
Vithal Market. Paryavaran Parisar,
E-5, Arera Colony, Bhopal,
Madhya Pradesh - 462016.f

Sub: Nomination of an official as a member of committee constituted by Hon'ble NGT vide
order dated 26.07 .2023 in the matter of O.A. No. 6012O23(CZ); Kuldeep Singh Rathore Vs.
State of Rajasthan & Ors. - reg.

Ref Letter received from CPCB, Bhopal dated 02.08.2023

Sir,
In reference to the above cited subject, and captioned letter regarding nomination ofthe

Officer from Ministry of Environment, Forests and Climate Change, Govemment of India in
O.A. No. 6012023(CZ); Kuldeep Singh Rathore Vs. State of Rajasthan & Ors., this is to inform
that the undersigned (Mob: 941 3845550; email: mahesdutt.purohit@gov.in) has been

nominated for the said committee.
2. This issues with the approval ofthe Competent authority.

Sincerely,

@r. Mahesh Dutt Purohit)
Joint Director(S)/Scientist'D'

Ministry of Environment, Forests and Climate Change
SRO, Jaipur

Copy to:
l. Smt. Shruti Rai Bhardwaj, Director/Scientist 'F', Monitoring Cell, MoEF&CC,

New Delhi - For information please.

s218Er{2l6 "ir(qc-q? ", grar{ldTqfi-6 tr, fl$ - i 
" 
r..y/ A-2'18& 82-216, 'ARANYA BHAWAIf' ,Jhalana

Institutional Area, Jaipur-3 020M

$s/Tel No: 0l4l-2713E5E, 2713?86 Email: iro.iaiDur-mefcc(4,sov.ir
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d-fiq ft+{rrf,q (qta), dcra

{c.lt{{q. q-{ V.t .talEql ufr{.t{ {rr.{q. qrd fiiFn)

ir ft qr .z q.r 
'.,fi A 3ir.c.- 60 / zoz3tc /.t ,/ 71 7 fiqio, oe 3Frfi 2023

sra
's+w qffq
{rvrtelFl tlw rqqq fr{-clr df€
q*4, V{Aq{rr{d (ftqr
gIaqr.TI qrrfl
qqg{ - 302 004

Most urpent

f{qq: NGT OA No. 6Ol2O23lCZl "Kulcleep Singh Rathore Vs. Srate of Rajasrhan
& Ors." i 3{tr}6[fl * {qraa qr"rd t

dfll: qm+q srfr.8 em crftd onEyr lt"i-{, 26.07.2023

q6r{q,

oqql qff+q Sn.fr.A dnr le-{i6 ?6.ot.zoz3 d ftqqifua ra,yq { qrRo erqu or
3i-q-dn-r{ o-ri srr 6te s'i (rrrqrcft €il.n n) r qPu-o a fr Eq-qifua c-6{r d qrr+q T{.fr

ftflerot cftqE< c-{gf, frqr rqr ftrE qrnftq qc.fr.E. ERr vfi trfteqq ot rdron n ot.t
gA gl: orevr ffiF 26,/07,/2023 6 qrqq n l-fi-r sg-qfl sfrfr q'r rro-q fr-ql rrql * ff{iq
sre {Ifuq, {rtrlejlr{ Irsq r$ur l+ttzlr aH; d*o v-6uur fttieq dfd; qaAqa dj}s
q5rqferq-qqiqrq, a,c qs wdsrg q.Mq {:ri{q, qqg{; srfrftm gu tl{q. ql;.i, irunsrFt
rrclr frefi HH ICq {q {te]-6. tIsr€il"| trw d c'frBft wka it

sq-trffi sfrfr EnT o,rd WI 6-{i 6 c{qrd sfrtfi To qrE d fi-dr qrir+a q;rffa
ti; sqq rqa 6r-fl 6tr[ I rriFl-q q 3rrnff sr-qr{ kqf6 o6.os.2ozs ftco B r

sm ord rg rs orqfuq * d. qrq. S. B-4+{r, tarff-o ''r (d,qrfo q

9{2$ZZzg,-&jldsqsnrq:g{jse!.,rld_ilh_fuqT_qrg, 31 urrr ra rgint ii tu
ei*q xn qI s{<Fr 6r {r(Fii or qnion 3nriB'd -.F{i ig riifud 3{fr}orfi 61 ft{lts ad
qii gs olltcrq o.i qfro +-ri mr ?nte 6t drfu frqfl ftlU d T.t d lr$ m'nffi d'{$
cfun{r qrr$q v{.fr.8. d sqn c'qil fo'ar w q?i;,

lIcfiq.

ffiq r{qur fu'-{ur dd
-i& lirr

riar{s sqtmr.Isn I

qftRrfr:

(r)ftfuq+a t-s. f4& srynr, q.og6g. ftitft
(z) <,i. orad s${r. ffi{6'rr. dc.tr.d. rrtcrd

of oin qvw g<reit
qfr 3IR q-d{td (q qrcr+rpj 

r

/

NGT Case

#fiq ft-irro

,g\*"--
e-*qlftE

-lrasm Qdt * trr arefn a <rra f,
rrar: .ctttr r..d' lllr?+
q.ti{sr cfrf,{, t-5, rt{ rte'l{t, el$a{62016 cftau rli
frllr{ttrm : 075$277ss85, 2rs!86 $f ,.{d i|rt, fuFiltst 10032

rt+{ ehff, lIft€ : 075$2n53a4 (:o r t : 0ir-a3102030

f-* : cpch.bhtpal a go1.io, AiFII{C: ii ri n .c D{: b. n ic. in

'ftzra p wtk{' a c't rQls,r

I
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{p
CPCR

**q frisndq (E), dqrd

(trqt{cq. fi \r{ qaslg qR"-d-{ qrrdq. qna lrcon)

ei.ft."lt. 2vc.fr.fr. ei.c.- 60 / 2o23(czt,/ >22_ f{qio: oz 3 rrKL 2oz3

sft
Most urgent

NGT Casekincipal Chief Consevator of Forest
Rajasthan Foresl Department.
Government of Rajasthan
Van Bhar*'an. Vaniki Path,
Jaipur (Rajasthan)-302OO5

fiqq: NGT OA No. 6O12O23{CZ) "Kuldeep Singh Rathore Vs. Srare of Rajasthan
& Ors." t 3rffi d qrqio-q ar+o t

{i+i: qmftq T{fr.8. drfl qrftd 3{ri{ fu{ifi x.o7.mz3
q-6t{q.

qvot qt+fto C-{.fr.a. eTtr fu{r6 26.01.2023 ot frErqlfu-o eo-{q t crftd qTt?r 6T

3rd-*6-{ o.qi o.t oe oi ftnfiqfr sd," t) I qfud dI fu frq-qifu-r e-6-rur i qn-ffq \rrfi.
E Fnr crq: 3{rAn ftir€ z4/ol,/nx t qg.ff qfrft or rraq ft-qr rrrrr znlsBli gm
ftfferq qfrifi q-*gd frqT rrar fu-g qmftq r{.d.E arq o.Fr vfrtqq 6i *on a oqi
gt ga: srtn frrw 26,/ot /2023 d qEqq t .Tdlr rgS-df, sEft ot zrcq fu-qr t1-qr t fusi
q-firq rrfrq. {rcrpffi {rq eqsli ftrieq N; d=fta qvw fidzq q}g; s#.rd e)*q
iFrqt-dq-trqf-fiq, .n V{ u-e-+rg vffii q"r6q, ii-qgi eftR-m gc< efuq, sn, qrtr€r=r
yr-q ozrr cqI;I 5cq qq Tirsfi. trw{ell;r {rq d qftftE qrfr'a i I

sq-t-n Hfrft 6rtr 6rd Wf rFri d qwra cftt<r \6 qIE d 4-il{ qr{fiq \rda
d qqn rqo or* dtn 1 s5w t 3lFrff gq-qrg ktro oe.os.2ozs ftqd t r

s5 d fg {q orqfdq i d. Ers. d sq+fl, ffi+o'rT (fqr{d a. s+2parytto
tl \en.c .lrl d nrft=d fu-qr srdr or-dtE t fr sqt{f, 6rd tg qafuo

erBmrfr em erqq fu-qr wirnt sro, 3{rq-A 3rfts t fu sqt-ffi ig q-ew ot rqio-{ }R-d

ori or 6€ o-t inF6 ft€rd fre d T{ d rii olffi fi{tff qfrn(r qn-+q \rr.frA. A

$qET s-{Ia fuqr w q-s 
t

Ts'fiq.

q6r{f: gTt-ffiEgRl
qftffi:
(r) BFdq+a ts, f?E er:qrrl. dqBN. ft-d
(2) sr ilqd R*fl. ffi6'rr. dqB.d..*crf,

ffiqq-wqfu.{q#
.I2rirr

**q

+t dr qvar qq-+rrl t

o1 snt qa-+el cs crd-{rei t

*fiq ftavro

-rr*nrqr ffi ci q* a<n ar <rra f,
vi[: 'cfritr gln'
T{tr(!r qft5{, f-5, ,t(t 5rdli. rtcr-{620'16

fStE{l('t : 075S2753E5, 2775386

i-+{ frtttf, grstE : 075$271538'l

$*fi r cpch.hhoprl'4 sol.in, eT'Fr{rc: .cnch.n tc.rn

I.ffir:
trin rae

T,t r{i a|r{, ftd-lloo32
(r$fi -' : 011{3102030

'ttra {.s qrftr ar rt rGqn 47
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* fffq frtstr"rq (E). dcrd

CPCB
(rroteru. an \r{ qailg cftrif{ q"raq. qrrd ({6n)

*fr.$t.Zvc.fr.a. d\.- c>o / 2o23<czl / > t
cfd.

7
frql6: oz orrrftL 2023

Addition Chief Secretary
Mines & Petroleum
Secretariat Jaipur
Bhagwant Das Road.
C Scheme, Ashok Nagar,
Jaipur. Rajasthan 302O05

Most urgent
NGT Case

fitr{: f{Q1 oA No. 60 /2O23(CZ\ 'Kutdeep Singh Rathore Vs. State of Rajasthan
& Ors." n 3{ffi d <r+io-q qtad,

*isd: qrrftq f{.fr.8. eRr crftd oniyr ft-{i6 26.012023

{dl-{q.
qw wr+*u Tr.d.A. ErrT friis z6ot.zo23 oi aq-qift( s-6tor i qrfto s{riyr 6r

3mcil*-r tnri im oe 6{ (Erqrcfr {iilrr t) I qfu-i{ Er fu ftqqifu-d riflur q qm*q cr.fr
E.6m crq: s{riel fu{is z4/05/mn q sg-6 qfrft or rpgq fr-qr r{fl entsfrft gm
frtepr Eftn{r sqf, frq.r rrqr fug qm+q \qSA. trrtr \rffi vtr+6q 61 r*oR n F{A
gn g<: aria ffiq ze/ot/2023 d qrE{q ii {e'r $Cffi qftfr or 116{ fu-qr rrqr i fu-si
e.cs qfuq, rtvrerFl {rq rqrur fttieq N; d=fto rlv'r fttiaw rN; f+tqo ir*q
6rqhq-q'qlsq, qr G cri4srg qMi qzraq, qqg{; vftftw 5c< qfuq, sn. qs:Frrl
{Icq rTalr gEri 5rrq fi {itel-6. lrvrtqrq criq ii' cfrftft wft-a B r

sc-rtff Hfrfr am ord Wf o.-ti d cwrd cfri{i \.fi qr6 d rfl-trt qr+ftq wfrE
d qqa c-qf, orq fr'n I s-6-{q li 3rTrrft 5-{sr{ ftqi6 o6.og.zozg ftq-d t t

9,E 6rd t-d {fl orqlaq * d il! d e-s&-+r. {gnfuo 'rr (f{r{d i s425677716.

d*6I- drvlaerena.cp"ttorgo".in) s) ilfro fu-qt qrf,I * I 3l-dtu t fu vtr+ff 6rd tg qqB-d

srffi anr qrqq ftrqr qrtrn r sra, onci grrtq t ft sqttff tg wrw 6I ilqffl{ ifud
o-{i 61 6Ee 6t Elfr fts-d frf} d {d d rr$ 6Tffi ti{fi cFtricr qn-ftq \rrda. d
sqe{ 9-$Ed fu-+r "n o6,

,r4fiq.

+dlq e-$ur frd-flq frd
:$urt

Edr{6: sqtffiEsRl
cfrfrrR:
(1)Efud-r-d ts. feft er-:fl-rr, A.qft.dd. Rd
(z) eT. aru.$ rrdn ffi{d'q'. d.q.fr.d...tqrm

al ett qv-ot Wtr.it
d 3ft g.u.{rd gi qaaeit

/

f€{E-

frrra q.sr -arFar rr 5t.tq.r

fffq fttrro

-rr*nm ftd cl qr qarr< rr era-a t
rri[: 'cftft rrlrf,
s{l.r{q qtfi, f-5. it Trdtdl, s}qr.-462016

f{tr{F-x : 075s2r53E5, 27?5386

*ar{ Attrr ;rctt : 075$277538,1

f-*fir cpcb.hhopall4 Eo!.irt, alagl+z: ntc.tlt

48ilrirrt
cfrl$ rfe
T{ r{a a',r, QEAr 1m32

(':tt{t! - : 01t-it3102030
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r!7

CPCB

rtffu ftlsndq (q). qlqr6

(cqlq'{q. s-r W qaqrg qffir q"rdq. {nn rr6n)

fiqro, oz orrrfiI. 2023

cfd
Most urEent

NGT CaseDeputv lnspector General of Forests
Ministry of Envimnment, Forest and Climate Change
Integrated Regional Office, Jaipur
A-218 & B-2t6, 'Aranva Bhawan', Mahatma Gandhi Road,
Jhalana lnstitutional Area, Jaipur (Raj.) - 3OaOO2

ftsq NGT OA No. 6O/2O231CZ) "Kuldeep Singh Rathore Vs. State of Rajasthan
& Ors." il 3lffi d nmio-{ ErEd I

+is,i qrrr{fq Vrfr.a. Ern crR-d qrt{r Bqio 26.07.2023

q-6t{q.

qrar rmfto Tnfr.A. iltr ft-qis z6.ot.?ozs o\ frrqifu-o rovq i qrR-a sirivr or
oradi-o.{ ori ol ore 6t (Erqrcfr da-q t) I qfud Ei fu ftvqift-r rotq it qri-fiq \rrd
E. am vrq, ffiivt k{i-6 z4/os/?ozt t tig-ffi qfrfr 6r 116r frqt rql ertqftft enr
frftsq sfrt<r c-qd frut rqr fr-g qmftq Tn.dE ERr GFr c'fr+{r 6i ffion I o-rd
gt ga: urtw fu za/ot,/mzs d qt{q t ;rfi-{ IiTff qRfr ar rp6q ft-or rrql t fusi
tr{s HF*E {rsrerl {rq c-$q ftrjaE'r d; d=fto u-qwr ftrieq st€; f+tqa ei$s
orqiaq-qqiqrr, {i Tq sa-qig qMr aarera. uagr; oftftan gu sfue, qrq, \tirsen"r
{r-w dsfi cqrr :@ tr{ rireIs, IlvrerFl $q d sftfrE vnfr'-e t t

sq-t-ff qfrft dnr 6rd Eoi 6Ti S qrqrd vfti<r 1'o qr6 d fi-trr qr+ffq Tlfr.d.
d vq€r s-Ed' o-r<t d,II 1 v5-tu li 3[rrnfi grad frni6 o6.o9.zo2s Aqo t t

s-iH fld ig gs orqfdq i d qrq. d H-*{r, ffi6 'rr (dqr{d 'i. s42fi77176,

*t6F drvkrerenr.cocbra{ov.in) 6) nrft-d ft-ql iilrf,I t I otdq f fr vq+dn 6rd tg HEBd
cffi 6as 6qqq ft-ur qfiq1 I 3p6; 3{rre 3rfts e fu srrt€ fu rew 6r qni6i ifrd
o-ti o.r oe of drfu ft{d frfu d T{ d .ri o.rd-qr$ dd$ sfrtEi qrr-fiq T{.da d
1TqH c-qd fr-qr w isst

llC-*q,

d6rrr-6: sritffrjqn I

qfilFr&:

- a1 sir qvw qr+e{ t

- a1 3f< qa"+ei $a q66aef I

iffq ft}rr6

d;fiq r(qq ftd{q N ltrirc

rtl!fi"."
efrq ft+rh---

(1)Rfd-s-i-d is, ftE 3ryrrr, +.sB.dg, ftd
(z) d. srq.d. €-Sfl. ffi-6'rr S.cfrq)..dcTa

-nssnr ffi * qr a<rn rr srrra t
.r:oi tfttu rcf, {&rfir:
qltfllr cfrs(. *-5, ,t{r GrdtA, dlqrt-a62olG ff}n trfa

fitvr{lu* : 075t277538!i, 2775385 fd 3r*i 'fi' Qi"Ct-t 10032

f,{r{ Rtnr lrlt€ : 075t2775384 {rmr fi : 0ll-'3102030

f$a, cpr b.bhopala g(,r.in, aTEIFa l).nic.in

1ta-a qg wrfrrf, a *t efrq'r<
49
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ffiq fttvmq (qq), dcra's,

@T{q. {r \r4 "rdqql cffii {flirq. "nra trron)

e).ft m Z q{.fr.fl si.q - 60 / zoz3t{'7.t / 71 2 fttio: oz or.rfiI, 2023

lrfw HPd-{
qtaFlelrn trcq q-$q fr{Tq qtg
q-4, {*qwn-c{ qftqr
srmt{r Errft
wqs - 302 oo4

Eqq: NGT OA No. 6Ol2O23lCZl "Kuldeep Singh Rathore Vs. State of Rajasthan
& Ors.'q srffi d arqioa qr+d 

t

ricr{: qmnq yrS.A em crftd sTrt{r k{ro x.ot.zo23

{€t{q,
qu-at rrn-fto C{.S.a dRr R-{i6 z6.ot.?ozt d frrqifra rovq d crRo sni{I 6'r

3ro-d}o-{ o-ri a'r oe of ftrrorfr €-d.r t) I qF.ro d fu furqiRrd rotvr t qmftq \nd
E gm srq, 3nitr ft-{i6 24/os/2o23 i sg-6 sftft or uroq fr-qr rqr qrtnfrft arr
frftaq cfri{r qqd bar rrur frrg qmffq \r{.ild. ERr wm xfrtaq 61 *on q 6r?
gt ga: urfu frit+. 26/ot /2023 d qrtrq € TAc rr5qfl qfrfr or rro;-{ ft"qr rrqr i fust
r<s qfuq. {rw{erFr {r-q q$q Fzizq #; d:*o rqvoi fuieq dr€; TdE-d rffiq
6rqfdq-trst-{rur. fi G wd-qrg qffii dzmo. uagr; oftftm 5co sfuq. rcrr. vtnnqn
{rer irql cqrr Eq ql €qtrtr. $lrterFr rrq d cfrfrE rnft-o t t

strt-dfl rrfrfr gnr ffrd {"i o-{i o crErd cfr*fi qrF qr6 d fi-in qrir*q \-{iffdt
d wra rgr o-sr etn t c-qrwr d onqrfl g-r-sr{ Rritr 06.09.2023 ftq-o t r

gaq 6rd fu qr omlo< * d qrq d. q-*{r, ffio ,r (dF*r5a I
94256t"7776, {tnF drvtrs$enr.cocb@sov.in) 6't ilftfl fr-ql qEII t I eirq* qr 3t.{iq t fu
etffq rnr rr flrrrrr or q-(st tnr rrqior srriBl 6{i tg iidfud 3{ffi dI ft{trf, d{i
rs rs orsltrq 6t qfr-d 6-{i 6-1 6'e art drfu ft{d fdlt d T{ d rr{ olffi dq$
rfrt6r qriq vn.fr.a. d rrq?r cEf, fuur qr sS r

q-i-ftq.

gdr{6: scR}ffir$rR I

qftftft:
(1) frft-s-{-d t-s, fqft 3t-JrrFI. dqfrdH. frd
(z) d qmd. HqSqT. ffi-6 'q'. dq.fr.dl.,.iqrd

ffiq s-(wr fu1q N
-'{ALIFE

Most urrent
NGT Case

-o1snl
- d sTlr

ry-ar qa-<reit
q"-{et Ta crd{Pi r

/

'lta-a 1o qrFrr m rt rftqn

#*q ftivro

ci[: \tfu I-{a'

-<ragm ftr6 Jt vr qern rr arra F
{sr[Iint:

r{t(or qftfi, t-5. xt{r rrifii, $lcrd{62016

t{h{lqtB : 075r2775s85, 2775386

lt{E Rilrc arrt€ : 075t277538,1

$$6I: cpch.hhop:rlrir gor.in, tifgliE: rr l r.rpcb.nic.in

cftirt rr.r
q# r*i ,r{, H-1r0032
{rllFr -: 011-13102030

,Ar*---
e-iqlftp
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Raiasthfinw\t77
Registered

FileNo F(Mines)/Churu(Sulangarh)/191l(Ll/2O1a-2OI9/37O-371

orderNo zol}-2019 /sikar /st73
Unit Id : %,975

M/s KUTDEEP SINGH.

GOPALPURA, GOPALPURA

Tehsil : Suiangarh District : Churu

E-Mail : kuldeepsinghO099@gmail.com
Sub: Grant of Consent to 0perate under section 21,(4) of Air

Pollutionl Act, 1981 for your Minor Mineral Mine at
Tehsil-Sulangarh, District- Churu (M.L.No-M.L.NO.31/2007 ).

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 0t

Phone: 01572-248009

Date: 15/05/2.018

N4-- 3(/2@7 \
ANN ErPnE- ft-4

(Prevention & Control of
near Village-GOPALPURA,

Ref:

Sir,

[i) Your application dated 24 /04 /2078
[ii) Received on 24 / 04 /2018

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under section 27(a) of Air fPrevention & Control of PollutionJ
Act,1981 is hereby granted for carrying mining activities, This consent is subject to the

following stipulations:-
1 That this consent is being granted in favour of M/s. KULDEEP SINGH., a Mine of

Minor Mineral having M.L,No-M.L.NO.3|/2OO7 in an area measuring 1.0000
Hectares at/near Village-GOPALPURA,Tehsil-Suiangarh,District-Churu.

Mineral

1 STONE BALLAST 195728.0000 TPA

si9

Page 1 of 4

2 Thatthis consentis valid fora period from 24/04/2018 to 3l/O3 /2023
3 That this consent is valid for following mining activities :-

Permitted Mining Capacity

Regional Omce Sikar

52
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Regional Office Sikar

-EErartbE!-w\Z
Registered

File No F(Mines)/Churu(Suiangarh)/1911(1) / 2Ol8-2O19 /37 O-37 L

orderNo 
z0:r}-2019 /sikar/slz3 Date: ts/os/zotg

Unit ld : 93,875

4 That you shall achieve following standards in ambient air in mine area / mining
activities.

Pollutant Standards for Ambient Air Standards for mining activity

SPM
SPM = 600 FglM3

SOz L?O 1tg/M3

NO, l2O pg/M3

CO 5000 pglM3

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Page 2 ot 4

500 pglM3

[To be measured between 3 to

10 meters from mining
activity)

5 That your mining will not intersect the Ground Water Table during the consent
period and the permission from the Central Ground Water Authority shall be
obtained for intersection of Ground Water Table/ abstraction of ground water, if any

and submit a copy of the same to the Board.

6 That this Consent to Operate is for mining / processing / beneficiation of product as

mentioned above in M.L.No.-M.L,NO,3L/2O07 and a separate Consent to Operate is

required to be obtained for any other Mineral mining/ processing/ beneficiation

Plant/process if any and for any addition/ modification/ alteration or change in
process.

7 That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the DEIAA
vide letter no.F10/DEIAA / CHURU IEC/ZOI81368 dated 23.OZ.?OLA shall
be strictly complied with and submit periodical compliance report.

8 That unit shall not exceed production capacity 195728 TPA without prior
Environment Clearance & comply with the MOEF,GOI notification dated
09-09-2013.

9 This consent is subiect to the orders of the Hon'ble NGT in the matter of
O.A. No.123/2014- Himmat Singh Vs State of Raiasthan & Ors. And other
related matters.

10 That the lessee shall develop plantation in at least 33o/o of the total lease

area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be

implemented.
11 That the lessee should check the water channels in the mining lease area

and clear/clean them before the rains start, Water should flow in its
natural path and there should be no obstruction created by way of mining
activities

o"Lf.".Ju,

r1 22 5l-tt5 roJ53
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i"hs6;-

Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 07572-248Q09W\UZ
Registered

File No F(Mines)/Churu(Suiangarh)/1911(l)/2018-2019/37O-377

order No zol}-2019 /Sikar /s773 Date: ts/oslzotg
Unit Id : 93,a75

12 That the prolect proponent shall obtain Environmental Clearance and/ or
wildlife Clearance from the standing Committee of the NBWL. If and as

may be required under the Environment Protection Act 1986 or the
wildlife(Protection) Act 1972 and any orders of the Hon'ble NGT or the
Hon'ble Supreme Court.

13 If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tanks/natural reservoirs

14 Th€ overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

15 That no ground water shall be extracted without prior permission from
the CGWA.

16 That grant of consent shall not absolve the proiect proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

17 That lease shall not extract the mineral more than year wise quantity
mentioned in the approved mining plan without obtaining prior consent
from the board and its compliance must be ensured.

18 That the Lease holder shall provide adequate design rain water
harvesting structures.

19 That this Consent period shall be coterminous with the validity of mining
lease.

20 That all other general conditions enclosed as Annexure shall be strictly complied

with.

21 That this Consent is subject to the conditions as stated above and general conditions

as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air [Prevention & Control of Pollution) Act, 1981 and any such conditions as may

be specified from time to time by the State Board under the provisions of the

aforesaid Act.

Page 3 of 4

ilffit-J,
! 
' 
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Raiasthanw\r
File No

Order No

Unit ld :

Registered

F(Mines)/Churu(Suiangarh)/19 1 l{ll / 20 L8.2O 19 / 37 O -37 I

2018-2019 /Sikar/5773

93,875

Date; 15/05/2018

22 That the grant of this Consent to Operate is issued from the environmental angle

only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ proiect proponent.

23 That the grant of this Consent to Operate shall not, in any way, adversely affect or

leopardize the legal proceedings, if any, instituted in the past or that could be

instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

Encl: As Above

Yours sincerely

Regional Officer

Copy To:-
1 Master File .

Regional Officer

;ffi-,
JPage 4 of 4
55
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3{ltat r
AruHexu4p-q5

-Tffi

ldf,onal tlffice sikar

Raiasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 0t

Phonr: 01572-2480O9

Dale: ll /r..rB /2O 16

E

ffi\t77
ReEistered

Fllc ito F(Uln.6)/Churu(sutsqtarhl/r327( lll2ott -zotz I t31s.l3 16

order llo zofi.?o'tl /sikar / 4z3a

Unlt ld : 3 3,459

tl/s Kuldeep Singh

il.L. o.- 95/05, Gopalpurr

Tehitl : tulrryrrh Dktrlcl : Cburu

f,-Mail : kuldeepsinth 12 1@tmail.com
Sub: GrJnt ol Conscnt t(, Opcr,rtc under scetion 2l(4) ot Alr

It)llution l Act, lgt l lor your Mlnor Mlneral Mine at
'trhsil.Sulangarh, l)istriet- Churu (lll.L.l{o-M.L. ilo.- 95/OS ).

(Preventr{)n & Coltrol ol
neilr Villagc-Gopalpura,

R ef:

S lr,

(i) Your application dated 3'l /07l201(t
{ii) Rcceivcd on 0l /A8/2016

ltr vi(rv ol tht tlttlrls subnril.tt'r.l vrdlr )()ur ;rlxrvr releIr'cd .ilrPlrr.rtlolr/ docurrrcrrts. tlrt.

Consefit to Operate undor sr.ction 2l(.1) of Alr' (l'revention & (:ontrol ol Pollutron)

Acl,l98l is herthy grantcd lirr crrryinB nlrninB n((ivitics. '[hir const'nt is :illtrt('(l lr! tlr,'
lbllowlng stlpul tions:-
I 'Ihat thrs corrsent is bcing grantt,d in lavour ol M/s. Kuldeep Singh, a Mine ot mlnor

tlineral having M.L.No-M,L No,- 95/05 in an arca measlrlnt l-O00O Hcctarss
at/nr.a r Villrgo-Gopalpura .'l'ehsrl-Sulengarh,Dist rict -Churu.

2 'Ihat thrs eonscnt is vahd lirr a pertod lrom3l/O7 /2O16 |.rt30/06l?-02l

3 lhat this cunsent is villid tirr lirlkrwing ntininA activitics :.

I SI ONt lll\l,l.AS'I

Pernritted Uining Capaclty

40000.000{) 1'l'A

Peglo I o{ 4

Mint'ral

t

-./
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-i-;'r
tr$na! 

office siknr

Rajasthan State Pollution Control Bonrd
Shiv-Singhpura llousing lloartl Colony, Nawalgarh Road, Sikar-3.i2 00 I

Phone: 01572-248009

Registered

Fl}eXo F(llines)/Churu($tsq.rhl/t3Z7llllzOtl-ZOlZlt3l5-1316
ordcr l{o ?o$-zan ls*ar / 4z3B D.rc: ttl08/20t6
Unlt ld I 33,459

,t That you shdl achieve following standards in ambient air in mine area / mining
activities.

Slandards for .lnrhie[t Air' Sl:rntlirrrls ({)r |llit]i|lg itctivil\

sPtlt 500 pg/M ' sPM = 600 F8/MJ

(To be measurtd betwcen 3 to

l0 meteN from mining
acriviW)

so- 120 pj/ M '

NO. 120 pglM I

co

5 '[hat your nrining will rrot intcrscct thc Grourrd Water 'Iable during the consenl

period and thr. pcrnrission fronr the Central Cround Water Authority shall be

obtained lirr intorsection of Cround Watcr Table/ abstraction of ground water, if any
and submit a copy of the satne to the Board.

6 That this Consent to Operate is for nlining / proccssing / lrencliciation of product as

mentioned above in M.L.ilo,-M.L. No.- 95/05 and a sr.parate Consent to Operate is

requircd to hc ol)tilin(l lirr any otht'r Mintral lnining/ procr.ssing/ bt'nclicirtion
Plarrt/process rl any .rntl lor .lr)y .rrlditron/ rn(,rlt lic.rt roll / Jlter'.ltroll ()t tllJrrA(. in

pr)cess.

7 That the occupier/operator o[ the mine shall ensure that all the
conditions imposed in the Environmental Clcarance granted b1' the SEIAA

vide letter No.Fl(4)/SEIAA/sEAc-Rei/Sectt/Proiect/Cat.r(a)82(EC)
14-15 dated 05.05.2016 shall be strlctly complied with.

I That this Consent period shall be coterminous with the validlty of minlng
lease.

9 That unlt shall not exced prodnctlon capacity 4OOO0 TPA without pr{or
Envlmnment Clearance & comply with the MOEF,GOI notlflcation dated
09-09-2013.

l0 Thet tbe proiect proponent shall obt3itr Environmental clearance and/ or
wlldllfe Clearattce from the standlng Committec of the NBWL If and as

may be requird under the Environment Protection Act 1986or the

wlldlife(Protectlon) Act 1972 and any orders of the Hon'ble NGT or the
Hon'ble Supreme Court.

1l That the lessee shall develop plantation in at least 3Joh ol the total lease

anea to maintaln Ambient Air Quality around the mine and the actlon plan

for plantation (as per the mlning plan/eco hendly mining plan) shall be

lmplemented.

Pige 2 of 4
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flrnal 

offi(e sikt'r

Raiasthan State Pollution Control Board
5hiv-Singhpura Housing Board Colony. Nawalgarh Road, Sikar.332 001

Ptrcne: 0l S72.244009

Rcgrstclcd

File No

Order No

F(Mines)/Churu(Suiangarh)/ t 327llt/20ll -ZOIZ / 13l5- 13 l6

Z016-2017 /Sikar/ 4238 Dare: 1llo8/2016

Unlt ld : 33,459

lZ That tire lessee should check the water channels ln the mining lease area
and clear/clean them hcfore thc rnins stitrt. Wilter should llow in its
naturel path and therc should be no obstruclion crealod by way of mlnlnS
activitl€s.

13 lf dlversion of water channcls bccomcs necessery due to avallability ot
mineral ln lcase area at e particular localion only, new dralns followlng
thc conto[t! be constructed by the lessee, so that water llows
un-obstructed to main water dies/ponds/tanks/natural reservoirs.

14 Tbe overburden should not be dumpcd in such a manner that it flores
wlth water in the nearby tanks, reservoirs and ponds ctc. the lessee

shorkl dump the overburden in such a manner that it does not tet
washed away to the nearty water tanks and lakes etc, durlnt the relny
season.

f5 That grant of consent shall not absolve lte prolect proponent from
mehlng compllance ol other st tutory obligatlons prescrlbed under any
other law or directaons of courts or any olher lnstrument for the tlme
being in force.

l6'l'hit Jll othcr gcrrcral rorrditirrrrs cntlost'rl .rs Annexure rhall he strictly currrplit,rl

with.

17 That this Consent is subicct to the conditions Is st]trd ,tbol'e and gcrct;rl rorrtlitrorrs

as stated in Annexurc. l'urther, the ttlininB unit wtll contply wtth the provrsr(]n:i ol

the Air (Prevention & Control of Pollution) Acl, l98l and any such condltions as may

be specified from time to timc by the Statc Board under tho provisions of thc

aforesaid Act.

l8That the grant o,f this Consont to Opcratc is issucd from the envlronmental angle

only, and does not absolve the proiect proponent from the other statutory
obligations prcscribed und('r any other law or any other instrument in force. Thc sole

and complete responsibility. to comply with thc conditions laid down in all other
laws for the time-being in lbrce. rosts with tht'industry/ unit/ proioct proponent.

19 That the Brant o[ this Consent to
jt'oparrlize thc legal pror'r'ultngs,

rnstltutcd against you b!' thlj St.rt('

tht' Rulcs ltrade thereunder,

Operate shall not, rn rn! l{av, adversclv a[[ecl

il .lny, anstitul('tl ttt lhl l),r\l or- lh.tl r rrttlrl

lir.rtrl [ot viUl.tttolt ol thc pr'(,vtst(,lls i)l tht Acl

(ll

hr'

r)f
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I ltFnrl 
oltl(. slkrr

Raiasthan State Pollution Control Board
Shiv.S,n,thpur.l llousing lhurtl Cokrny. l{aw.tlSarh Roa.l, Slkir-312 0Ol

Plxrne: 01572-2{4O09

flle lto

Ord.r No

Uoll ld I

Rrtirlrad

F(rlr.)/ctorl(SoFry't!/t3r?lr)n 0l r.l0tll r 3 r 3- t, r6

2016.?0 l7lsiker/.1218

33.{59

l:n( I A\ ..\b,,1,

Copy To:.
I Marte r fik'

D.l.: I I /08/?016

I ours srncrrrly

R..Bional Oflicer

Roliolli.] 0m(er

P.q! ,l oa ,l J

-:;_
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Arur.tsxuXE-B-5 ol /o2a
Regional Office Sikar ANNExutf-t6

--F"'a-fiffi-.

sry\z
Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 0(
Phone:01572-248009

Revised Consent

File No F[Mines)/Churu(Bidasar)/72(l)/2OZ|-2O22/405-406

order No 2o2t-2022/Sikar /s994 Datet zs/o6/2ozt
Unit Id : 772,964

M/s Kirta Ram

ML NO OU202O REF.20201000019128 KHASRA NO 90 VPO- DUNGRAS AATHUNA
TEHSIL- BIDASAR DIST.CHURU, CHURU

Tehsil : Bidasar District I Churu

E-Mail : kirtaram1976@gmail.com
Sub: Grant of Consent to Establish under section 27$) of Air (Prevention & Control of

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-CHURU,
'[ehsil-Bidasar, District- Churu (M.L.No-ML NO 01/ 2020

nilr 1i) Vour application dated 25/06/2027
(ii) Received {)n 25/06/2027

Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Establish under section 2l(4) ot Air (Prevention & Control of Pollution)
Act,1981 is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in favour of 'M/s. Kirta Ram, a Mine of Minor

Mineral having M.L.No-ML NO 01/2020 in an area measuring 2.9500 Hectares
at,/near Village-CHURU,'l'ehsil-Bidasar,District-Churu.

2 That this consent is valid for a period trom 25/06/2021 to 31/O5/2026, or
commencement of production whichever is earlier.

3 That this consent is valid for following mining activities:-

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of

Environnrent, Forest and Climate Change notification no. GSR 826(E) dated 16th November,

2009 with respect to National Ambient Air Quality standards.

5 That you shall not operate the mine without obtaining Consent to OPerate from the

Board.

Milrelnl
Sionall

tted Mining CapaciryPE
o

4&0i40.0000'tPAlJig'rally eg
Dal6 2021

1 I\4ASONARY STONE
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone:01572-248009

File No

Order No

Unit Id :

6

Revised Consent

F(Mines) /Chu ru (B ialasar') / t2 (r') / 20 2 l -2O 22 / 40 S - 40 6

202r-2022 /Sikar / 5994

112,964

Datet 25/06/2021

That this consent to establish/consent to operate is only for carrying out mining of
mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/benenciation of such mineral(s) and for any
addition/modification/alteration or change in process.

7 That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Enyironmental Clearance granted by the SEIAA
vide I etter n o.F 1(4) /SE IAA/SEAC-Rai/Sectt/ P roiect/ Cat.1(a) B 2 ( 18 515 )
2Ol9-2O laipur dated 30.03,2021 shall be strictly complied with.

8 That unit shall not exceed production capacity 453180TPA $/ithout prior
Enyironment Clearance & comply with the MOEF,GOI notification dated
09-o9-2013.

9 That the grant of this consent to operate is issued from the environment
angle only, and does not absolve the proiect proponent from the other
statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with
the conditions laid down in all other laws for the time- being in
force,rests with the industry/ unit/ proiect proponent.

10 That the grant of this consent to operate shall not, in any way,

adverselyaffect or ,eopardize the legal proceedings, if any, instituted in
the past or that could be instituted against you by the State Board for
violation ofthe provisions ofthe Act or the Rules made there under

11 That the lessee shall submit mining scheme after duly approval by the
Deptt. of Mines & Geology, Govt. of Raiasthan and shall not extract mining
more than the quantity approval by the DMG.

12 rhat the proiect proponent shatl 
"tfdffi:"-tsf;d:hYEftqhi$l 

clearance and/ or
wildlife clearance from the standingR:Edtttfffl:#8 6Fr the NBWL. If and as

may be required under the EnviiS$frlent JProtection Act 1986 or the

wildlife(Protection) Act 1972 and any orders of the Hon'ble NGT or the

Hon'ble Supreme Court.
13 This consent is subiect to the orders of the Hon'ble NGT in the matter of

O.A. No.123/2014- Himmat Singh Vs State of Raiasthan & Ors. And other
related matters.

14 That the lessee shall develop plantation in atleast 337o of the total lease

area to maintain Ambient Air Quality around the mine and the action plan

for plantation (as per the mining plan/eco liiendly mining plan) shall be

implemented.

Page 2 ot 4
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Regiorlal Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone:01572-248009w\tZ
Revised Consent

File No F(Mines)/Churu{Bidasar') / l2(l) /2OZ|-2O22 / 405-406

order No 2027-2022 /Sikar /5gg4 Datet :z5/06/2021

Uoit Id : 1t2,964

15 That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities.

16 lf diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tanks/natural reservoirs,

17 The overburden should not be dumped in such a manner that it llows
with water in the nearly tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

18 That Consent period shall be coterminous with the validity of mining
lease.

19 That this Consent to operate is valid subiect to the validity of approved
Mining plan

20 That no ground water shall be extrasted without prior permission from
competent authority

21 That the Lease holder shall provide adequate design rain water
harvesting structures,

22 That this revised consent letter shall supercede the earlier consent letter no

F(Mines)/Churu(Bidasar) / t2(1) /2021-2022 / 401-402 dated 25 / 06 /2021
23 That all other general conditions enclosed as Annexure shall be strictly complied

with.

24That this Consent is subject to the conditions as stated above

as stated in Annexure. Further, the mining unit will comply
the Air (prevention & controt or rottutioPis?iltr$ll"Y1ill$,
be specified from time to time by thed'sffi:eln2{#Pd7 rqlnder

aforesaid Act. r@t.n J

and general conditions
with the provisions of
such conditions as may

the provisions of the

25 That the grant of this Consent to Establish is issued from the environmental angle

only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole

and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.
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Raias:lhan

Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone:01572'248009
'w

NZ
Revised Consent

File No F(Mines)/Churu(Bidasar) / tz(t) /2021-2022 / 405-406

order No 2o21-z0zz /sikar /s994 Datet zs/o6/2oz1

Unit Id : 772,964

26 That the grant of this Consent to Establish shall not. in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

27 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.

The sole and complete responsibility, to comply with the conditons laid down in all

other laws for the time-being in force, rests with the industry/unit/project
proponenL

Encl: As Above

Yours sincerely

Regional Otncer

(A): Copy To:-

1 Master File.

Regional Otficer

SignatureNoI Verified
oE,ratty sqrdby Nrl€,al sha,da
oars 2021 06 25Ir08 27lST
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Regional omce Nagour l4L
AN^JE

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582- 294353 Fax: 01582 -29435 3

. ze f zo)f
filtF-R"7

--Brir$!$--W\tz
Registered

File No F(Mines)/churu(Suiangarh)/1853(1') /2o75-zot6 /2aSS-2a57

order No 2ozz-zoz3 /Nagour / 7223

Unlt ld r 65,226

M/s NIRMAL STONE,M.L NO.39/13

A.6O GANESH COLONY, PRIVHAN NAGAR KHATIPURA, JAIPUR- RAI,IAIPUR

Datet 17 /03/2023

Tehsil : Jaipur District: Jaipur

E-Mail : manmohan-singh198g@yahoo.com , Phone :5135154
Sub: Grant of Consent to operate under Section 21(4) of Air (Prevention & Control of

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-DUNGRAS

AHTUNA, Tehsil-Suiangarh, District- Churu (M.L.No-M.L.NO-39/13 ).

Ref: (i) Your application dared 27 /02/2023
(ii) Received on 27 /02/2023

Sir,
In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,1981 is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in fagggi,o{n [tlr(gfie]llRltlAL STONE,M.L NO,39/13,

a Mine of Minor Mineral having t&Lul*d#rldlo;$9/13 in an area measuring
1,0000 Hectares a t / n e a ffi"s<Fll?a g e - D U N G R A S AHTUNA
,Tehsil-Suiangarh,District-Churu.

2 That this consent isvalid fora period ftolx' O1/OSl2O23 to30/O4/2OZA

3 That this consent is valid for following mining activities :-

Mineral

1 MASONARY STONE 100000.0000 TPA

4That the proiect proponent will comply with the Standard

Environment, Forest and Climate Change notification no.

2009 with respect to National Ambient Air Quality standards.

prescribed vide the Ministry of
826(E) dated 16th November,

a5

GSR

Page 1 of 6
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Regional Office Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353 Fax: 01582-2943 53w\Z
Registered

File No F(Mines)/churu(suiangarh)/1863(1) / 2o1s-2o16 /2ass-2a57
orderNo 2022-2023 /Nagotr / 7223 Datet t7 /O3 /2023
Unit ld : 65,226

5 That this consent to establish/consent to operate is only for carrying out mining of
mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent

to operate should be submitted. The project proponent is required to obtain seprate

consent to establish and consent to operate for carryinS out mining of otier
minerals(s), if any or processing,/beneficiation of such mineral(s) and for any

addition/modification/alteration or change in process.

I. That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance letter issued from State Level

Environment Impact Assessment Authority, Raiasthan Letter No.

F1(4)/SEIAA/SEAC-Rai/sectt/ Proiect/Cat.1(a) Bz (899') / L4-15 laipur,
dated24/04/zol5 are strictly complied with.
Il. This consent is being issued for production of Masonry Stone- 100000
TPA, at M.L. No, 39/2013, Near Village- Dungras Athuna,
Tehsil-Suiangarh, District- Churu.
lll. That this consent has been issued with reference to DCF, Churu letter
no, 926 date 02/02/2023, which states that mine is situated at 8'7 KM

from Talchhappar Wild Life Centaury5,sfu0,"Mv$fl0r boundary of proposed

ESZ and 0.107 KM from forest land. #f ,,,;."*,Pt".f. ,,
Iv. That the Drills shall be operatedlffftitftn$i'fter inlection system i.e, wet
drilling be carried out during mining or the drills shall be operated with
dust extractors.
V, That regular water sprinkling should carried out in critical areas

prone to air pollution and having high levels of SPM and RSPM such as on
haul roads, loading and unloading points and transfer points. It should be

ensured that Ambient Air Quality parameters confirms to the norms
prescribed by competent authority. Regular water sprinkling should be

carried out on haul roads to minimize dust generations,
vl. That no discharge of effluent shall be made within or outside the
premises.
VIL This consent is being issued in compliance to HO order No.

F.12(Gen-08)RPCB / Mines / lZ9O-73 14 dated 09.O9.ZOZ2.

6
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RFiasthan

Regional Ofnce Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353Fax: 01582-294353ffi\u
File No

Order No

Unit Id :

7

Registered

F(Mines)/Churu(Suiangarh)/1863 (1) / 20 rS-zO t6 / zaSS -zAS7

2022-2023 /Nagotr / 7223

65,226

Datet l7 /O3 /2023

I. That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water body i,e. ponds/lakes etc.
during rainy season, Provisions shall be made that rain water shall not
carry any debris/silt before entering into the flow channel.
Il. That the grant of consent shall not absolve the proiect proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.
Iu, That plantation shall be developed so as to cover at least 33olo of the
total land use for mining and allied activities.
IV. That this consent shall be sublect to compliance of any direction or
order passed by court oflaw in the matter.
V, That this consent is subiect to validity of approved mining plan and
mining lease.
VI. That the industry shall apply for Consent in prescribed application
form with requisite fee before 120 days from expiry of this Consent or
commissioning the plant whichever is earlier.

SignaturBNol Verified

k 202301!716a251lsT
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Regional Office Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353Fax: 01582-294353w\77

File No

Order No

Unit ld I

I

Registered

F(Mines)/Churu(suiangarh)/1863 (1) / 2Ol5 -2016 / zats -2A37

2022-2023 /Nagour / 7223

65,226

Datet 17 /O3/2O23

I. This consent is not evidence for ascertaining entitlement ofland,
Il. That proponent shall obtain the necessary permission fuom the forest
department, or other department/authority in concern if the mining lease
falls/comes under such area/ purview or scope of concern of forest,
eco-sensitive zone, conserved area and within the boundary Iimits of any
national park, sanctuary or other area defined by the forest department,
any authorities in concern time to time. The sole responsibility of
obtaining the permission from the departments in concerns i.e forest
department, Wild Life Board or other departments is of proiect
proponent. The proiect proponent shall ensure the operation of mining
lease only after obtaining the permission from the departments in
concern (if applicable).
Ill. That unit shall not dig any borewell or abstract Ground Water without
prior permission from the Central Ground Water Authority fresh water
demand shall be met out by legal supplier of fresh water only.
IV. That this consent is subiect to the post audit of pollution control
measures and consent conditions. In case the lessee is found to have

flouted consent conditions or not having adequate pollution control
measures during inspection, than the action shall be initiated against the
mine as per raw. il'ff:##:.,]'"'v. That this consent order is issued tdX.ffi^{,1[fif'Uil the basis of documents
submitted by the applicant, if 5n'i" fi..r"prn.y is found in the
document/facts submitted by the unit than the action shall be initiated
against the mine as per law.
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Regional Office Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353Fax: 01582-294353

Signat Verifiedpremises.
10 That all other general conditions encl

with.

w\z
File No

Order No

Unit Id :

9

Registered

F(Mines)/Churu(Suiangarh)/1863 (1) / 20[5-2016 / 2AS5-2A57

2022-2O23 / Nagour / 1223

65,226

Date, 17 /O3/2O23

I. That adequate measure shall be taken for control of fugitive emissions
from the area prone to air pollution,
II. That the overburden generated shall be stacked at earmarked dump
site(s) only as per norms.
Ill. That Catch drains and siltation ponds of appropriate size shall be
constructed around the mine pit and over burden dumps to prevent run
off of water and flow of sediments directly into the agricultural fields and

water bodies and retaining wall shall be maintained around the
overburden as per norms.
IV. That the proiect proponent shall obtain Environmental Clearance

rnd/ or wildlife Clearance from the standing Committee of the
NBWL. If and as may be required under the Environment Protection
Act 1986 or the wildlife(Protection) Ad 7972 and any orders of the
Hon'ble NGT or the Hon'ble Supreme Court.
V. This consent is subiect to compliance of EIA Notification, 2006 and as

amended foom time to time.
VI. That no single use plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MoEF & CC), Government of
India Notification dated l2.OA.2oZl shall be used in industry/unit

shall be strictly complied

11 That this Consent is subject to the conditions as stated above and general conditions

as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of PollutionJ Act, 1981and any such conditions as may

be specified from time to time by the State Board under the provisions of the
aforesaid Act.

12 That the grant of this Consent to Operate is issued from the environmental angle

only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole

and complete responsibility, to comply with the conditions laid down in all other

laws for the time-being in force, rests with the industry/ unit/ proiect proponenL

13 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be

instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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Regional Office Nagour

Ralasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353Fax: 01582-294353W\IZ
Registered

FileNo F(Mines)/Churu(Suiangarh)/1863(1)/2015-2016/2A55-ZaS7

order No 
2OZZ-2023 /Nagovr /7223 Date: t7/O3/2O23

Unit ld r 65,226

14 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.

The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/proiect
proponenL

Encl: As Above

Yours sincerely,

Regional Officer

(A):

1

2

Copy To:-

M.E., Department of Mines & Geologz, Government of Raiasthan,Churu.

Master File .
SignaturFllot Verifed
o'r'*v.oi*'I&,i.
D.r. 2023 dtr716 a2:s r lsl
R..M: sdd*dd
Ldoon LJ

(B)

Mining Engineer/Assistant Mining Engineer, Department of mines and geology, Khanij Bhavan, Churu to inform

that this consent has bg€n issued from the environmental angle only, and ensuring compliance of any other
lawacUrule/regulalion or order of any courvtribunal is the sole responsibility ofthe project p.oponent and
concerned departments.

2 DistricuDivisional Forest Officer. Forest Department, Churu to inform thal this consent has been issued from lhe
environmental angle only, and ensuring compliance of any other lawacvrule/regulation o. order of any
courvtribunal is lhe sole responsibiliiy of the project proponent and concerned departments.

Regional Officer
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STONE MINING trNIT-M.L. No. 31/2007

Survey of STONE MINING tINIT established in Churu (Rajasthan) -
August 2023 in Hon'ble NGT Matter O.A. 60/2023 (CZ) order date

26.07.2023
S. No. M.L. No. 3l/2007
Name of Mining unit Shri Kuldeep Singh

RSPCB UNit ID- 93875
Name of the Owner Shri Kuldeep Singh S/O Shri Kami Singh

Ji
Full address Shri Kuldeep Singh S/O Shri Karni Singh

Ji
Khasra No. 1684/636, Village Gopalpur4
Tehsil- Sujangarh, District-Churu,
Rajasthan

Khasra No. Khasra No. 1684/636 at
Village Gopalpur4 Tehsil- Sujangarh,
District-Churu, Raj asthan
I Hectare

GPS
Coordinate

Latitude GT Sheet No. 45 V5
270 -44' -47 .so- to 270 -44' -51.21-

Longitude 7 4'r -22' -22.00" to 7 40 -22' -28.47"
Mine area pillars coordinates
(Latitude, Longitude) t. 27"44' 47.5, 74"22',22.76

2. 27"44', 49.33, 7 4"22', 22.00
3 . 27'44', 51 .21 , 7 4'22',27 .7 1

4. 27" 44', 49.38, 7 4"22', 28.47

Type of mining operation
(MechanicaUSemi-
mechanical/Ilanual)

Semi-mechanical

Environmental Clearance issued
on

DEIAA/CH URU/EC/20 I 8/3 6 5 -37 O,

District-Churu, D ated23 -02-20 I 8.

Consent to Operate valid up to Consent to Operate valid up to 3l-03-
2023.

Consented Production capacity 195728.0000 TPA

Operational status Non-operational After 31.03.2023 due to
expiry of CTO

Details of blasting
(Controlled/uncontrolled), Deep
hole or shallow hole blasting

Controlled Shallow Hole Blasting

Area of mining lease (in Acre)
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STONE MINING tINIT-M.L. No. 95/2005

Survey of STONE MINING tINIT established in Churu (Rajasthan) -
August 2023 in Hon'ble NGT Matter O.A. 60/2023 (CZ) order date

26.07.2023
S. No. M.L. No. 9512005
Name of Mining unit

Name of the Owner Shri Kuldeep Singh
Full address Shri Kuldeep Singh S/O Shri Karni Singh

Ji
Khasra No. 1684/636, Village-Gopalpur4
Tehsil- Sujangarh, District-Churu,
Rajasthan

Khasra No. Khasra No. 1684/636 at Village -
Gopalpura, Tehsil- Sujangarh, District-
Churu, Rajasthan

Area of mining lease (in Acre)
GPS
Coordinate

Latitude GT Sheet No. 45 U5

27044',42.8"

Longitude 74t'22'3l.oo'
Mine area pillars coordinates
(Latitude, Longitude)

74'22',26.40
74"22',25.13
74"22',28.56
74"22',29 83

1.27"44',45.22,
2.27"44',48.27,
3.27'44',49.40,
4.27"44',46.35,

Type of mining operation
(MechanicaUSemi-
mechanical/Manual)

Semi Mechanical

Environmental Clearance issued
on

Fl(4ysErAA/SEAC-
/Raj/Sectt/ProjecVCat. I (a) 82 (EC) I 4- I 5

Jaipur, dated 05.05.2016.

Consent to Operate valid up to valid up to 30-06-2021.

Consented Production capacity 40000.0000 TPA

Operational status Non-operational after 30.06.2021 due to
CTO Ex ire

Details of blasting
(Controlled/uncontrolled), Deep
hole or shallow hole blasting

Controlled Shallow Hole Blasting

Shri Kuldeep Singh
RSPCB tlnit ID- 33459

I Hectare
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Survey of STONE MINING tINIT established in Churu (Rajasthan) - August
2023 in Hon'ble NGT Matter O.A.6012023 (CZ) order date 26.07.2023

S. No. M.L.No. 0112020
Ref. 20201000019128

Name of Mining unit Shri Kirta Ram S/O Shri Sugana Ram
Name of the Owner Shri Kirta Ram S/O Shri Sugana Ram

Powar of Attomey Holder Shri Manmohan Singh
Full address Kirta Ram S/o Sugana Ram

Powar of Attomey Holder Shri Manmohan Singh
Khasra No. 90, VPO- Dungras Aathun4 Tehsil-
Bidasar, District- Churu, Rajasthan

Khasra No. Khasra No. 90 at VPO- Dungras Aathun4 Tehsil-
Bidasar, District- Churu, Rajasthan

Area of mining lease (in Acre) 2.95 Hectare
PvtL and Village Dungras Athuna Tehsil -Bidasar
Distt. Churu, Raiasthan

GPS Coordinate Latitude 2/43',42.1201" (GT Sheet No. 45 I/6 )
Longitude 7420'3s.2765"

Mine area pillars coordinates
(Latitude, Longitude)

t. 27"43',42.1201,
2. 27'43',43.7917,
3. 27"43'41.4006,
4.27"43',39.8691,
5. 27"43',38.6983,
6. 27"43',35.6195,
7. 27"43',36.6409,
8. 27"43',40.1533,

74"20',35.2765
74"20',34.4601
74"20',28.0529
74"20',26.7207
74"20',24.6303
74"20',25.4654
74"20',27.3814
74"20',33.1690

Type of mining operation
(Mechanical/Semi-
mechanical/Manual)

Semi mechanical

Environmental
issued on

Clearance F I (4ySEIAA/SEAC-Raj/Sectt/Project/Cat. I (a)

82( I 85 I sy20 t9 -20,Jaipur, Dated 30-03-2021

Consent to Operate valid up to Valid to 3l-05-2026

Consented Production capacity 453 r 80.0000 TPA

Operational Status ational

Details of blasting
(Controlled/uncontrolled), Deep
hole or shallow hole blasting

Controlled Shallow Hole Blasting

STONE MINING tlNlT-M. L. No.0l/2020
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STONE MINING trNlT- M.L. No.3912013

Survey of STONE MINING tlNlT established in Churu (Rajasthan) - August
2023 in Hon'ble NGT Maffer O.A. 60/2021 (CZ) order date 26.07.2023

S. No. M.L. No. 39/2013
Name of Mining unit

Name of the Owner Shri Sharwan Singh S/O Shri Gopal Singh
Power of Attorney Holder Shri Manmohan
Singh

['ull address M/s Nirmal Stone
Prop. Sharwan Singh S/o Gopal Singh
Khasra No. 4711141, Village- Dungras
Athuna Tehsil- Bidasar, Districr Churu
Khasra No. 471ll4l at Village- Dungras
Athun4 Tehsil- Bidasar, District- Churu

Area of mining lease (in Acre) I Hectare

GPS
Coordinate

Latitude (GT Sheet No 45 V5,6)
270 -44' -27 .67- to z7o -44' -34.37-

Longitude 7 40 -2 | - I 6.7 2" to 7 40 -21' -20. t8
Mine area pillars coordinates
(Latitude, Longitude)

1.27-44-28.04,
2.27-44-27.67,
3. 27-44-34.00,
4.27-44-34.37,

74-21-20.18.
74-21-18.4,
74-2116.72,
74-2118.5,

Type of mining operation
(Mechanical/Semi-
mechanicaUManual)

Semi Mechanical

Environmental Clearance issued
on

Fr(4ysErAA/SEAC-
Raj /Sectt/Proj ectl C at. I (a)82( 899 y I 4- I 5

Jaipur, Rajasthan dated 24-04-201 5.

Consent to Operate valid up to 30-04-2028

Consented Production capacity 100000.0000 TPA
Details of blasting
(Controlled/uncontrolled), Deep

hole or shallow hole blasting

Controlled Shallow Hole Blasting

M/s Nirmal Stone
RSPCB tlnit ID- 65226

Khasra No.
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STONE CRtISHER-M/s MaaDurga Stone Crushing Company

Survey of Stone Crushers established in Churu (Rajasthan) - August 2023 in
Hon'ble NGT Matter O.A.6012023 (CZ) order date 26.07.2023

Name of Stone (lrusher M/s Maa Durga Stone Crushing Co
RSPCB UnitlD-27765

Name of the owner Shri Manmohan Singh

Ful! address Stone Crusher, KhasraNo. l20l/692,
Village Chadwas, Tehsil- Sujangarh,
District- Churu

Khasra No. Khasra No. l20l/692 at Village Chadwas,
Tehsil- Sujangarh, District- Churu

Crusher Capacity 3,000.00 TPD as per CTO
Machinery numbers (Jaw
Crusher, Vibratory Screen)

Jaw Crusher 0l
Granulator 02
Dust Machine/Chakki 01
Vibratory Screens 02

Latitude 27 Degree 46 minutes 27.81 seconds

Longitude T4Degree 22 minutes 45.30 seconds

Consent to Operate valid up to
Valid up to 31.12.2031.

Pollution
Control
Measure

Dust
cum
system
equipment

contain ment
suppression
for the

Crushing machines are covered.
Water sprinklers are provided at inlet and
outlet of crushing machines and vibratory
screen

Construction of wind
breaking walls

Wind breaking mech. provided with closed
conveyor belt.

Construction of the
metalled roads within
the premises

Murom road provided

Regular cleaning and
wetting of the ground
within the premises

Flexible pipe provided

Growing of a green
belt along the
periphery

Approx. Trees 25

Approx new saplings 150

Compliance status as per CTO Fugitive emission monitoring was

conducted by Rajasthan State Pollution
Control Board on 07-08-2023 and

Suspended Particulate Matter (SPM) was

found within the bed limit

GPS
Coordinate
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Olfice of Dcputy Conscrvator of Forcst,Churu
()ll'icc Conracl no. 01562-250938
OlIicc 0ddn:ss: Vnniki I,o0L Noture Park Churu

761ygXu*9-kf

r..t i

linail id
dct'.churu-lbrest@nri&sthan.qov.in. dcf cu/rignrui l.com

S,No. l)Cl"/ Survcyl lzLBflll| Datc: /8f e lz:
Rcgiorral Otliccr
RSPCB Regional Office
Nagaur

subjccl Corrcction in Joint Inspection Rcport of Gopalpura llills Rcport submitlcd vidc lcttcr no.
S.No/Survc1y'l)CI i202316080 datcd I 8.07.2023 in pursuancc oI I Ion'blc National Grcr:n 'l'ribunal (NG't),
l)rirrcilraf llcnch, ordcr datccl 24-05-2023 in thc Mattcr ol'OA No. 133/2023 Kuldccp Singh Vs Statc of
llajasthan

l)cal Siry'Madarn.

A corrig,cndum is hcrcby submittcd in thc previously submittcd rcporl mcntioncd in rhc Subjcct. 'l'hc para

nrcntioncclatbullctno2inPoint3(MI,No.0l2020Vlllage-DungrasAthun8',|.chsilBisadar)that!trtcd
dccadc old hillock scarp duc to illcgal mining is prcscnt ncxt to this mining lcasc. bul at prcscnt no illcgal rnining is

bcing rlortc." should bc rcnrovcd from Point 3 and has to bc ioserted as bullct no 2 in l'oint 2 (Ml, No.- 95/2005 Village-
(lopalpuru. 1'chsil Sujangrrh) as it is, thst is "A dccadc old hillock scarp duc to illcgal mining is prcscnt llcxl to this

rnining lcasc, but at prcscnt no illcgal mining is bcing donc."
Rcst of thc rcport rcmains as it was carlier. '[tc undcrsigncd r€grcts thc confusion and inconvenicncc causcd due

to abovc inadvcrtcnt crror that was only duc to human crror.

l)cpury t0r ol'lrorcsI
Churu

S.no. I)Cli /Survcy 2023/1338 - jq l)atc : *le[t3
Copy to

l.
.,

CCl". Sikar
AMli, ChLrru

l)cputy scrvalor of liorcst
Chulu

Page I
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I

,

Rcgionol Olficer
Rsl( ll licgiorlal ()lli('c 

,

N 8irur

Subierl - Joitrt lns[x'ction Rcporf rir Gupelpura llills in pursutncc ol'llon'blc ],lational (;rccn l ribuml (N(.;lr.
f'rincipal llcnc[ ordcr drEd 2447-2021 in thc Msltcr of OA No. l-U202] Kuldccp SinBh Vs Slrb of
Rajrsthan

l)tur Sir/Madarn.

tn conrpliancc ol'rhc tlon'ble Nrtional Crcen 'ltibuml (NC'l') Principal lrcnch. l)clhi ordcr datcd 25lM{2O27. itt

lhi. Ir;rltcl rll'(n ilrinal applicarion No. 133/!021, Kuldcep Singh Vs Statc of Rsjasthan. thc commiltct ol folbwing

04 rncrnhcrs visircd tlrc sitc oi 14rc7f2023 lo vcrify the tacaual position of follorving mincs and cxsmin(\j

lirllorrirrg i\suL.li. as nrcnlioncd in thc comy'ainl:

L lllcgal rnining on Khatcdari and toYl. land

I Locrol!hrrcnl an<l illcgal rnininpon ftlr(st land

i. ( )tr'r'ilting rniDcs \ailhout collscrlt lioll RSPCI]

l. l,lcgal nr.(rurcorcnt or larv mrlcrisl by sluno crushcf runnin8 by tllc nlrrnc nnd st-vlc ol'M/s M8s l)tlt.8r slorE

('r.Ehcr locarsd al villagc Chadwali. l'ohsi{ Oi*sar' Dislricl Churu

Obscrvations rclatcd to tr'orcst I)cPa rtmcnt Lan d nea r 4 Mincs

Ml. No. Jl12007 yillrgc- (;opslprrf,, lci3il Sui'nttrh

. N<-r rninirrg insidc lbrcst land adjaccnl to lhis lcasc is going on st prescllt

A dccadc otd hillock sclrp duc to illcgll mining is Ptlscnt ncxt to this mining ll.!tsc, but sr Pn6cnl no

illcgal rnining is bein8, donc.

l.orcst urci! is parll.y prolcclcd hy pUCCa slOnc wall and in rcst ol'drc arct emund this l!'asc. 50Onr rvall

ranetioncd uDdcr l)Mlrl lrlrtd tvill bc conslnlctcd in nc'xl lbw tnonths'

Sali.:ly roDs o, 25rn liom ,brcst boundffy is maintuincd. Orccn bclt is not dcvcluPc{ arorrnd this rniniDg

lcasc arca and ncarby crushcr. whilc amplc spacc is prcscnl lbr dcvoloPmo[t ofgrtr:n bclt hcrc.

l'l!r.l I

ANNEXURE -.t

Oltice of Daputy Coo$en rtor of Forcct,Churu 'li
t lti!\. ( r,rtrxl {rt. 01.t6:-3509.11 , txr,t iJ
r trlrs nllt'rs Vrtiti hrh. Nat rr Prrl. (.liutu dclch.r.o. tirrslil, .oicrrhla.ror ;,t dcf,crrz,,rurt tu,

s.No. A;urvty/rxl f nI?j l6oEO Darc.L.l-c,?-- Zorg
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1 t. No'- 952ffi5 vilhBe' (;opnlpurr' 't Ghsil SujrnBrrh

. No mining insldc forcst land ad.iaccnt to this lcasc is going on at prcscnl & pucca wall is prcscnr 
r,n h,,,

boundary.

. llounditD,rvsll is nol prcscnt c()ntiguou.s lo lhis mining lcasc. Although lhcrc is no nlinir)ll ir) t'rrcst l;rnrl *,
i1 a5scrrcc ol'boundary wall on l'orcst boundary. possibility ol'mining in salcty zrrrtc in lirr

rjclliurJ. hus bccn donc lill forut. boundary wall. 
'! .r'r-rio 'r4'r rrr r(rt(ll(' nlirv n(tl.i(

(in'cn hclt is nol dcvclopcd alound this nlining lcasc arca and ncarhy crushcr'

dclclopntcrrl o l'glccn hclt huc.
whilc anrplc spacc is frcscnl h

J. lUl, No, 0l/20211 Villagc- t)unBr.us Arhun{,'l chril llisn(hr

No mining insidc lbrcst land adjaccnt 1o this lcasc is going on al prescnr and ncalcsl ltrrcsl boundary rs appror
30m arvay from mining lcasc boundary.

A dccadc old hillock scarp dttc to illcgal mining is prcscnl ncxt lo this mining lcasc. hul al llr.csenr ,() r,(J.rlrnlning is hcing donc.

I'ii'rcst arca is llot protcctcd by pucca stonc wall & possibiliry of illcgal mining in futurc may not bc rulcd ourwithout boundary wall of forcsr arca and in rcsr of tlie arc" 
"ro*a ,frl, t"*a.

Safct) zonc ol'25nt I'rom lbrcsl boundary is maintaincd

(;rN' h'rr is hcing d.r'ckrpcd nrurrnd this rninin. rcasc hordcr.and pr.nls irrc br:inr prantctr ,orv.

.r. Mt, No.- J9t!0tf, Vi[rBc_ lrurgr,G Arhune, Tchsil Bidrstr 4
r No nrining insidc forcst land ajdacert [o ftis loasc is going on at prcscnl [ur lcasc 

,

' ri)rrsr arca r\ (('nrigu''s rvith rcase boundery & paflly protcctcd by pacca slonc rva,r' 
''t 

;r:"ff T [H r;:] ff#:r,'Jiflffi fi :il il:ffil,,,? tJ Ir:iT:, :il *:: t;l:
' 

;';:: ,Ill; ,:::,ffi"'*u ,rr)und rhir nrining rcasc urc* hur a rancr is rakcrr h, rcasc owr*. :xr(r r,)cr.. !:, !.;,,
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7 rt
i/

,t ,rritr hu huflrbl-y submittcd lhal mincml i\ also availsblc io lhc hills ol (;opalpuru thal rr! lyjlg irr l orosr arc! rrtd

lhc lcnsrjs arc all rdjoining, forcst boundary. l)uc to shorE8c of stsrl'& othcr lirctors. a handful ol firrcnt iorrtlinc

)rall rnay not bc sblc to prptccl rcmaininB hitls liom illcgal mining in l'ululc, in abscncc ol boundary wall.

tl rpx.r bc plxccd orr tecord for ahc'$alic ol conscrvation ofsrc8 in t'uturc thsl anrttnd 4500m pucca houndary wall

.1n orrly sccrrrc lhe ,br6t ,i,onr possihility ol sny illcgal mining, in futrr!.

"Q*,,,Mrs
I)cputy Conscrvaror (tl lionusl

(lltttru

S.rrrr SrrrvcY/l)( l'l3oB / 6oe >
('op.v to

l. l)islrict Collcctor. Churu

l)arcrJ.6-O?-24t,

,

"*@./u,.l)cputy Conscrvator of ljorcst
Churu
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A n rv Ex uRE- {r1

rh
orqff,q s6r{ro qfr srftq-<r. qH \iq n-f{f,n f{qrrr, {s Fro.) r

E- ma il-am e.ch u ru @raj as tha n.gov. in
q5qi6:-t5rgo{/{s 7 ultt 7 zozs-24 / S | 3
ifrfr:-

A E-d-ec Rir ga rff o,"ruff RE yrdts,

ffi lrq ,tqrdsr d-6rfi-d gvrrra fuat W Frg)t frq ssrsos

frqio:- tLl-o& 20L3

ftilM) 3rq-ol rn

o 2e

rnrco ofr qftq-<r
qn cE .i fr-f,ri ffim

{5 ({rq )

Rvq:-reri rradl Vq.\tI. g1 ,/ 2oo7 4 ss / 2oos fto-e qrq 'ilcrd$I d6frd gurflrg frrar q5 d
d-qa ur-< eta i qrfl Rd Tn 3rau qfi d friilE" { gi- dr-o rn + *ffr q
qmq/w{n nrgn o-*i er<-q r

rRi{:- {s oiqtdq + +trs r-qi6 340 kiFF 30.012.2022 d ri<{ n 3ilrr ERr lrqd q-srA qi
ffio rz.or.zoza

q-+flr.

sqt|+: lMa HstFro 3nq-d qsr& ra S # q ts t fu s{rc dr{ q-srfi q-a { fuer t fu
it qa t d-{-d si-{c-tI \rIqd 31,/2007 s s5 / 2@s &a d qrrr orfl rtFH R-{i an {{rffi $ q sq-icet
d ffi d crqr( R;fr ri c-6'R or srfu s+l rff Een t nefi d,r.dAls{r p {c q;6q-E} S srm qm
t qRfd d vi t qr orqfl rra yri t qror onq t t fu fiq rictdsr qrRrdt Enr 3rq-n rt} d frqfsr 6r{
fu d ren orq d fuqr undl elr q-6 q-en q6l Efr wfl-q t ffifi d qrd elr q qrq d onff qnr

eofi,ardrE. iladl d ftr{q fu ff r.ert 6r sqfir o-ff t a orov fu"qrrqr ?nl 4rfiF fr tt <rqr$ e.
ffi6 m srdfe lnq 'imd$r A ilFrrfii a) 3i-i EqrS tfr wq .fu cd-A d ils-fir ali d an"r qrq

srfuti ol EffT c tE qen rrfrt A qrd0rs-+qmtEw<rdrm d c-6rg tl ff rs s5R $ srqfr frE
+{q t d fa rga q{ .r6d t t q-d: a{FI dr{r crK 3rAE qqq Rrorrro al $qrq ffi' qri or rStv frar
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I

SKETCH SHOWING OF ML 95/ 2OO5 &3112007
MINING AREA WITH ILLEGAL MINING PIT

NOT TO SCALE

ILLEGAL MINING PIT-1 (7669.78 SQ. MTR.)-o.8.
PtT-2 (1771.00 SQ. MTR.)
Ptr-3 (51e4.65 SO. MTR.)
Prr-4 (3353.66 SO. MTR.)
PtT-s (43s8.00 so. t\4TR.)

ML 95/ 2005 & 3112007 MIN|NG AREA
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D
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MML-3 U07

PIT-3 MML-95105

PIT.5A

PIT4
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REGIONAL OFFIGE
RAJASTHAN STATE POLLUTION CONTROL BOARD

1'1 Floor,5ahkari Bhumi Vikas Bank, Collcge Road, Opposite
police Line, District- Nagaur 341001

email : ror prh.nal,.lur Qgtn-Jtl .orn
REGISTERED POST/E.MAtT

NO, RPCB/RO NGIUCI IM-I 53/ IOO2 Darci l4tr' .luly 2023

KrltlecP Singh (i\lL No' 95/2005)'

\'ill:rge - GoPnlPura

Tchsil- Su.irngnrlt & District' Churrt (Rnj.)
sllow c^Usti NoTrcti

Sub: Shorv Cause Noticc for inrcnrlcd lrcctions closure under Air (Prcvcntion & Control ofd

ts

Pollution) Act. l98l

This is lvitholrt prcjudicc to the righr offtc Rajasthan State Pollution Conrrol Boanl (hcrcinafter called

as 'Board') to initiate procecdinE under the provisions of the Air (Prevenlion & Control of Pollution) Act,
l98l (hercinafter called as 'thc Air Act') as the case may be, for violation of various provisions hcre-in-

aflcr shortn: -

L And whercas, thc Air (Prcvenrion & Control ofPollurion) Act. 1981 (hercinafter called os lhe'Air Acl")
came in lo forcc in rvhole ofthe State ofRajastlran rv.e.f. 16.06.1981.

2. And rvhereas, keeping this in view thc Board has bccn conferred po\vcr to takc such stcps as ale decmed

nceessary for lhc prcvention and control and abalemeflt ofAir polluion.

3. And $hercas. the nlanaBement is opcrating industrial uniUmine in thc name & stylc of Kuldeen Singh
(t{L No. 95f2005}, Village- Gopalpura, Tchsil- Sujrn8rrh & District- Churu (Ra.i.) and causes Air
Pollution.

4. And rvhcrcas. Unit had obtrincd CfO for thc miniog ofStone Baltast 40000 TPA which rvas valid till
30/06/2021.

5. And rvhcreas unit rvas jointly inspeaed in compliance to NOT OA 1332023 and iollowing deficiencies
rverc observed:

i) Adequotc plantation lvns Dot obscrved.

6. And rvhereas, the unit has also failed to comply rvith the conscnt conditions & thc provisions of the
Air Acr.

7. And rlhcreas. abovc slstcd non-compliances and violations ol thc provisions of the Air Act has
becn vicrvcd scriously by the Boird.

;

- Thercfore. in thc intcicst of prevc-ntior ofoffence being commi[ed by you and in thc inrercst
of.corrtml ofpollurion, Board intcnds to issuc follorving dircctionyactions uniir the provisions ofthe
Ait (Prercntion & Conrrot ofpollurion) Acl,l98l agairBl thc unit:-

(r) Directions for closure olthc minc

ln vic\ ofabove. lhis shorv cause noticc is issued, as to rvhy lhe actions mentioned abovc may
not be takcn undcr Air Acl- ln casc;-ou rvish to submit rny objcction/clarifications to above notice.
plcax anangc ro subnrir your clorifitarion along \vith rtre iuiprring documents, ryithio 15 days of

Rcf: l..loint inspcclion dctcd 1.U072023

2. NCT OA 13312023 orrler dnretl 24/0V2023
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REGIONAL OFFICE

RAJASTHAN srATE poilurloru coNTRoL BoARD
'- 

l-'i rtoor, Sahkari Bhumi Vikas Bank' College Road' Opposite

Police Line, District- Nagaur 341001
email : romcb.nan-.!IL@8['ETES!!

REGIsTERED POST/E.MAIT

Savttil

issuancc of this tctter i.e. by 29t0712023, to rhis ol'lice. failing to rvhich direction under Air Act shall

bc confinncd rvithout any further noticc. 
yours sinccrcly

)

copy ro: Master file
r/c Regional Ofliccr

R cg onal Officero/o

ri.
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i,'J,i""to *. * o1'( Floor, Sahkari Bhunri Vikas Bank, Collcge noad,
police Line, District- Nagaur ia1OO1

cmiril : r_t! 14 b rrog;1rlg),lr_.l]].!!! com
RE6tsTERED pos?i_rrrnr 

r-
No. RPCB/RO NCR/CHM-309/ t 00 t

Kuhlecp Singh (i\ll- No. 3t/2007):
Vilhgc - Copalpurr
Tehsil- Sujrngnrh & l)isrrict- Churu (ltnj.)

L BOARD
Opposite

frarc:- l4i' Juty 2023

sllow cAUSti NOTICE,

f
Sub: qh$_e4usc N di tons Air ron Cont of

Pollulion) Acr. Ig8t.

Ref: l. Joint inspcctior drtcd l4l0Tl202J
2. l{GT OA tl3/2023 orrter darcrt 24!0512023

This is rvithotrt prejudice to the right of tlre Rajasttnn Stsre Pollurion Contml Board (hercinafler called
as 'Board') to initiate procccding under thc provisions of thc Air (Prevention & Control of Pollution) Acr,
l98l (hcrcinafler called as 'the Air Act') as thc cxsc may be, for violation of variorrs provisions here-in-
afler shorvn: -
l. And rvhereas. thc Air (Prevention & Confol ofPollrrtiol) Act, l98l (hereina{icr called as the "Air Act")

carne in to force in rvhole of the Sktc of Rajasrhan rv.e.f. 16.06.1981.

2. And rvhcreas. keeping this in vierv thc Bolrd has been conferred porverto take such steps as arc deemcd
neccssary for tlre prcvcnlion and control and batcrrrcnl of Air pollution.

3, And rvhereas, the maoagcmcnt is operating industrial unit/minc inlhe namc& style of Kuldcsp Slngh
(l\1L No. 3112007), \'lllage- Coprlpura, Tehsil- Suiangffih & DistricG Churu (llaj.) and causes Air
Pollutioru

4. And rvhcreas, Unit had obtaincd CTO for thc mining of Stone Ballast 195?28 TPA rvhich rvas valid till
3tn3n0?3.

5. And rvhcreas unit rvasjointly inspected in compliancc to NCT OA 1332023 and follorving deficiencies

lvere observ€d:

i) Adcquotc plontatior rtas not obscn'cd.

6. And rvlrcreas, thc unit has also lailcd to comply rvith the conscnt conditions & the provisions of thc

Air Act.

?. And rshcrcns, obove shted non<ompliances and violations of the provisions of lhc Air Act h0s

bccn vioved serlousl)' by the Board.

Thcrcfore, in thc.inlcresr of prcverlion ofoffcncc being committed by you and in rhe inlcrest

of contml ofpollutiou. doard inrcnds to issuc follorving directions/actions undcr the provisioos of the

Air (Prcvcntion & Control of Pollution) Act,l98l a-Eainst lhe unit:-

(a) Dircctions for closurcoflhc minc

ln vierv ofabove. this shorr causc notice is issued, as to rrh)' thc actions muntioned above ma1'

nol bc lckcn under Air Act. lo case you wish ro submit any objcction/clarifications to oboYe noticc.

plcr.sc rnrnge to submil your clarification along rvith tfie supporting documens. rvilhin l5 dals ttf
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REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD
7s? Floor, Sahkari thumi Vikas Bank, College Road, Opposite

Police Line, District- Nagaur 341001
ema il : rorpcb. qaq,: p 4@11n1,r rlgo 11

BEGISTERED POST IE.MAIL
issuancc ol this ,cl(cr i.e. by 2910712023. to this officc. failing to rvhich direction unrJer Air Acr shall
be con firmed ryithout an,r,furthcr notice,

Yours nccrcly

avita)
Rcgional Officer

Copy to: Maste r lilc "/o

a/,L
rona Ilcer

(
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tarcdr {rr<rrra
Govt. of lt"rdia

e.,..rr t,. i fi,'..rrr?.ritt.-a,,r
,vrinistry al Lobour & Emptoyftient

r < I I i,l t LlA tt ra 1|'r li-a(<i ?t r.r., 1

Directorate- Generat of I4/rnes Safety
NO: 51250017lNzlAimer ReqionlPerm120231255409 Ajmer, o.ter 20/04/2023

rqtir4 TT lraI : ir srrR fta 1t3, rgtr, rrogn, R-i 305001, t *fi : dgmsalrl@9mail.com, $flI! Ti@r : 0145-242s537

iqq':

grd g{efr frefrfi / Director of Mines Safety,

3rfi+{ d-{ 3l-drf{ / Ajmer Region, Ajmer.

t-drd,

*rqat;rm,uramitm,

cqrld st{+d e-fr [gr wr {iBrr FR/5 I 3 8, dated 22. 0 I . 2020)

ffi+r, egarsr, rqq:{, {t;r€Irfr3t39ol

ftras rrgrE ura Efr{fi, ,ru, ;; ftftre 34(6) qirfi. (4) *'rimta tE. t nfoo srd f rr;rm * +c it
6r{E,rifirg{fefisEar*t
Sir,

Please refer to yow application letter dated 01.04.2023 & Online application lD 255409, dated 06.04.2023, on
the above mentioned subject.

The matter has since been examined in the light of what has been stated in your application under reference
along with enclosures. In exercise ofthe powers conferred on the Chief Inspector of Mines (also designated as

Director General of Mines Safety) under Regulation 34(6) and 34@) of the Metalliferous Mines
Regulations,l96l and by virtue of authorization granted by the Chief Inspector of Mines Safety (also
designated as Director General of Mines Safety) under section 6( I ) of Mines Act, 1952, I, hereby grant you
permission to act as Manager for more than one mine namely : (i) Dungras Athuna Masonry Stone Mine (M.L.
No. 0l/2020, LIN 2289921911) of Shri Kirta Ram and (ii) Dungras Athuna Masonry Stone Mine (M.L. No.
3912013, LIN 2081933856) ofShri Sharwan Singh Rahtore, Prop. S/Shri Nirmal Stone, located at near village
Dun$as Athuna, Tehsil Beedasar, District Churu of Rajasthan State, subject to the following conditions being
strictly complied with:-

I . Manager shall not take up any appointment in any capacity whatsoever in another mine.
2. No working shall be extended below the supe{acent ground in the mines.
3. No workings shall be made or extended to within 45m of any public structures/roads/houses/railway

ofpermanent in nature not belonging to the owner ofthe mine without obtaining specific permission
in writing from this Directorate under Regulation 109 ofthe Metalliferous Mines Regulations, 1961,

4. No blasting shall be done within l00m of any dwellings not belonging to the owner of the mine.
5. No deep hole blasting shall be conducted without obtaining permission from.this Directorate.

httpsJ/approval-pomission-d9ms.gov.ir/PormissionExemptionR6laxalion/pEREmaitCorrespondsnce/Draft?q=elyOpyDoU842254ktXpwe%3d%3d 1t3
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6. IIEMM shqll be not be deployed in the mines without obtaining permission in writing from this
Directorate.

7. The provisions of Regulation No. l64(l-A)(c) and l64(l-BXa) shall be strictly complied with.
8. The total amount ofexplosives used per day in all the mines shall not exceed l00kg.
9. Average employment shall not exceed T5persons in all the mines.

10. Daily personal supervision shall be exercised by the manager at each mine.
ll. All work in the mines shall be carried out in day light hours only.
12. No ore dressing/handling/processing plant is attached with the mines.
l3.The manager shall not allow any person for employment in the mine unless such persons has bec'n

imparted initial/refresher vocational training as required under Rule 6 to 9 and on-thc-.job training(s) as

required under Rule l2 to I 5 of the Mines Vocational Training Rules, I 966.
14. Mine management shall ensure the followings :

i. Rule 29B, Rule 77-A of the Mines Rules, 1955.
ii. Maintaining of employment Forms/Registers as per DGMS (Circular) Legislative No 0l of April,2017.

15. Separate Mining Mate shall be appointed in each mine for supervision of the workings.
16. Every competent person in the mine shall be provided under dated receipt an authorisation for which he

has been employed along with a certified copy of the portion of this permission and other statutory
provisions related to him as required under Regulation 39(2) of Metalliferous Mines Regulations, 1961.

17. As required under Regulation 160(4) of the Metalliferous Mines Regulations, 1961, no person whose
wages/payment depend on the amount of mineral, rock or debris obtained by firings shots, shall be
appointed to perform the duties of a blaster. No person engaged by a contractor or Magazine license
holder shall perform the duties of the blaster, i.e. Blasting shall be done only by a holder of blaster or
higher certificate issued under the Metalliferous Mines Regulations, l96l and employed by the owner of
the mine. Thus holder of a Shot-firer Certificate issued by the PESO also cannot conduct Blasting
operations in a mine. The Blaster shall write Blaster's Daily Report, Mis-fire shots repon with his name.
designation in a bound paged Register kept for the purpose in the prescribed proforma and it shall be
signed with date of signature. If the duties of Blaster are performed by a Mining Mate or Mine Foreman's
Certificate of Competency he shall also maintain his respective daily report in addition to Blaster's daily
report.

18. Airbome dust survey as provided in Regulalion l2a(3)(a) shall be done to ascertain the concentration oI
respirable dust in the air and also to know the percentage of free silica in the dust generated at the mine.

19. Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomically
designed drill machine to prevent dreaded disease silicosis. The jack-hammer drill machines shall be
ergonomically designed to minimise harm from vibration and noise.

20. On or before the 0l st day of February in every year, Owner/Agent/Manager shall submit Annual Retum in
respect of the preceding calendar year Online tkough Shram Suvidha Portal
https:i/return. shramsuvidha. gov.il and https ://dgrns.gov.in.

21. All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation
shall be submitted Online through website-dgms.gov.in.

22. The mines shall not be worked in the absence of Manager Above permission shall stand cancelled as soon
as the person, to whom it is being granted, leaves the services of the mine under reference. However, the
manager shall not vacate his offrce without giving due notice in writing to the owner or agent at leasl 30
days before the day on which he wishes to vacate his ofllce. A copy of such notice shall be submitted ro
the Director of Mines Safety, Ajmer Region.

23. The Manager shall be provided with suitable means of cornmunication and lransporration to exerci:c daill
personal supervision in each mine.

24. Where by reason of absence or for any other reason the manager is unable to exercise daily personal
supervision, a person holding a valid Mine Foreman's or manager's Certificate shall be authorized to act
as manager of the mine in compliance with Regulation 34(7) ( I ) of the Metalliferous Mines Regulations,
196l and if no such qualified person is available, the Mine workings should be kept suspended during
such absence of Manager. Attention is drawn to Regulation 34(7)(a) and (b) of the Metalliferous Mines

htFs://approval-permission{gms.gov.irvPermissionExemptionRelaxation/PEREmaitConospondence/Oraft?q=el yDpyoeUM2254klXpwe%3d%3d A3

115

224



4ml2o23 Ernal

Regulations, l96l in respect of the period ofauthorization permitted and intimation ofthe authorization to
the Directorate General of Mines Safety. Dhanbad and the Director of Mines Safety, Ajmer Region elc.

25. Notwithstanding anything contained above, the authorization may be withdrawn at any tirne as provided in
the aforesaid Regulation.

26. If at any time any of the conditions subject to which this authorization has been granted is violated or not
complied with, this authorization shall be deemed to have been revoked with immediate effect.

27. This authorization is being g&nted without prejudice to any other statutory provisions, which may be or
may become applicable at any time.

28. This authorization may be amended, modified or withdrawn at any time if considered necessary in the
interest ofsafety.

29. Please note that this authorization is not likely to be renewed unless the manager's certificate is
revalidated.

30. This authorization will remain valid up to 05.04.2024.

Your Faithfully

SUzuEET KATEWA (DIRECTOR(ADDITIONAL CHARGE) . AJMER REGION)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.

hltps://approval-pormissioftdgms.govin/PermissionEx€mptionR€laxation/PEREmailCo.respondencei Drall?q.e l YOPyDeUBa225alrlxpWO%3d% 3d 3/ 3
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51250017 2021 2554r0 Date

ir+:

qrl !€r ffkr{ / Director of Mines Safety,

3i-sk & q-qft / Ajmer Region, Ajmer.

tu{,

4knwSrfrt'r+{rtc

un nfu* : {rar erqn tF{t d? sr{ (cq ca tql 0l /2020)

ffi{'meorpr, rt+o+<req

kar 1s, rr<rvn

ftqq: uriry{ qrd ftfrqq, 1961 * ftftqq f06(2) (*) * nrir * ftrtr ur e {me +nq-<r M et< urr (qq qa tqr
0112020) fua lr* {rrw fiqfl, ilfra *<rrr qf fttI gG, wnqn t fr !h aftfi t ftfi crft q{,n* } rtfi 6
s$fflt

ci+fi,

Please refer to your letter No nil, dated 01.04.2023 and online application Id No 255410, dated 06.04.2023

enclosing therewith surface plan & Sections Nos. FMEC/SDMC1352-2023, dated 02.04.2023 showing
surface features within 300 meters ofthe leasehold boundary ofthe mine, on the above subject.

The matter has been considered in the light ofwhat has been stated in your application under reference.

By virtue of the powers confened on the Chief Inspector of Mines (also designated as Director General of
Mines Safety) under Regulation 106(2Xb) of the Metalliferous Mines Regulations, l96l and by virtue of
authorization granted to me by the Chief Inspector of Mines (also designated as Director General of Mines
Safety) under section 6(l) of the Mines Act,l952, I hereby permit you to deploy Heavy Earth Moving
Machinery without deep_b!g_!b!!igg in the area bounded by and marked as A (27043'42.1201'N,

74020'35.276s"8), B e70$'43.7917-N, 74020'34.4601"E), c e70$,4t.4006.N, 74020,28.0529"8), D
(27043'39.8691"N, 74020'26.7202"8), E e70$3s.6983"N, 74020,24.6303"E), F (27043,3s.6195"N,

74o20'25.46s4"E), c e70q36.640s'rt,74020'27.3814"E), H (27043,40.1533'N, 74020'33.1690',8) and
A Q70$'42.1201"N, 74020'35.2765"E), as shown on plan No FMEC/SDMC/3s 2-2023, dated 02.04.2023
at Dungras Athuna Masonry Stone Mine (M.L. No. 0112020, LIN 2289921 9l I ) of Shri Ki(a Ram,
located near village Dungras Athuna, Tehsil Beedasar, District Churu of Rajasthan State, subject to the
following conditions being strictly complied with:

1.0 General :

I l Except where otherwise provided for in this permission, all provisions of the Metalliferous Mines
Regulations, l96l relating to opencast workings, use of explosives and use of machinery shall be strictly

sr trdr : 3flar xrrfi fil6 {ti, 3rfr&, {rfrRra, ft-i 309,001, g tra : dgmsairl@gmalcom, {i!ar : 0145-2425537

lof l5
12-06-2023 , 2O:37

,lf r't a i'r?rft ?
Govt. of lndta

,*r{ uri Y}i.z irrrt, ailr."tet
lWinistry o, Lobour & E.nploy.rte''?

{ttt<,t \t qtz.rt .tt t::t lit.i vt t t.t.,t
Drreclot ate-Generat of Mtrles Safety
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complied with.

1.2 No working shall be made or extended within 45 m ofany building/stnrcture of permanent nature, not
belonging to owner of the mine without permission in writing from this Directorate under Regulation 109

of the Metalliferous Mines Regulations, 1961.

1.3 (a) No working shall be made in any spot lying within horizontal distance of l5 m from either bank of
the Canal or any stream, Nallah, Anicut of sand wall etc. without obtaining permission in writing from
this Directorate under Regulation 127 of the Metalliferous Mines Regulations, l96l.Adequate protection
against inrush of Nallah water in the mine shall be provided and maintained.

1.4 During heavy rain, the Manager or senior most mine official present in the mine, shall go round the
surface area of the mine to check vulnerable points and effectiveness of the safety measures. Standing
orders for withdrawn of persons from the mine in case of apprehended danger should be framed and

enforced.

1.5 (a) No deep hole (dia ofholes more than 34mm) blasting shall be conducted in the mine.

(b) No blasting shall be done within l00m of any dwellings and other important structues not belonging
to the owner ofthe mine. All other blasting in the mine shall be carried out strictly as per the stipulations
laid down in Regulation 164 of the MMR, 1961.

(c) No blasting shall be conducted using SME/SMS/ANFO explosive without having valid permission
obtained under Regulation 155(l) & 162(5) of Metalliferous Mines Regulations, 1961.

1.6 No blasting in the mine shall be canied out within 300m of public roads till such time the blasting
incharge has ensured that no persons/vehicles passes on such roads during the time of blasting. For the
purpose, drop bar barrier shall be provided on both side of such road at a distance of 300m from the place
of firing of shots in the proposed limit of quarry and during blasting, guard shall be posted on the barrier
and persons/vehicles shall not be allowed to pass on the said road during blasting and till the time all clear
signal after blasting is obtained.

1.7 Blasting shall be conducted only after ensuring that persons including blaster within 500m radial
distance from place offiring ofshot holes have taken proper shelter. The persons/employees of the nearby
mines, crushers, offrces, colleges, hotels,, dwellings, schools, structures, Anicut etc belonging or not
belonging to owner lying within 500m radial distance shall also been withdrawn outside danger zone or
removed to proper blasting shelter.

1.8 The owner shall indemnifu occupants/owners ofthe houses/ dwellings/ buildings or other structures of
public authority concemed, if any, against the dangers to those properties or injury to them or other
persons arising out of operations conducted under this permission.

1.9 All contractor workers shall be vocationally trained as per the provisions of Mines Vocational
Training Rules, 1966, before deploying in opencast working and shall be duly authorised by the manager
as competent persons.

l.l0 The driving license and V.T. Certificate ofall the operators ofthe transporting machinery deployed in
the mine shall remain in the safe custody ofthe Manager (against receipt) and the operators may carry the
photocopy with them whilst on duty.

I .l I The attendance of the operators of tippers/trucks shall be recorded every time they enter the mine
boundary.

l.l2 Hours and limitation of employment of contractor's employee shall be as prescribed in Section 28 to
35 of the Mines Act, 1952 in respect of above ground and opencast *orkings and shall be strictly
complied with.

2of15
12-06-2023 , 20.37
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I . 13 The mine shall be worked during day light hours only.

l.l4 This Directorate shall be informed as soon as the mining operations are commenced in accordance

with this condition goveming and intimation about temporary discontinuance or completion of mining
operations shall also be sent promptly and in any case not later than one month thereof.

2.0 Opencast Working: Height and Width of Benches

2.l. (a) The height ofbenches in Alluvium shall not be more than 3.0m and that in overburden, ore body

or other rock formation shall not be more than the digging height of the machine used for digging,
excavation or removal or 6.0 m whichever is less.

(b) Width ofany bench shall not be less than :

(i) width of the widest machine plying on the bench plus 2m, or

(ii) if dumpers ply on the bench,3 times the width of the dumper, or

(iii) the height ofthe bench, whichever is more.

2.2 The sides in overburden and mineral benches shall be kept sloped to prevent danger from fall ofsides.
Overall slope ofthe quarry face towards hangwall side should not exceed 45degree.

2.3 No person other than required for operating the machinery shall be allowed to remain near the foot of
the benches exceeding 3.0 m in height. When persons are employed within 5 meters of the working face,

adequate precautions shall be taken to ensure their safety by dressing the sides of the bench.

2.4 The quarrying operation shall be conducted from top downwards and no men & machines shall be

deployed at the bottom of high benches.

3.0 Roads for Trucks and Dumpers etc:

3.I All roads for trucks, dumpers or other mobile machinery shall be maintained in good condition.

3.2 (a) Wlerever practicable, all roads from the opencast workings shall be arranged to provide one way
traffic.

(b) No road shall be of width less than three time plus 5m width ofthe largest vehicle plying on road.

3.3 (a) All corner and bends shall be made in such a way that operator of vehicle have clear view of
distance of not less than 3 times the braking distance of largest HEMM working at 40Km/hour.

(b) Where it is not possible to ensure a visibility for a distance as mention in (a) there shall be provided
with tlo roads of width not less than 2 times plus 3m of largest vehicle plying on the road with a strong
road divider at centre with adequate lighting and reflector along the divider.

3.4 Except with the express permission ofthe Chief Inspector in writing and subject to such conditions as
he may specifu therein, no road shall have a gradient steeper than I in 16 at any place. Provided that in
case of Ramps over small stretches a gradient up to I in l0 may be permitted.

3.5 Where any road existing above level of sunounding area it shall be provided with strong parapet
walVembankment of following dimensions.

(i) Width at top-not less than lm.

(ii) Width at bottom-not less than 2.5m.

(iii) The height not less than the diameter of tyre of largest vehicle plying on road. It may be noted that
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just dumping ofmud ofOB shall not be treated as shong parapet wall.

4.0 Spoil banks/overburden dumps

4.1 Spoils, overburden or debris shall be deposited at places belong ing to the mine and duly approved by
the manager in writing. The slope of a spoil banl face shall be determined by natural angle of repose of
the material being deposited, but shall in no case exceed 37.5 degrees from the horizontal. The height of
spoil bank/dump shall not exceed l0 m. Garland drains shall be provided around the periphery of the
dumps, both at top and bottom, to collect run-off water. The spoil bank face shall not be retained by
artificial means.

4.2 The spoils, overburden or debris shall not be deposited within 45m of a railway [ine, public road,
transmission, telephone or power lines, other public works or other structures of permanent nature not
belonging to management.

4.3 No person shall, or shall be permitted to approach the toe of an active spoil bank where he may be

endangered from material rolling down the face. Suitable warning signs at conspicuous places shall also
be displayed.

4.4 A suitable fence shall be erected between any railway line, other public works or road, or buildings or
structues not belonging to the management, and the toe of every active spoil bank so as to prevent
unauthorized persons from approaching the spoil bank.

5.0 Supervision :

5.1 During every production shift the opencast workings shall be placed under the charge of a person

holding at least Foreman's Certificate and during maintenance shift the workings shall be placed under the
charge of foreman, who shall be responsible to see that all the regulations and the orders made there under
are strictly complied with.

5.2 (i)The aggregate horse power ofthe machinery used in mine shall not exceed 500, including not more
than two excavators with total horse power not exceeding 200.

(ii) Total amount of explosives used per day in mine shall not exceed 100 kg.

(iii) No working shall be extended below the superjacent ground in the mine.

(iv) Average employment in the mine shall not exceed 75.

(v) Daily personal supervision ofthe mine shall be exercised by manager.

(vi) At-least one mining mate shall remain appointed in the mine to assist the manager.

5.3 General: Manager shall frame code of practices for each operation and copy of it shall be handed over
to all concemed. It shall be the duty ofall statutory persons to enforce the code ofpractices so framed.

5.4 He shall in particular:-

(a) make frequent inspections for evidence ofslides or of material that may slide or roll from the high wall
(including the face and sides) or spoil-bank;

(b) not allow any person to work under overhanging ledges or where there is evidence ofslides, until such
danger has been removed;

(c) ensure that every person engaged in dressing operations on high walls/sides is provided with, and uses,
a safety belt of a type approved by the Chief Inspector;
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(d) ensure that all loose material is removed from high walVside before persons are engaged there.

6.0 Maintenance of Machines:

6.1 If the engineer, mechanical foreman or other competent person making an inspection notices any
defect in any machinery, the said machinery shall be used until the defect has been remedied. Any defect
in machinery reported by its operator shall be promptly attended to.

6.2 Any machine found to be in an unsafe operating condition shall be tagged at the operator's position
'OUT OF SERVICE DO NOT USE' and its use shall be prohibited until the unsafe condition has

corrected.

6.3 AII repairs to a machine shall be done at a location which will provide a safe place for the persons

engaged on repairs.

6.4 Except for testing, trial or adjustment which must necessarily be done while the machine is in motion,
every machine shall be shut down and positive means taken to prevent its operation while any repair or
manual lubrication is being done.

6.5 Power shall be disconnected when repairs are made to any electric machine

6.6 Any machinery equipment or part thereofwhich is suspended or held apart by use ofslings, hoists or
jacks shall be substantially blocked or cribbed before men are permitted to work undemeath or between

such machinery equipment or part thereof.

6.7 While inflating tyres, suitable protective cages shall be used. Tyresshall in no case be inflated by
sitting either in the front of it or on top of the same.

6.8 The crane and overhead crane shall be subjected to proof load test and NDT test once in a year from a

competent authority.

6.9 The pressure vessel receiver shall be subjected to hydraulic and NDT test and shall be carried by a
competent authority.

6.10 In case of any defect in equipment such as brake, steering and safety device, the equipment shall
immediately be taken out from use keeping a record thereof.

7.0 Design, operation and maintenance of shovels, excavators, pay loader & other machineries:

7.1 Every shovel, excavator and pay-loader shall be so designed as to afford the operator clear and
unintemrpted vision all around.

7 .2 Every shovel, excavator, pay-loader, dozer and drills shall be maintained in good and safe working
condition and shall be provided in general with -
(i) efticient waming devices;

(ii) front and rear lights of adequate intensity and a portable lamp for use in emergency, unless the loading
equipment is not intended to be used beyond day-light hours

(iii) an approved type of portable fire extinguisher or other approved type fre suppression system in
efficient working condition so placed as to be within easy reach of the operator.

(iv) fire resistant hydraulic hoses in place ofordinary hoses to decrease the chance offire and fire resistant
sleeves and conduits where cable/wire is used:

5 of 15

(v) a retractable ladder for mounting onto the machine;
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(vi) proper seat belt for operator;

(vii) turbo charge guard.

7.3 The following safety features shall also be provided in with every shovel and excavator in particular-

(i) all functions cut-off switch; (ii) swing motor brake;

(iii) vent valve on top of hydraulic tank ofsuch a type which is removable without any tool;

(iv) a baffle plate between cold zone and hot zone; (v) provision for limiting of hydraulic cylinden -
stopper.

(vi) Fire resistant hydraulic hoses in place ofordinary hoses to decrease the chance offire. All the sleeves

and conducts where cable/wire are passed shall be fire resistant.

(vii) Turbo charge Guard (ix) Seat belt.

7.4 Al[ dozers shall also be provided with roll over protection, turbo charge guard, fre resistant hydraulic
hoses and wiring near hot zone and seat belt.

7.5 All drills shall also be provided with the following safety features in particular-

(i) approved type ofdust prevention or suppression system including wet drilling anangement;

(ii) each moving parts shall be guarded/fenced in effective manner;

(iii) emergency push button switch in operator's cabin, main frame, propeller pendent and rear end;

(iv) tripping device to trip the field switch;

(v) thennostat motor protection relay in winding armature and other related parts;

(vi) explosive vent in transformer;

(vii) proper interlock (an electric interlock between drilling and propeller operation);

(viii) high air discharge temperature switch;

(ix) lowlub oil pressure switch;

(x) oil stop valve (electric solenoid valve in compressor lubrication line);

(xi) no bump circuit (xii) tower lock and lock check valve

(xiii) properjoystick - spring loaded type to retum to neutral (dead man safety)

(xiv) disk brake and brake valve and its testing parameters;

(xv) lock check valve for preventing creeping in drill;

(xvi) seat belt Fire resistant hydraulic hoses and wiring near hot zone Turbo charge guard.

(xix) Cabin for the operator.

7.6 The operato/s cabins of every HEMM shall be well desigaed and substantially built and air-
conditioned so as to render adequate protection to the operator against heat, dust, noise etc. A seat belt for
the safety of the operator shall also be provided in the equipment/HEMM.
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7.7 Every shovel, excavator and pay-loader shall be under the charge of a competent person, authorized in
writing by the manager, herein called the 'Opera tor'.

7.8 All persons employed or to be employed to operate HEMM shall be trained.

7.9 Only such fitters/mechanics possessing driver's/operator's license, shall be allowed to carry out test-
run of HEMM.

7.10 No person other than the operator or the manager or any person so authorized in writing by the
manager shall ride on a shovel, excavator or pay-loader.

7. I I No person shall be permitted to ride in the bucket of a shovel, excavator or payJoader.

7.12 ShoveVexcavator dippers and pay loader bucket shall be lowered to the ground during greasing

operations.

7.13 No shovel, excavator or pay loader shall be operated in a position, where any part ofthe machine or
suspended loads there fiom are bought closer than 3 m to exposed high voltage transmission lines, unless
the current has been cut offfrom such exposed transmission lines, and positive means have been taken to
prevent the lines from being energized. A notice of this requirement shall be posted at the operator's
position.

7.14 Electrical cables, if any, shall be laid in such a manner that they are not endangered either by falling
rocks or by any mobile equipment.

7.l5 The shovel/excavator/pay-loader bucket shall be pulled out ofthe bank as soon as it is full

7.16 When being operated in soft or unstable ground, every shovel and excavator shall be supported on
mats, heavy planks or poles so as to distribute the load of the machinery over larger area and prevent its
toppling.

7.17 When not in use, shovel, excavator and pay-loader shall be moved to and stood on stable ground.

7.18 If more than one stripping machine is in use in any area, either on the same bench or on different
benches, the machines shall be so spaced that there is adequate space for safe operation of each

equipment, and there is no danger from flying or falling pieces of stones etc. from one machine to the
other-

7.19 The safety features recommended in equipment's shall be made a part of the notice inviting tender
for new procurement and the design and drawing shall be obtained from OEM for fitting the same in old
equipment.

8.0 Duties of shovel, excavator & pay Ioader operators:

8.1 Before any machine is put into operation, the operator shall look for any placards/tags on the machine
like "OUT OF ORDER", *UNDER REPAIRS", etc. and in case such tags are seen anywhere in the entire
system, the machine shall not be started.

8.2 At the commencement of his shift, the operator shall personally inspect and test the machine, paying
special attention to the following details - (i) that every waming device is in working order, (ii) that it is
mechanically sound and in efficient working order, and (iii) that the lighting fixtures are in proper
working order, if the machine is required to work beyond day-light hours.

8.3 He shall not take out the machine for work nor shall he work the machine, unless he is satisfied of its
safe working order.

8.4 The operator shall maintain a record ofevery inspection made under clause 8.2 in a bound paged book
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kept for the purpose, and shall sign every entry made therein.

8.5 The operator shall keep the cab window clean so as to ensure clear vision at all times.

8.6 The walkways in or about the cab of any shovel, excavator and pay-loader shall be kept free of loose

tools, grease containers or other materials that might fall or give rise to tripping hazard.

8.7 The operator shall not operate the machine when persons are in such proximity as to be endangered.
The danger zone for each loading machine shall be declared by the manager and demarcated distinctly.

8.8 The operator shall not swing the bucket over-passing the trucks/dumpers when they are being loaded.

He shall swing the bucket over the body ofthe truck/dumpers whilst loading and not over the cab, unless
the cab is protected by a substantially strong cover.

8.9 Before leaving the machine, the operator shall lower the bucket to the ground.

8.10 The operator shall not allow any unauthorized person to ride on the machine.

9.0 Design, operation and maintenance oftrucks and dumpers:

9.1 Every truck or dumper and other mobile equipment shall be maintained in good and safe working
condition and shall be provided with:

A - Tipper/Trucks: i. Cabin Guard Extension: Canopy shall cover the operator's fully.

ii. Exhaust/Retard Brake: Device to control the speed of truck while operating down the gradient. Refer
DGMS (Tech) Circular 02 of 2004.

iii. Propeller Shaft Guard: Propeller shaft guard as specified in DGMS (Tech) circular l0 of 1999.

iv. Tail Gate Protection: Protection of operator against collision either by head on or head to Tail.

v. Limiting speed device: Enable mine management to decide the maximum speed of vehicle to be
operated in mine. The device may be Electronic or mechanical type speed governors.

vi. Audio - visual alarm while reversing: The audio - visual alarm provided should confirm to DGMS
(Tech) Circular No. 0l of 2010.

vii. Provision ofTwo breaks: One ofbrakes shall be fail safe. For details refer DGMS Circular 09 of 1999.

viii. Body lifting position locking arrangement: A hooter along with an indication is provided to indicate
the body is still in lifted position.

ix. Fire suppression System: Refer DGMS circular l0 of 2004. The fire suppression system shall be a
factory fitment and ofapproved type from Directorate.

x. Blind spot mirror: Operator can have view in blind spot area.

xi. Fire resistant hoses at hot zone: To decrease chance of fire.

xii. Electric Wires and sleeves are to be of fire resistant quality: To decrease chance of fire.

xiii. Turbo Charge Guard and exhaust tube coated with heat insulated paint: To decrease chance offire.

xiv. Battery Cut off Switch: To decrease chance of fue.

xv. Retro reflective reflectors on all sides: For visibility of truck during night.

8ofl5 12-06-2023 , 20:17
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xvi. Seat belt reminder: To alert operator for using the seat belt.

xvii. Proximity waming device: To alert operator when approaching other vehicles/ obstruction.

xviii. Rear Vision System: To assist operator during reversing refer DG Circular No. 12 of2009.

xix. Auto dipping System: To reduce glaring on eyes of operator during night operations.

xx. Load Indicator and Recorder: Enables management to detect and prevent over loading.

B - Dumpers:

(i) Mechanical steering locking to prevent untoward movement of steering wheel and tyre while work
persons working below the cabin while engine is running.

(ii) Blind spot mirror apart from rear view mirror to enable operator to have clear visibility ofblind spot in
and around dumpers.

(iii) Mechanical type Anti collision device to avoid head to tail collision on haul road such as tail gate,

bumper extension or any other strong device.

(iv) Fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire. All the sleeves

and conducts where cable/wire are passed shall be fire resistant.

(v) Seat belt for operator

(vi) The maximum speed of vehicle shall be restricted to 30Km/hours by blocking higher gear or any
other automatic means.

(vii) Proper shaft guard.

(viii) Proximity working device.

9.2 The operator's cabins of dumpers/tippers/other mobile equipments shall be well designed,
substantially built and air conditioned so as to render adequate protection to the operator against heat,

dust, noise etc. A seat belt for the safety ofthe operator shall also be provided in the dumper/vehicle.

9.4 Every truck or dumper shall be under the charge of a competent person authorised in writing by the
manager herein called the 'driver'.

9.5 All persons employed or to be employed to drive/operate trucks/dumpers/tippers shall be properly
trained.

9.6 Only such fitters/mechanics possessing &iver's/operator's license, shall be allowed to carry out test-
run of trucks/dumpers/tippers.

9.7 No person other than the driver or the manag er or any person authorised in writing by the manager
shall ride on a truck or dumper.

9.8 No person shall, or shall be permitted to, ride on the board ofa running truck or dumper.

9.9 No vehicle shall be loaded,/unloaded on gradient.

9.10 As far as possible, loaded rucks or dumpers shall not be reversed on gradients.
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9.ll Sufficient stop blocks shall be provided at every tipping point and these shall be used on every
occasion, material is dumped.

9.12 Code of Traflic Rules framed by the Manager shall be adopted and followed during move ment ofall
trucks and dumpers. They shall be prominently displayed at relevant places in the opencast workings and
on truck/dumpers roads.

9.13 When not in use, every truck or dumper or other wheeled trackless machinery shall be moved to and
parked at proper parking place(s) which shall be on level ground and away from working area of other
mobile equipment. The truck or dumper or other wheeled trackless machinery shall not be parked at a
place where it cannot be observed.

9.14 No person shall, or shall be permitted to, work on the chassis ofa truck or dumper, with the body in a
raised position unless the truck or dumper body has been securely blocked in position. The hoist
mechanism shall not be depended upon to hold the body ofthe truck or dumper in a raised position.

9.15 Suitable points shall be designated for parking utility vans and other light vehicles in the opencast
workings, which in no case shall be less than 30m away from the area where mobile HEMM operates. The
light vehicles shall in no case be taken beyond the designated point unless operation of HEMM in the
vicinity has been stopped.

9.16 No person other than those authorized shall be permitted to enter or remain in any dumping yard,

loading and unloading points and tuming points.

9.17 In respect of every truck/dumper or class of truck/dumper, the maximum load to be hauled shall be

determined and notified to operators/drivers by the Manager. Speed limits at which such loads can be

hauled shall also be determined and fixed by the Managel depending on the road gadient, direction of
movement, road surface etc., and notices/sign boards speci$ing the same shall be posted along the haul
road at appropriate places/sections.

9.18 The safety features recommended in dumpers/trucks/tippers shall be made a part of the notice
inviting tender for new procurement and the design and drawing shall be obtained from OEM for fitting
the same in old equipment.

I 0.0 Duties of truck/dumper/tipper operators:

10. I Before commencing work, the driver shall personally check the dumper/truck/tipper for oil(s), fuel &
water levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special
attention to the following details: (i) that brakes and steering system including emergency steering are in
proper working order; (ii) that the warning devices including automatically operated audio visual
reversing alarm and rear view camera are in working order; (iii) that rear view mirrors on either side of
the vehicle and blind spot mirror is provided; (iv) that side indicator lights are in working order; and (v)
that head lights are in working order, if the vehicle is required to work after day-light hours.

10.2 The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is
satisfied that it is mechanically sound and in efficient working order.

10.3 He shall wear the seat belt before starting the vehicle and shall also ensure that other person(s), if so
authorized to ride in the vehicle, are properly seated and also wear safety belts.

10.4 The driver shall maintain a record of every inspection made under clause 10. I in a bound paged book
kept for the purpose and shall sign every entry made therein.

10.5 The driver shall keep the cab window clean so as to ensure clear vision at all times.

10.6 The driver shall ensure that the gear is in neutral position, and parking brake is on, before stopping
the engine.

l0 of l5
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10.7 The driver shall handle the truclddumper carefully and keep it under control at all times. He shall

negotiate downhill gradients in low gear so that minimum ofbraking is required.

10.8 He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to
overtake another vehicle unless he can see clearly area enough ahead to be sure that he can pass it safely
without exceeding the speed limit, and that area ahead is free ofany road intersection orjunction. He shall
also sound audible warning signal before overtak ing and shall not attempt to pass the other vehicle until
he has received a proper audible sigtal in reply.

10.9 When approaching stripping equipment, the driver of the truck or dumper shall sound the audible
warning signal and shall not attempt to pass the stripping equipment until he has received a proper audible
signal in reply.

10.10 Before crossing a road or railway line, he shall reduce his speed, look in both directions along the

road or railway line and shall proceed across the road or railway line only if it is safe to do so.

l0.l I The driver shall not operate the truck or dumper in reverse unless he has a clear view of the area

behind the vehicle. He shall give an audible waming signal before reversing a truck or dumper.

10.12 Driver shall be sure ofclearance before driving through tun nels, archways, plant structure etc.

10.13 The driver shall not drive 'nose to tail' particularly behind a vehicle with twin rear wheels from
which a stone piece wedged berween the tyres may fly back into the windscreen ofhis vehicle.

10.14 He shall sound audible waming while approaching blind comers or any other points where person

may walk in front unexpectedly.

10.15 The driver shall see that the vehicle is not overloaded and that mate rial is not loaded in a manner as

to project horizontally beyond the sides of the vehicle's body and that any material projecting beyond the
front or rear is indicated by the red flag during day and a red light after day-light hours.

10.16 The driver shall not allow any unauthorized person to ride on the vehicle. He shall also not allow
more than the authorized number ofpersons to ride on the vehicle.

I 1.0 Duties of Mechanics, Fitters or Engineers: (a) At the commencement of every shift he shall
personally inspect and test every machine and vehicle paying special attention to the following details: (i)
That the brakes and the waming devices are in working order; (ii) If the vehicle or machine is required to
work after day light hours that the lights are in working order. He shall not permit the vehicle or machine
to be taken out for work not shall he drive the vehicle unless he is satisfied that it is mechanically sound
and in efficient working order. (b) The mechanic shall maintain a record of every inspection in a bound
paged book kept for the purpose. Every entry in the book shall be signed and dated by the person making
the inspection.

12.0 Duties of manager: It shall be the duty of the manager: a) to ensure compliance with the aforesaid
precautions. b) To determine and specifo in respect ofevery vehicle the maximum load to be hauled and
maximum speed of the vehicle and cause notices specirying the same to be posted along the road at
appropriate places; c) To cause waming notices (drawing attention to any necessary precautions) to be
posted along the tmck or haulage roads at appropriate places, like level crossing , curve and tuming points
etc. d) To designate the persons authorized to ride on trucks; e) To give every truck driver directions in
writing with respect to loads, speed, persons authorized to rides on tnrcks and precautions necessary for
safe running. f) To countersign entries in books and rccords to be maintained in pursuance of these
precautions; g) To take such other precautionary measures as may be necessary to ensure safe operation
and maintenance oftransport vehicles and for the safe of work persons.
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l3.l Brakes ofevery truck, tipper and any other wheeled trackless machine shall be tested at least once in
two weeks, in a manner as indicated below:

(a) SERVICE BRAKE TEST : The brake shall be tested as specified by the manufacturer of the vehicle
or on a specified gradient and speed when the vehicle is fully loaded. The vehicle should stop within a

distance as specified by the OEM when the brake is applied, which shall be obtained from the
manufacturer of the vehicle.

(b) PARKING BRAKE TEST : The parking brake shall be capable to hold the vehicle for a period of at

least ten minutes when it is fully loaded and placed at the maximum gadient of roadway on which it is
permitted to ply.

13.2 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept
maintained in a bound paged book which shall be signed by the person carrying out the tests and shall be

countersigned by the engineer and the manager. In case any defect in braking system is observed in any

equipment/HEMM, such equipmenVHEMM shall be taken off from operation and record thereof shall be

kept maintained.

13.3 All of the above procedure and precautionary measures regarding i.e. testing of brakes including
service brake, retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS
Technical Circular Nos.36/1972,0311981 and 0412012 i.e Serice brake, Retard brake, parking brake and

steering shall be tested with accelerating the engine to 1400 RPM, I300RPM, 1200 RIM and 1000 RPM
respectively.

14.0 Precautions during Firing:

l4.l ShoB shall not be fued except during the hours of day light. All holes charged on any one day shall
be fired on the same day.

14.2 Shots shall not be fired in crushed, broken or frachrred ground.

14.3 As far as practicable, holes shall be fired either between the shifts, or during the rest interval, or at
the end ofwork for the day.

14.4 A distance of 300 meters, herein after be called "Danger Zone" in any direction, from the place of
firing. The danger zone shall be distinctly demarcated (by means of red flags or other suitable means) at

least 30 minutes before firing of holes.

14.5 Proper and distinct warning by a siren installed for the purpose shall be given within the danger zone,
at least l0 minutes before the holes are fired.

14.6 Before the holes are charged, stemmed and fired, the blaster/blasting foreman, with assistance ofhis
assistants, appointed in sufficient number in writing by the manager, shall ensure that all persons have
either left the danger zone, or have taken adequate shelter.

14.7 During the approach and progress of an electric storm the following precautions shall be taken: (a)
No explosive, particularly detonators shall be handled; (b) If charging operations have been commenced,
the work shall be discontinued until the storm has passed; (c) If the blast is to be fired electrically all
exposed wires shall be coiled up and if possible placed in the mouth of the holes, or kept covered by
something other than a metal plate; (d) All wires shall be removed from contact with the steel rails of a
haulage track so as to prevent the charge being exploded prematurely by a local strike ofthe lightening.

14.8 After shots have been fired; no person shall enter or be allowed to enter the place, until 30 minutes
after firing of the shots. Before allowing any person to enter the area, the in-charge of the btasting
operations shall make sure that the area is free from dust, smoke or fumes.

14.9 In case of misfires, precautions as laid down in Regulation 167 of the Metalliferous Mines
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Regulations, 196l shall be taken

14. l0 (a) Slurry explosives shall be used in opencast mines in the order of their date of manufacture. (b)
Explosives manufactured earlier than six months shall not be used. In case the shelf life of the explosive is
less than 6 months it shall not be used after expiry of the shelflife.

14.l I (a) Slurry explosives when transported in vehicles shall be carried in an Explosive Van approved by
the ChiefController of Explosives. (b) Explosive vans used for the transport of explosives shall be in safe
operating condition and should be driven by competent licensed drivers. (c) The vans shall be kept in
isolated locations while loaded. (d) Vans shall be well locked except during times of placement and

removal of stocks ofslurry explosives. (e) Smoking and open flames shall not be permitted in or near the

vans containing slurry/emulsion explosives.

14.12 All detonators and primed cartridges shall be kept in secure receptacles at a safe distance from the

detonating fuse and the explosive until actually required for use.

14.15 The entire operations of transport of the explosive to the site of its use, cutting & slitting of
cartridges and charging and blasting shall be placed under the overall charge of a competent person
holding Foreman/1\{ate certificate or such other qualifications as may be approved by the Director-Ceneral
of Mines Safety and appointed in writing by the Manager for the purpose.

15.0 FENCING AROUND OPENCAST WORKINGS: The periphery around the limits of opencast

workings, and edges ofbenches ofthe opencast workings shall be kept fenced in accordance with DGMS
Circular No I lof 1959.

16.0 PRECAUTIONS AGAINST FIRE:

l6.l A code ofpractice shall be drawn up for dealing with fires at different locations in the opencast mine,

and for dealing of fires in healy earth moving machinery.

16.2 Automatic fire protection system shall be provided and kept maintained in working order on every
HEMM used for loading and transponation.

17.0 Precautions against dust:

l7.l Adequate arrangements to suppress dry dust by wetting shall be made, if during any operation of
&illing, loading, unloading, crushing, dressing etc., dust is likely to be produced in such quantity (not
more than 3mg/m3 ) as may be injurious to the health of persons, as also on roads and benches where
trucks and dumpers operate. Dust surveys shall be done as laid down in Regulation 124 of Metalliferous
Mines Regulation, 196 [ .

17.2 Truck mounted drill machines design for tube well drilting for sources of water shall not be used.
Only proper type of Blast Hole Drill Machine, specially designed for mining purpose, shall be used.

17.3 Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and Benches where
mobile HEMM, trucks and tippers operate.

17.4 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the
Chief Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in
operation during drilling operations and it shall be maintained in efticient working order. No ary arlUing

l3 of 15
12-06-2023,20:37
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14.13 The cases of slurry explosives shall not be opened unless the holes are ready for charging in every
respect.

14.14 The holes shall be charged and fired as soon as possible after the explosive is transported to the site

ofbtasting. All normal precautions for charging and firing as laid down in the Regulations shall be strictly
observed.
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operation shall be carried on.

18.0 Protections of workers against noise & vibration: Suitable steps shall be taken by all appropriate
means to reduce the exposure ofworkers to any excessive noise and vibration. Guidelines given in DGMS
(Tech.) Circular No. l8 of 1975 and 5 of 1990 shall be strictly complied with. The persons engaged in
operation of drill machines, dozers etc. who are exposed to high noise level shall be provided with ear
muff mounted helmets.

I9.O GENERAL LIGHTING, PROTECTIVE EQUIPMENT,DUST,NOISE ETC.

19.1 General Lighting: Where natural lighting is insufficient, adequate general lighting as per the
standards laid down in Notification No. GSR-618(E), dated 28th Aprit, 2017, published in the Gazette of
India dated 2lst June, 2017, P^tt II Section 3(i). [reproduced in No. DGMS (Legis.) Circular No. 03 of
2017 Dhanbad, datedl, issued under Regulation 148(2) shall be provided during working hours in the

opencast workings and along roads, etc. For proper inspection of the high sides and benches of the

opencast workings at night, suitable search lights shall be provided.

20.0 Protective equipment: (a) Every person working in the mine shall be provided with, and shall use, a

helmet, protective, Footwear, fluorescent jacket, dust masks, goggles and ear plugs/earmuffs of a type
approved by the Chief Inspector of Mines. (b) Every person permitted to work on height or at any place

having inclination of45 degrees or more, from where he is likely to slip or overbalance, shall be provided
with, and shall use, a full body harness ofa type possessing valid BIS license and approved by the Chief
lnspector of Mines.

21.0 Code of safe work practices:

14 of l5 12-06-2023 . 20:71

2l.l A suitable 'Code of Traffrc Rules & Safe Work Procedures' for regulating the movement of Healy
Earth Moving Machinery, trucks, tippers and other wheeled trackless machinery (commensurate with the

capacity/size type ofmachines used in the mine) shall be framed and enforce d immediately. Such Code of
Traffic Rules should be deliberated and ap proved by Tri-partite Committee. A copy of traffrc rules, in a
language understood by them, shall be made over to all concerned, i.e., to drivers and operators of
HEMM/trucks/tippers (including those belonging to contractors), supervisors and mine offrcials, and to
such other persons who monitor/control movement of HEMM.

21.2 A suitable 'Code of Practice' for prevention of injuries to persons engaged in tipping on stock piles,
tipping at crushe1 dumping of overburden at dump yards, at loading and unloading points etc.
(commensurate with the capacity/size type of machines used in the mine) shall be framed and enforced
immediately. Such Code of Practice should be deliberated and approved by Tri-partite Committee. A copy
of the code of practice, in a language understood by them, shall be made over to all concemed, i.e., to
dump-men. drivers and operators of HEMM/trucks/tippers (including those belonging to contractors),
supervisors and mine officials, and to such other persons who monitor/control dumping/tipping
operations.

21.3 A suitable "Code of Practice" for dealing with fires/spontaneous heating at different locations,
machineries, vehicles, etc. shall be framed and enforced immediately. Arrangements for firefighting shall
be provided on all HEMM. Such arrangements shall, if possible, operate automatically on appearance of
fire or occurrence ofspontaneous heating. The automatic fire fighting arrangement shall be provided with
optical, thermal or any other suitable fire sensing devices suitably located to sense any rise in temperature
beyond a predetermined limit or fire and automatically actuate the fire suppressant from a container(s) to
such fire hazard areas of the machine through fixed plumbing network and nozzles. NOTE: Above
"Codes" shall be constantly and prominently displayed at every relevant place including in the opencast
workings, workshops, truck-dumper roads, spoiVcoal-heaps, material yards, etc.

22.0 Miscellaneous:

22.1 (a) Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in
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the mine premises without a valid pass issued by the competent authority of the mine. Before the pass is
issued the mine engineer/competent person shall check the roadworthiness of such vehicle. In order to
check the entry ofsuch vehicle in the mine premises, properly manned check gate shall be provided at the
mine entrance where the record of entry & exit ofeach vehicle shall be maintained. At the check gate the
license of the drivers shall also be checked for eliminating the possibility of unlicensed persons driving
the vehicle. (b)(i) Persons engaged in surface operation and in particular, the Contractor's workers shall be
provided closer and competent supervision. (ii) All persons engaged at any work within the mine premises
through the contractors shall be provided relevant training and other job related briefings and that the
drivers of the vehicle belonging to contractors entering the mine premises have additionally been
explained the salient provisions of "Traffrc Rules". (iii) Each and every operation, including the operation
carried out through contractor's worker or by outside agency, shall be placed under the charge of a
competent supervisor, duly appointed and authorized by the manager.

22.2 Separale stock yards shall be maintained for dumping and dispatch of minerals and it shall be

ensured that dispatch of minerals is not carried out from the stock yard where dumping is under progress.

23.0 Please note that this permission is subject to the following additional conditions:

23.1 In the event of any change in the circumstances connected with this permission which is likely to
endanger the life of workmen employed in the mining operation for which this permission has been

granted shall be stopped forthwith and intimation thcreof sent to this Directorate. The said mining
operation shall not be resumed without an express and fresh permission in writing.

23.2 This permission may be amended or withdrawn at any time should it be considered necessary in the

interest of safety.

23.3 lf at any time any of the conditions subject to which this permission has been granted is violated or
not complied with, this permission shall be deemed to have been revoked with immediate effect.

23.4 This permission is being issued specifically under the regulations mentioned above and without
prejudice to any other provision of law, which may be or may become applicable at any time.

23.5 This letter specifoing conditions governing to use of Heavy Earth Moving Machinery
(HEMM's) without deep_Ig!9_hle!.lEng_shall remain valid for a period of !ye_(Q$_yjeE from the date
of issue of this permission letter or validity of lease period whichever is earlier.

Your Faithfully

SURJEET KATEWA (DIRECTOR - AJMER RECION I)

l5 of l5 12-06-2023 , 20:37131
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Mining Lease no

43A/2OLL

101865 rruT 23401.12 rnT4
Mining Lease no.

27 /2074

e83s6.s2 InT
Mining Lease no.

39/2013
100000 -(, -5

4s652.88 mTMining Lease no.

23/2018
t7 7750 -1( -6

TOTAL 728667.s2 mT..

0

fiT{
,
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Governmenr of Rajasthan

OEPARTMENT OT MINE5 & GEOI.OGY RAJASTHAN
P'SJF
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/wN e-t{ u r-E - 5<J

Gove.nment of Raiasth.n

DEPARIMENT Of MINES & GEOTOGY RA'AsIHAN ffi
lr43cAa1526hav'n8eR,wa,,,aNo HsPYro5r141266 {co.fim.d) shich errtrerono+Apr-2023 Oa:19:!94M.

: Na ldtu I {i^ot I M Vo t I 20 zo

ou!F. 
^uthB 

/ B'c..r / cfiliu

ilrll ! (scrr e6ror r67rt

:o{rDn tM,ocr NEI rioEo. lls r.rrmrruxrt,o'Ji,e

:i.Eri. ll,l h r*dd{sn. sirhtror r.Lt,r!i6l

:ral r.&*vsr.ets:.n,@, ri.E!od,c.&r.!itrr.,oEt*..
td'tl'rirn .r.irn &, . lrl uid .! xh. ..hr!aro, u,
es..rilire-36td ddrEdJh.rrn d . (Il odlr dt,lldr (.6/-

:lE O!r, c..vr.rtFa olEr{ Lnh0orrr(fir..rlfird r.- a,ar

r&/e,r!r^r6.rii..l\ltyEd 
'hi :rE ruic nttM er5D6 ..Ms{y

Government of R.ianh.n

DEPARIMENT OT MINES & GEOI.OGY, RA'ASIHAN

t.&r&Ja/srd.r/h/r.ts ur

ft^JNC-X u eA- <3

#ffi
ff$rs

O23GA8I18 6 havinq eRawrnna No HtPY106O995705 lconim.d) *hth erpr,.s on 0t P.'202! 010l:46 AM

,M/oru/uie/*r./oVror.

:r'llt6 ldilfi r/ !a.e! / a6!0

mo(^tr.. tkb, e6rr r..rzrl

:or Dw 3 lvro .H Dw^s ( rlom or .5s . P.no( R MP I .i.dr.rr

:i,.r''6tLn h r*idDl/nn. rrh'n o' b.un roi6l

:r{.1 rbrffir tGxltrdn@, tin6oa,C-.lr.i@.q!,dh.
t tlr+hriq..nin d.l - hl rrFd .r xh:.d..h.L'rr!d *r.{
tl6qldiyr.@.dha durrl-lji.jkl d . III odE f6id la5/-

:r- 0l4. cmrd.nri DlErn r.iolr0lrrorraryi., r... Dwt

Plea*r.rnrhpOlr^n,6.,Gr hnn< //ni.c.r'i'dhrr.

ffi

Ple.e r(.o the QR code o, v6'r http3 //minei.dj.nh.n.r .i./ to ch*t or$n€ e8.w,nna
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6overnmenl of Rai.!than

OEPARTM€NT OT MINIS & GTOTOGY RAJASTHAN

AN^l6xuQ-c- lo

saiirE
titi:ltv.:
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covernment of Rajarthan

DIPARTMTNI Of MINES & GEOLOGI RAIASTHAN
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I

YlEftEIr;I-TTT6T

",m*m." m,,gmt#* $;m. m m", ml J,.,
ornce burrdrns' *"'n'?llli,ffiHl[j,'fjllJ,'.,'"'' no 01562-250235

Eqto veqzlsn/2o21-22/ W? ft{t6 ts lnleal
}Rfr_

rtr gqf elc dRtrr o-qfr,

srsn€ Gii-d fi=srsi ftrdr {s r

hsq:-vfu*n i. avrercnu.yzrll2s 6t l-Eo arff-o f€{ s{ zote-rg sfrq
qrsri/ftrtT{ or ftqfcort

q-dlqs,

scttffi lMa +s t fu w{ am u-qg urmo n-ec q{ zors-rg oT
R-flur q" q frc=jt d entm qr frqrgfin sfrq M €f{ o.r qfif6
lTo-sxq7fuffi furfi"r fu-qr qror t t

ffiq E{ sft'm offifrT
€rfi qraT

(t rqd)
e.d
qrgr{ur
qrdr

(t ecii)

*q qrf,r
(t e-c t)

E-d
FFfq-q
qI-IT

0 c{fi)

ts sft-s
qrTt
(t e<tt)

6-eI

frofro
frqr

srftT
d-rq-qr
d{qr

M
e}{

54 18.86 458375.46 463794.32 201674.46 3768 18'1292018-19

)

silrfi rgft oTfts-€T.

lgr;i rti nfu*n fon'r
asfwwerr)o

2621 19.86
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m-qio sq:gr/ TG // 2021-22 / h+ )
iBfr,*

d 5rf dc *Ri.r o.q-fi,
qrs_{rs ilr$fd fi-fffi-r ftrar qsr

frvo:-vfuQv5t i. avrBchuru/2lllt2s 4t rqa qTffio ft&{ q{ 201s-20 w s{
zozo-21 { qfi-q qo-sn7ftfT{ 2p1 6vfwr t

Td}{q,

sc-t-ffi frq"qFil{f, +s t fu w{ am ngg altre, R-Cn s{ zors-zo gd s{
2o2o-21 oi ft-+qoT q-a, frqrat w A-1pno Me d entm w frqrgsn sft-q ffi
wlc or qrffio qo-grvor 7ffiq4 f+rf-ivr fu-qr qrar t t

2020--21

tS

ffiq
E{

lstuq ffitrT
r*6 qTeT

0 rqd)
e-d
?To-q{si

crdr
(t a<tt)

tq qm
(t rrt)

gd tra-q
qETI

(t. e-q it )

*s sH-q
qr.tT

(t. e-q d )

gd
0ofio
Tiiqr

2019-?0 M
E}q

201674.46 149080.92 350755.38 278613.98 72141.40

M
Et{

72141.40 352006.90 424183.30 366908.57 57239.73 6300

o lrt)-

sdrq6 eft oTft-q.f,r,

w .1fas6 6*
qsFru-{Qrr)

VT'T*UIFI-IR?Fr{

^..oFIfBq s6r{rm ,ch q#H *i}HXl-nrrE tuTrr, Ts Frq.) rOffice of the Asslstant Mining Enginer, Deptt, of Mines and Geology, Near maljl ka kamra, Old Sale tax
-, office buildin8, kothariya ka mohb a, Churu(Rajasthan) Tel. no 01562-2j0235

E-mall- ?me.churu(araiasthan.sov.in

ftqio: 
"e ln)ca1

9995

tstl

It
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^T{g+ 
w6r{r6 qfr oTfuqffi. rrn gs +f f{flrt fr{Tr{T, g5 e$ireTF{)unrcjl}f the Assishnt Mining Engineer, Dept. Of Mines and Geologz, Near Maljika kamr4 Old Sale

O tax office building, Kothariya ka mohalla, Churu (Rajasthan) Tel. No 01562-250235

tluIB{l"I V*rTt

mail-ame.chu asthan.gov.inE

m (.rf Etq *Rfrr o-rc-ft,
frfiu srq qrsqrcr,

d-s$-d-{-ffsr,
ftar-qo r

/9F./ /2021-22/ bclZ_o a lt

nR.fr-

frqq:- Sd{/Idq d{R Maa Durga Stone Crushing Company (08ABGFM3974Llzo) fr6e rrrI
qr€ql.tl ilf,Sff, fr{rw ffiar q5 ol qlffifi' M s{ 2021-22 rf sfuq
qrgRTf+rfT{ o.r frqfruil

qffi,
sc-t-ffi 1Mn e's t fu qd am !-qd qrffio. M E{ 2021-22 6r frT{q

c-d, Mf ro fr.Trflq Mz d ernm rr ftqrgqri sF-q ffi dq o-r qrFfo.

q!-sRur7ffT{ fufqq ft-qr qrdr B r

,w29_-

q-6rq6 rqfr srftq-<r,
qn \'{ nft-*n fmr.rrt1,

q{ !cB"q sncFi.r

do qrx
(te-c d)

gd
qu-glwl

TIITI

(t ecD

tq-qrx
(t e-q D

€.d
trqq
q[;II

(i.z-q D

ts rgfuq
qT'TI

(tz.c {
e-d
a.fi.
Tiqr

2021-22 M
dq

57239.73 671256.79 728496.52 387094.31 341402.21 13259

tr*o@
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IFlErrF " i,qffi- ,e.\.trffiraq*llFil
o-rqfdq qEr{r6,Igfr 3Tft{rff. qH \ri T fff,rt fuqrrT. gs eTqRrn)Office of the Assistsnt Mining Engineer, Dept. OfMines and Geology, N ka kamra, Old S;leear Malji

tax oflice building, Kothariya ka mohalla, Churu (R-ajasthan) Tel. No 015 62-25023s
E mail-ame asthan.gov.in

6qr6-rr€l3r/gs/ /zozs/'9,21 lto\-laL?

nfrfr-
m Wf e}{ dft,rr 6qfi.
froe qrq Elr€qrs,

il{Sfd-fi-ffsr,
fuor-as r

refrq sicFf'r
do qrx
({.ec 0

w
qgERUI

gE{I

(t e-c d)

dq-qpn
(i.rc {)

Eq
trT{

III?TT

(t,e-c {)

sls qfrq
TIEIT

(te-c {)

E-fl
4.fr.
Tiqr

2022-23 ffi
Et{

341402.21 4956s6.01 837058.22 z6oaog.gz 80254.25 16581

I 0

werq-o sh 3Iftq-flr,
er,I G aftrn fur'r

frqS,- *o-tZwtq ScR NI* Durga Stone Crushing Company (08ABGFM3974Llzo) ft-+z rffi
qr€qr*t d-6-$-d fi{rrri ftror qs o-r sIffifi M E{ 2022-23 it qfr-q

\,, qu:gR7fflfi o.r fuIt{uil
,1r

q-dr(q-S,

srtFffi ftsar<df, +q t fu ud gm e-*gf, srfif-o M sf 2022-23 o.r fuflsr
Tc, frrjt qd flf,'Tr{ftq @ d entm ri fiqi1wr Eftrq M $q 61 qrfif-o

qu-snur/ffT{ ftqfq'r fuqr qrdr t t

q{
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Maa Durga Stone Crushing Co - Chadwas

From 01-04-2022 To 08-08-2023

Month Sale in MT

Apr-22 67,790.3

May-22 36,729.3

)un-22 81,869.7

40,516.9

Aug-22 12,564.7

Sep-22 91,722.9

Oct-27 90,s16.9

Nov-22 76,477.5

Dec-27 40,680.2

)an-23 44,952.5

Feb-23 43,875.9

Mar-23 55,913.4

Apr-23 s2,762.7

May-23 21,607.2

Jun-23 35,870.0

Jul-23 37,889.8

Aug-23 77,227.6

sg,*e.f

lul22
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Tl ur{ql{-S{6r{

BNN F x'./RE-R-2-0

D 0 1v>3

wgr+o qft s{fuq-dl
qrc \Fi nft-+rt frcrrr

#ffif'fl"*t
src Ri {-trf,H fr97

{6

o-rqtcq w6rq6 6 orft{f,r, qr{ gs n ft-wn f+Tr.r,{s Frq-{erTq)
Office of the Assistant Mining Engineer, Dept. Of Mines and Geology, Near Malji ka kamra, Old Sale tax

office building, Kothariya ka mohalla" Churu (Rajasthan) Tel. No 01562-250235
E mail-ame.churu .gov.in

oqm:-Tr€I3{,/Ts,/ /zoz3/ \ol - oB.og-zaz3

9TITgI_q={

eqrFrf, fu-qr qrf,r t fu fr Wi r+{ frFirI qffi ft={-e rH q-€tINI

a-6$-d fiErsi fuor as d crq t qs ffi i E-q o-rd tg oti rft sqq
qegr frqrq grqr ffiq-d rfr t t
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ML ruO. 3I 2007 .

Kql

Subjcct Elvlrorrcntd Clcrrrnct for uinl4 lcescr/prolcctr uader EIA
notificrtion, 2l[6.

This has rcfcrcnce to your application sccking ovironmenta.l clearance listed aglinst
your narne in thc Tablc I below undcr EIA Notification. 2006 for the mining project. Tte
pmposal hos bccn appraiscd as per prescribcd proccdurc in thc light of provisions undcr thc

[tA Notification. 2006 on the basis of thc mandatory documents cnclosed with the

application viz. questionnairc. F.lA. t'.MP and additional claritications t'umishr.{ in thc
rcsponse !o thc obscrvation ol'thc Districl Lcvcl l'ixpen Appraisal ('ommittec (l)EA(').
Churu (Raj.).

Toblc I

l;;i-fw;i;;-
.ct I R.qel

V qI

NNNE L\'frER.LI

Dlstrlct Lcrrel Envlronment lrhoaet Assessment Authorltv' Churu

Crllcctotrte Camous. Churu' 3310Or
No, DEIAAICHURu[;CnontJ,(J-' glo o"r"=-as' 02' 7ol8

s.

(!)82

Df,
AC
Fih

?8

CrLto
rrl13.
tr No.

(t
!i.t d
oh)

80 l(a)82

M/S Maruti
Expons
Add- Ghantiyal
Bari, Tehsil.
Suiangarh,
Distt.-Churu

Smt. Guddu
Kanwar W/o Sh.

Bha8lrath Singh
Add- Ghumanda,
teh.-Ratangarh,
Distt-Churu

Sh.Lokbandhu
Somanl S/o
Ramchandra
Somani

Rlo
laswant8arh,
Teh.
Ladnun,Disn'
Nagaur

Shrl Kuldecp
singh S/o Sh.
Karni Sinf,h

40 4.0

t0 1.0 o.60

1.0 0.40

0.70 0.50 .30

0.J0 0.25

N.m. ot proj..t
Plopoaant

l).ulb of ttlL!/Proj..t

rtncn
I

(l(LD
)

c-sxv
FJf,

A(ilvl
tiaa

llrlh
nrJyr

ar)

t
I

Enviror
ftant

Mr.aB.
,naol
Phn

trrth
R!Jy..r

Crcca
B.lr/?
t ntrtl

lR.J,
c.r)

Brdttl
lrr'

BrarLu
p lo.

l.rbosr(klr
lrr.r

1
('ojl
{l.tt
Rr.)

z )82I

Iztgot.slrrea - 4.00 Hccr.
i M.l-lto- 3olzoo6, at r,,tear

I vllhSc-Ghenuyal Barl,
I Tehsil-suiantarh, Disirid .

I churu, Ralasthrn
+-
I F:.c. For ProDoscd

I Masonrry stonc (Mlnor
I Mincral), Prolect, Xhrsria

I to. sroT+zr. TPA-6oooo.

i Arca . 1,00 Hctl. M.LNo'

E.C For Proposed Merble
(Mhor Mireral), ProJcct.
Khasra Ne 267, TPA-

22l2011, at N.er Vlllagc
Dhlgartya. T?hsil-Eidasar,
District{huru, tL,as$an

EC. For Proposed Stonc
Batlast (Mtnor Mlner"l),
Pro,cct, Khasra No-
5361319, TPA-
I I {+ool.oa - 035 tlcrt ,

M.LNo- l3/1978, at Ncar
Villate-llandhisar, Tchiil-
Suiangarh, Dl5trict-Churu
R.aiasthan

n.C. For Proposed Stonc
tsallast mine (Minor
Minffal), irliSct

o,40

0.{020 0.20

I

I

I

I

i

l{.)0

8 0 fotu
I

.t

0

L

I

I

lls)82 t0 .t 0.60 0.,1 0.!5

I

t. 0.E0

I
.t

I

I

I

I

I

I

.L_
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R/o vulaSe &
Post-GoPalPur.,
tctuil.
Suiangarh,
Distt -Churu

smL Aolta Devi
tN /o Late
bajrnag Lal
Dhaka
Add- Lodsar,
Tchsil-
sulangarh(Raj.)

Kh.sr. No -636, TPA.
195728, Area - 1'00
H.ct M.L.-31l20o2 at
Neer Ttiltte
Gopalpura" Tehsil -
SujanSErh, Dlstrict -
_Qhu1u , Raiasthan
E.C. ljor ProPosed
Masonary Stone mine
(M inor Mineral), Project ,

Khasra No -167,176,
TPA- 65880, Area - 1.00
Hect. M.L-06/2007 , at
Near Village - Lodsar,
Tehsil -Suiantarh,
District - Churu

asthan
E.C. For Proposed
Masonary StoDe mlne
(Mhor Minerel), Pmjcct ,
Khasra No -3651203,
TPA- 1,53,450, Area
1.00 llecr" M.L.
N0.04/2011, at Near
Village-Manpura, Tehsil-

idasar, Dist
Raiasthan

rict
hgJu ,,

20

30

0.40

0.15

i-

l(.)Bl

6. 83

The DEAC. Churu after due considcrations ofthc rclevant documents submittcd (by

thc project proponents) and additional clsriricationydocumcnts fumished regarding to it.
have reiommendcrl tbr Environmenral clearancc with ccrtain stipulations. Thc Distict Level

[nvironment Impacl Assessmenl Authority (DEIAA), Chrru aftcr considcring the individual
propos{ils and rccommcndations of the DEAC, Churu hcrcby accord Eovircnmeltrl
blu"no." to the olncs/proiecls liltcd ln thc Tlbte I rbove 8s pcr the pmvisions of
Envi.onment lmpact Assessment Notification, 2006 and its subscqucnl amendmcnB, subjcct

to srrict compliancc of thc terms End Conditions regarding waler requircmsnl source.

provisions of aSRiESR acrivities. green bclt/plantation and budgeUry provisions for labour

as mentioned in rhc Table I above againsl thc name ofthe pmject proponent and also subjcct

to strict complianss o,'the terms and conditions as follows:
A. SPECIFIC CONDITIONS
l. C"nscnl to F.sl"blittt 

"nd 
{)pcrutc should be obtained from RPCB beforc starring

production lionr the mine.
2. Thir Environmentrl Cle.nncc (EC) is gnntcd to thc projcct propoacat (PP) for thc

mining lcrsc m per det.ils mentioncd rgriDst his/her nrnre ln the TrblG I lbovc'
l. That thc PP shatl comply with all the applicable provisions menliond in the MoEF and

CC Offrce Mcmorandum dated 24th June,20l3 and 24th Deccmbcr, 2013.

4. ThEt the grant of this E.C. is issued from the environmenul sngle only and docs not

absolve the project proponcnr from the othcr statutory obligations prcscribed under any

other law or any olher instnuncnt in forcc. The sole and complete rwPolsibility to
comply with the conditions laid down in all olher laws for the time bcing in forcc, rests

with the industry I unit / project proponent. Any appeal against this cnvironmental
clearancc shall lic with thc National Ctecn Tribunal. if prefened, within a pcriod of 30
days as prcscribed under section l6 of the National Crccn Tribunal Act,2010.

0,300.55 0.40

0.60 0.10l(6)82

,

Shri lalsa ram

,at S/o Chuna
ram ,at
Add. Nallabass,
Ward No. 04,
Su,anBarh,
Churu (Raj.)

--3r

'1.0 0.50
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5. As statcd by thc PP, thc total wstcr rcquircmcnt for thc projcct shall bc limitcd :s
rncodoocd io thc rbovc t bl., Necssary permission shall be taken from CCWA for
withdrlural of ground wrrer.

6. As envisage4 the PP. shall invcat at lcast rs mcrtioBcd itr lhc rbovc lrblc lowards
annual rccuring cost for implcmcnting thc Environmcnt Managemcnt Plan.

7. Furthcr, for ESR/C.S.R. En amount of rr Ecationcd ln lhc ebove arble (towards annual
rccurring oosl) shdl be kep carma*ed for socio economic upJiffment acrivities of the
&eE porticularly in the field of education, heslth. sanitation. olh.r social work (need

based) such as drinking water supply. sssistance in t'arming. providing toilcts in schools.
etc. This amount shall bc carmorkcd. cffcctivlly utilizcd and Gflectcd in thc books of
accounts, Relevant rcpon of thc samc to bc madc. a pan of social moniroring and six
momhly compliance repons should bc subminr.d ro DIilAn/SFllAA/RPCB and MoI:[.
Regional Officc. Lucknow.

8. The mining operations shall not intersect groundwatcr rable. ln casc of'working belou
ground water oble. prior approval of rhe Ccntral (iround Warer Authority shall be
obuined.

9. The PP shall consrrucr Rain water Harvcsting srrucrurc and Aniticial Recharge Structurc
in thc leasc arca and also implcmcnt othcr/suitablc conservation meaiurcs to augment
ground water resources in thc arca in consultation with the Rcgional Dircctor. CGWB.

10. Occupational health and safcty of minc labour shalt be given rhc highcst priority.
ll. Budgetary provision ofrEounl r! mcntlolcd ln Ttblc I sbovr rgrlnsl thc nrme ofpp

Pct ycrr for the labours working in the Minc lbr all necessary infrastructurc facilities
such as hcalth t'acility. sanirarion faciliry, fucl for cooking. along with sat'c drinking watcr.
medical camps. and toilets lbr women. crtche lor inhnts should be made and submilred
lo RPCB. Jaipur at the time of CI'E/CTO. 1'he housing thcilitics and Croup lnsurance ,

should be provided for mining labours.
12. Topsoil shall bc stacked tcmporarily at earmarkcd sires only and it should not b!,. kcpl

unutilizcd for a period morc than thrc* ycars; it should bc used for land rcclamation and
planulion in mincd out areas.

13.The projeo proponenl shall ensure that no natural water course / watcr body shall bc
obsuuctcd duc to any mining operations.

14. Thc wasre should be dumped at designatcd site us per approved Mining Plan on non-
mincmlized land within leas€ area or outside lease area at land provided by district
authority or occupied by the lessee, STP/Quarry Licence holder. Thc height of thc dump
shall be as per the approved mining plan and toe of the dump should have retaining wall.

15. The bcnches height. width and slope shall bc maintained as pcr the MMR 196l or thc
DGMS approval.

16. Garland drains; settling tanks and check dams ol'appropriate size. gradient and length
shall b€ conslructed both around the mine pit and over burden dumps and sump capacity
should bc designed keeping 50 o/o sr.fety margin over and above pcak sudden raini'all
(based on 50 years dara) and maximum dischargc in the arca adjoining the mine sitc.
Sump capacity should also provide adequatc pits. which should bc constructd at thc
comers ofthe garland drains and de-silted.

17. Drills shall either be opcrated with dust extracton or cquippcd wilh water iniections
sy$em.

18. As envisaged. planution shall be raised in an arca of 3l% of total area including green

belt in the safety zonc around the mining lease by planting lhe nalive spccies around Ml-
area. OB dumps, backfilled and reclaimed around water body, roads etc. or oulside lease

area in consultation with the Gram Panchayat or Torests Depadment in the coming rainy
season.

19, Regular water sprinkling should be canied out in critical areas pronc to air pollulion and

having high levels of SPM and RSPM such as haul roads. loading and unloading points

rl
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and transfcr points. lt should bc ensur€d thlt the Ambient Air Quality pammetert conform

to thc noms prcscribed by the CPCB'
20. Data on ambicnt air quality and stack emigsions should bc submitted to Rsjasthan. Slatc

Pollution Conuol Board oncc in six months. carricd out by

MOEFNABI/CPCB/RPCB/Govemment approved lab.

21. Blasing operalion should be canied our only duting the dayime with safc blasting

parametels.
22. thc projcct proponcnt shall all rake due care to pmtect thc existing Flora and Fauna.

lJtmost precaution shall bc mken ro conscrvc wildlifc.
23. No funher expansion or modification in the plant shall he canied out witloul lhe appmval

of the DEI^A. Churu (Rajasthan). In casc of deviation or alterations in thc project
proposal lrum those subnrirtcd trr this authority lbr clearance. a fresh reference shall be

made to the authority to ass{:ss thc adequacy of the conditions imposed and to add
additional environmental protection measurs requircd. if any.

24. Application shall also take prior environment clearanse undcr aravalli Notilicstion dated
07-05- I 992 i f applicable (Disrricr-Churu).

15. On Seriol numbcr (X are falling in l0 k.m. radiuses of National ParUSanctury (Tal
Chhapcr Wild li[e Sanctuary] thc PP shall obtain necessary clearance from Chief Wild
life Warden. Raiasthan/Ccntral wild Life Advisory Board Undcr Wild Lifc Protec(ion
Act, I972.

B. Gencnl Cooditionr
l, Any change in mining technology/scopc of working shall nol bc made wirhout prior

approval of the DEIAA.
J. Any change in the calendar plan including cxcsvation. quantum of mineral aDd wastc

shall not be nrade.
J. Periodic monitoringof an:hicnt airquality shall be carried oul for PM ro. PMI r. SPM. SO:

and NO. monitoring. l,ocution ol'thc stations (minimum 6) shall be decided bascd on thc

meteorological data. topographisal featurcs and environmenully and ccologically
sensitive targels and frcqucncy ol'monitoring shall be dccidcd in consultation with thc

Rajasthan. State Pollution Control Board (RSPCB). Six monthly reporrs of thc data so

collertcd shall hc rcgularly submitted to the RPCB/CPCB/SEIAA/DEIAA including thc

MoEl'. Regional ollice. l.ucknor,r.
4. Mcasures shalt be taken lbr control of noise levels below 85 dBA in the worli

environm€nt workers engaged in operations ol I{LMM elc. shsll be provided with
earplugs/muft's.

5. Industriat waste water (workshop and waste water from the minc) shall be properly

collected & treated so as to conform lo the $andsrds prcscribed under GSR 422(E) dated

l9th May' 93 and 3lst Dccembcrl993 (amended to date). Oil 8nd grcasc trap shall bc

installed before discharge.
6. l'enonal working in dusty areas shall wcar protective respiratory devices they shalt also

bc provided with adequatc training and information on safely and health aspects.
7. Occupational hcalth surveillancc program ofthe workcrs shall bc undenaken periodically

to observe an)- contractions due lo cxposwe to dust and lakc corr€ctive measurcs. if
needed.

8. fhe funds earmarkcd for environmenul protection measules shall be kept in scparate
account and shall not be divcncd lbr other purpose. Year wise expenditurc shall be

reported to the RPCts and the Rcgional oflicc ofMOEF located at Lucknow.
9. The DEIAn /SlilAA/RPCB and MoEF, Regional Office. Lucknow shall monitor

compliancc of the stipulated. conditions. The project authorities shall provide a set of a

tilled in questionnaire and lilA/tjMR report ro them and exlend full coopcration to the
above office(s) by fumishing the requisire dsra/informarion Tmonitorin3 rcports.

.-
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l0.The projcct proponent shsll submit six mortlhly teporls on the satus of the

implemenulion of thc aripulated envimnmentsl safcguards to the RPCB.

CPCB/SEIAA/DEIAA gnd MoEF. Rcgional OlIicc. I..ucknow.
I l. A copy of thc clcarance lctter will bc mctked lo lhc concemed Panchayat/local NGO. if

any from whom suggeslionyrcprcscntations wcre rcceived while pmccssing thc proposal.

12. The RPCB shall display a copy ol'the clearancc lcncr at the Regional Officc. District
Industry Ccnter and Collector/Tehsildar's oflice for 30 days.

ll. Failurc to comply with any of the condilions mentioncd above may result in withdrawal
of this clearance and anract Bction under thc provisions of Environment (Protection) Act.
19t6.

l4.Thc abovc conditions will bc enforced, inter rli& under thc provisions of thc
Ware(Pollution & Control of Pollution) Act, 1974 the Air (Prevention & Control of
Pollurion) Act. l9tll thc Environment (Protcoion) Act. 1986 and thc Public Liabilitl
lnsurancc Act. l99l (all amended till darc) and notilications. Ofiicc Mcmorandum issucd
and rules made hereunder and also any othcr orders passcd by the Honh'lc Suprcnre Coun
of lndia/High Court of Rajasthan. and any other ('ourt of law relating to the Subject
Maner,

t5. Th€ PP shall ensurc advcnising in ar lcast two loc8l news papers widely circulated in thc
region. one of which shall be in vemacular languagc that, the proiect has been accorded
environmenlal clearance and copies of the clcarancc leltcrs arc available with
DElAA.Churu. State Pollution Conrrol Board and nray also be seen on the website ol'thc
tloard at www.rpcb.nic.in. 'l'he advcrtisement shall bB made within 7(seven) days fionr
the date of issue ot'the environmenul clearance and a copy shall also be tbrwarded to the
SEIAuVDEItu{ Rajasthan. and Rcgional OIIicc, Jaipur of thc Board.

16. All the other staturcry clearances such as the approvals for stomge of diesel and explosive
from the Chief Controllcr of Explosivcs, Firc dcpanmcnt. Civil Aviation Depanment.
Forest Conservation Act. l9E0 and Wildlife (Protection) AcL I972 etc. shall bc obtained.
as may be applicable. by PP from the compeient authoriry.

17. These stipulations Would also be enforced amon$t Jhe others under the provisions of
Wster (Prevention and Control ol'Pollution) Act. 1974 . Air (Prevention and Control ol'
Pollution) Act. 1981. $e []nvironrlent (Protcction) Act.l986. the Public l,iabilitl'
(lnsurance) Act. l99l and EIA Notification'06.

18. Undcr thc Provisions of Llnvironment (Protection) Act. 1986. legal action shall ht'

initiated againsr lhe proponenr, if it was found that cons(ruction ol'thc project has bccn

surted without oblaining environmental Clcarancc,
19. ln casc project falls in l0 k.rn. radiuses of National Park/ Sanctuary thc PP shall obuin

necessary clearance lrom Chiel wild Life Warden. Rajasthan/ Central Witd l.il'e
Advisory Eoard Under Wild Lil'e Protcction Acr. 1972 Bcfore Surring any Operation
under the project.

20. Environment Clearance is subject to llnal ordcr ol'the Honb'le Supreme Coun of Iodia in
the mancr of Coa Foundation Vs. Union of India in Writ Pctition (Civil) No. 460 of the
year 2004 as may be applicable to this projcct.

DEIAA, Churu
,uo,ffi".,,o,
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stare r.cver Environmenr rmpact Assessment Au,r",lJIiJ::t 
- R-zz

4, lnstitutional Area, Jhalana Doongn, Jaipur-302004
Pbone: 0l 4 l -2705633, 27 I I lZ9 Exr. i6t

No.Fl(4ysElAA,/sEAC-Raj/Sect/projec/cat. l(a)B2(EC)14-15 Jaipur,Darcd:--.5 i,l"Y 2016

Sub: Environmental clearance for mining leases under EIA notification 2006.

This has referelce to your application seeking environmental clearances listed against your
name in the table I below under EIA Notification zooo fo, the mining project. The piposat tas
!1n appraised as per prescribed procedure in the light of provisions *a"i tt" EIA Notification
2006 on the basis of the mandatory documents enclosid with the application viz. the questionnaire,
EIA' EMP and additional clarifications furnished in response to the observation of the State Level
Expen Appraisal Committee Rajasthan.

File
\o.

nlcS

B2

Name of Ptojecl
Propon€llt

Dcails of Minc
,ry

2

5197

s211 82

tn

let

Smt. Santorh Oevt,
R/o Vlllage Post
(airu, Tehsil-
NawalSirh
Oirt. -Jhunihun!
{Rai.)

B2 M/s. Bhanwar Lal,

S/o Shri. Gopalri
Guriar, R/o 63
(heda Hetam,
Gujaro Xa Mohalla,
Tchsll : Ph'./liya
Kalan,oirtt.-
Bhilw.ra (Ral.)

Shri. Dinesh
Ch.uhan R/O
Abhishek 14,

Krishna Nagarln,
Near Utsav Vatika,
Maiuda Road,
Tehsil : Be.war
Disn. - ajmer
(Raj. )

Smt. Mamta Devi

1,1.000/, 4n,{}x) -

5203
l:. I
I l0,0txr].

Per Year

25,000/-
Per Year

rs.riirt. 'l

20.000/-
Pcr Yqar

Project
Cost

Watcr
Raluir
amcnt
&
Sourcc

Fucl &
Encrgy

Environm
enl
Managcrn
cnt Plan
Amont
Rs.

CSR /ESR
Activilier

Rs.

Crcen
Bclt/
Plantation

0r,(lEctrlv
Bnakup
fll. Labour
Amont
Rs.

4 7 8 s l0 II6

Rs.

30l.ac
125

LPD
42,000/-
Per Year

Min€rals: - Masonary
Stone (Cheia Pattar)
M.L. No: 537/2007
Area : 1.0 Hect.
Khasra No. :

VillaSe : Chaapoli ,

Teh5il r- Ud.ipurwati,
Dlitt | -.lhunlhunu (Raj.)

Production:98,000 TPA.

Mlnerals: . Masonary
Stone
M.L. No: 102/13
Area : 1.0 Hect.
Xhasra No. r1527/r,132
(Pvt. tand)
villaSe : RatanDur.,
Tehril :- Phullya kalao,
Distt : ghllwrr', (Ral.)

Production: 14323 TPA.

5

5
KLD

5

KLD
Dicrel
willbc
usd

5'.fix)-
Per Year

30.000/-
Pa Ycar

{( r.0rn.'-

Pcr Year

Mincrrls: -Ouart, &
Feld5par

M.L. No : 01,/93
A.ea r4.99 Hect
Khasra No. .

1,22,121,L21,17 2,17 3,1
74,114, Gqvt. Wastr
Land)

Village : Daultpura,
Tehsll :. Bcawar,
Disn : Ajmer, (iaj.)
Production: QuarU@
18390 TPA, Feldspar @
968 TPA

Mine,a15'- Masonary
stone - Cheja Pattar

Rs.
40 Lac

Rs.

Lac20

8
KLD

5

KLD

Dicsel

will b€

usod

Dicscl
will be

6r(.000/-
Pq Year

50.orx) -

Per Year

56.(XXl -
Per Y€ar

40.000/-
Pcr Ycar

B2

W/o 5hri Maliram
20,000/-
Per Ycar

25.001/-
Per Year

N.,

j 5419

J

Ri.
20 Lac

4

\v
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Meena, R/O ooh
Ka gas, Kalidera,
Tehsil : Chomu
Dlstt- Jaipur, {Raj.)

Sh.i. Par.smal Jain

R/o Mangal
Chunni Punch

tlouse C.5. Lodha

Nagar, T€hsll-

B€.w.r. Ajmcr
(Raj.)

(Mlnor Mine,al )

M.t. No: 105/2009
A.€a : 1.00 Hect,
Xhasra No. : 1E2l 1E6

Govt. W.rte Land)
Villit. : Xuwan Gaon,
Tehril :- gooli,

Dlstt :SawaiMadhopur
(Raj. )

Production: TPA
t s414 82

5415

5418 82

4I90 82

25.000/-
P€r Yeat

15,000/-

Pcr Ycar
25.000 -

Pcr Yeqr

10.0{n,. l5.ttirr.

25,rll,(l -

Per Yeat

10,000r-

Diesel

willbe
uscd

lo.{x$,-
Pcr Year

r 0,000/-
Per Year

t 5,000i.

t0,000/-
Psr Yedr

Shrl. Dlnesh

Sharma R/o
Satada thavan,
Govind Pura

lGlwar Road,

Dlrn.'lalpul {Raj.)

Minerals: - Maiohary
Ston.
M.t. No:90/94
Area : 1.00 Hect.
Xhaira No. ; 76
(Govt.waste Land)
VlllaSr : Dadrr

Rs
20 L.c

Min€rals: - quartz &
Feldspar

M.t. No:31/2005
Ar€. : 4.9998 Hect.
(harre t{o. :3,3/2
W.tte L.nd
Villaga : Hira Khcra,

Tchsil :- Deogarh,
Oiitt : R.jsamand (Raj.)

Production: 30,000 TPA
6. 5212 B2 Shri . Hemaht

PatniS/o Shra.

Subhash Patni R/o
C-36 Govlnd Mar&
Adarsh Na8ar,

,aipur (R.i.)

Minerals: -Masonary

Stone

M.L. Nor 09/06
AIea : 1.00 Hect.
Xhasra t{o. i 2228, 160
(Govt. w.5te tand)
vlllaSe:Garh&oubli,
Tehril :'Ba55i,
Distt :.lalpur (Rai.)

Produ.tion| 50,000 TPA

Rs.

l0 Lac

Rs.

Lac
l0

100

LPD

Dresel

wrllbe

8

KLD

Lrsql

E

KLD

Diesel

will bc

osed

40,000/-
Per Ypar

60,000/-
Per Ycar

50.000 - 40,000/-
Per Year

5

.KI.D

1 M/r Shri xuldeep
Singh, S/o 5hrl
Ka.ni sinth, R/o
Gopalpura
T€hill : Salangarh,

Dlst. : Churu {Rai.}

sh,i. vineel (umar

S/o Shri L.toor
Singh,

R/o Plot No.s
J.nakpuri ll,lmli
Phatak, DIsr.-

Jaipu. (Raj.)

Mineaals: - Stone
Eallast (Ma!ona.y
Stonel & (Minor
Min€ral) mininS
M.L. No:95,/20os
Ar.a : 1.00 Hert.
fh.tra No. : 636
(Private wast€ t-.ndl
vlllale : Gopalpura,
Tehsll :- Suiangarh.
oistt : Churu (Rai.)

Productron: 40,000 tPA
Minerals: - Matonary
Stone M.t. No:
22612W4
Arca . 1.00 Hect,
(hasra No. : 71t
(Prlvrt€ Waste L.nd)
vlll.Se : Kant,

Tehsil r- Ambcr,
Distt :.,alpur (RaJ.l

Production: 75.000 TPA

Rs.

20 Lac

Rs

20 Lac
5

KLD
Drc's<l

willbe
uscd

{0,000i-
Pcr Year

fr0.lXl(1. '
Pcr Year

20,000/-
Per Year

8

KLD
40,000/-
Prr Year

ra)

-l ,".a

I

s2

L_
I
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t0. 4095 s2

82

.l 82

5h. rai Chand Lal

Daga S/o Sh.

Champa Lal

Oaga,Bagrl

Mohalla,
Tehsil & Oistti
Eikaner

Sh. P.abhu 5in8h
slo
Shrl. R.m Sin8h.
R/o Village
Fathagarh, Post
Pipli, Teh5il-
Masuda, Oisn.'
Ajmer {Rai.)

Tchsil l. Amber,
Dlitt : Jaipur (n.i.)
Productlon: 50,000 TpA

Mlnerals: - qurn: &
teldspar M.L. No:
390/06
Ar€a :4.00 Hert.
Kh.sra No.
:2045126A9/2. lcovt.
!rnd)
VillaSc : lamola,
Tehril :- Maluda,
Distt : Ajmer (Rai.)

Production: TPA-
quart2 €) 1223 TPA &
Feldspar @ 23,238 TPA

Minerals:. Masonary
Stonc M.L. No:
LOl l2OO9
Area : 1.00 Hect.
(hasra No. : 182/186
(Govt. Wast€ Land )

Villatr : Xu\ydn Gaon,
Tehrll t 8onll,
Distt : Sawai Madhopur
(RaiJ

Production: 50,000 TpA

3s0

LPD
t,00,000/-
Pcr Ycar

50.0@i-
Pcr Year

20.000/-
P€t YE r

50.000/-
Per Year

20,000/,
Per Year

25,U)0/-
Per Ycar

30
5

KLD
Rs,

Lac will be

used

25.000/-
Per Year

jr,,(I)(l,
Per Year

(rt).000/-

Pcr Year
t0,000/-
Pet Ycar

10,000/

Rs.

20 Lac
20,000/-
Per Ycar

25.fi)o
Pcr Yc

Mln€rals: -Ball Clay
MlninS
M.t. No:4312009
Arca : 4.7271 Hect.
(hasra No. : 34

{Govt.waste Land)

vlllaSe I

Sarahbhiyanimani,
Tehsil :- Kolayat,
0istt : Bikaher (Rai.)

Productlon: 1,00,000
TPA

82 Smt. Bhanwar
(anwar, Wo -
Shri. Brairai Singh
Rrthorc. R/o
Vlll.8.- .,.mola,
Tehsil : Masud.,
Dirtrict - Aimer
(Rar.)

Mlnerels: - quartz &
fcldspar
M.L. No: 258/1991
Area : 1.00 Hect.
(hs.a No. : 858 (Got't-

Land)

Vlllagc : (.lwar,
Tehsil :-.Jaipu.,
olrn : Jaipur (Raj.)

Production: 94,500IpA

Rs.
25 Lrc

Rs.

20 Lac

5

KLD

5

KLD
Dirsll
willbc
ueed

50,000i-
Pf|' Ycar

40,000/-
Pcr Year

4140 B2 Minerals: - Magonary
Stone (Minor Mineral)
M.L. No: 10E/98
Area : 1.0 Hect
Khasr. No. : 41/1 (cair
Mumkin Pahar )
villate : Bichun,
Tehsil :- Dudu,

Oistt : Jaipur (Rai.)

P.oduction: SO,OOO fPl

Rs.
20Lac

5

KLD
200

LPD
10,000/- 40.000/-

Pcr Ycar
I

Smt, Mamta Devi,
W/o Mallram
Meen.,R/o Dola ka
ga5, Kaladera,

Tehsil- Chomu,
Dist- Jaipur (Ral,)

5

KLD

$----./

l@
LPD

50,fi)0/-
Per Year

40.0m/-
Pq Ycar

]T

I

I

-_ L-u i 4833

!

i

1

I

I

I
I

12. 4836

I

M/s. Tirupati ltone
Ctusher R/o
GrBandeep
Cinema Compound
Roopangarh Road
Madanganj
xi5han8arh Aimer
(Ra,
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3930 Sh. Yo3esh ltumar
Meena 5/O Sh.
Puranmal Meena
C-46 B.ali Kothr
lhalana DunSri
Dlstt. Jaipur
(Rai.)

B2 Mlneralit - Masonary
Stonc Mining
M.l. Nor43/97
Area r 1.0O Hcct.
Xhagra No. : 2

VlllaS. : Siwad
Tehsll r lamwe
Ramaaad

Dhn : lalpur (R3i.)

Production: 50000 TpA

50,000/- 60.000/-
Pe' Ycar

20,000/-

B2 M/5 Bholenath
Minerals Mall
Mohalla Baghore,
Tehsll Mandal
Di'tt. Bhilwara

tRai)

Mlnerals: . Quana &
Feldspar

M.L. No: 32712013

Area | 4.1950.00 He(t.
Khasra No. : 222

Villat. : Leswa,
Tehril :- M.ndal
oistt : thlwara (Rai.)

Productlon: Quanz @
7885.8 TPA & Feldspar

@ 55200.5 TPA

l0
Rs.

Lac
100

LPD
50,000l-
P€r Year

60,000/-
Per Year

3924

3928 82 Sh. Puran Mel
Meena S/O Sh.

kalayan Shay

M€ena C-29 Block
C, ftchhi Basti

,halalla 0un8rl
0istt. J.lpur
(Ral.)

Minerals: - Masonary
Stone Minint
M.L. No: 1.12197

Area : 1.00 Hect.
Kharra No- : 2

Villate: Saiwad
Teh5il :- Jamawa
Ramagad

Olitt I Jalpur (Raj.)

Productlon: 50000 TPA

Rs.

l0 Lac
5.0
KLD

300

LPD

B2 M/S v.rdhman
Stone R/O Plot
t1o.553, tlat f-2
Chltr.Iut secto. 9,
Disn. ,aipur
(R.j.)

Mlnerals: - Ma'gnary
Stonc
(Minor Minear)
M.L. No: 345/06
Area : 1,,00 Hect.
Khasra No. : 4
Village : P.lukala
Tchsll :- Dudu
Dltn : Jaipur {Raj.)
Produdion: 105000
TPA

Rs
20 Lac

5.0
KLD

300

LPD
40.000/-
Pq Ycar

B2 sml. Chanda Devi
W/O Sh. Pur.nmal
Meen. C'46, Bai Ji

XothiJhalan.
Dungri Dastt.

Jalpu, (Raj.)

Mlnerals: - Masonary
Stone Minht
M.t. No:411./97
Area : 1.00 Hect.
Khas,a No. : 02
Viltage : Sriwad
Tchsil r Jamawa
R.magd
Distt i Jrpur (Ral.)

Productlon: 50000 TPA

Rs.
40 Lac

30,0001-
Per \ ear

40.(xxl -

Per Yclr

B2 Min€rals: - Marcnary
Stonr
M.t, No: 5712009
Area 1.00 Hect.
(hasra No. | 1157,1177
vllla3e : Roop Pura

Teh5il :- Danta R.mgarh
'Dlstt 

: Slkrr (ial.)

Rs.

20 Lac
;00

LPI')

E.0
KLD

100

I.PD

t0,000/-
Bei Y€ar

t6

l3

9 3936

0 3954

30,000/-
Per Ycar

40,0q)/-
Per Year

10,000/-
Pcr Year

r 5,0qx-
Per Year

50,000i.
Per Year

20,000r-
Per Ycar

25.000/-
Pcr Ycar

t0.000i 15.000'

Sh. Jagdish Praiad
S/O 5h. Govind
Rarn Jat Thalado

Ki Ohanl 0ulw.s,
Tch5il Laxmangarh
Dlsn. Sikar (8aj.)

40.000/-
P€r Y.at

r 0.0m/-
Per Y€ar

15.0001-

Pcr Year

Rs.
20 Lac

5.0
KLD

8.0
KLD

300

LPD
10,000/'-

20,000/-
Per Year

3

Per ear

ti.

n. I

3952

8.0
KLD
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Production: 150000
TPA

300

LPD
50,000/-
Per Ycar

40,0@/-
Paa Year

20.000/-
Per Year

300

LPD

50,00(y-
Per Y€at

40,000/.
Pa Year

Rs.
20 Lac

5.0
KLD

Rs.

20 Lac
5.0
KLD

Rs.

J0 Lsc
5.0
KLD

Rs.

20 Lac
5.0
KI,D

300

LPD
40.000/-
Per Year

M/t vardhman
Stone, Plot Noi
553, flate F-2.
Chltrakut S€ctor-g.
.,aipur {Raj.)

Mlncrrls: - Masonary
Stone (Minor Mine.ra)
M.t. No: 107/1998
Are. : 1,00 Hect.

fharra lio. | 41/1
Vlllage : Eichun
Tchsll :. Ordu
Distt : ,!lpu. (R.j.)
Production: 90000 TPA

Minerals: - Masenary

Stone (Cheia Patthar)
M.L. No:15/99
A.e. : 1.00 Hect.
Khasra No. : 150
(Govl.Land)
l llag! : oev K.
Harmada
Tehsil :. Amber
Olsn : ,.ipu, (Rai.)

Productlon : 45000 TPA

Minerals: . Masonary
Stone (Cheia Patthrr)
M.L. No:233/2000
Area : 1.00 Hrct.
Xhair. No. : 284
(Govt.W.st Land)

VlllaSe : Dev Xa

Harmada
Tehsll :- Amber
Olstt : .,aipur (Ra,.)

Production 45000 TPA

Mineral t Masonary
Stone (Manor Minearat)

M.L. No. : 74101
Aree: 1.00 Hect.
Khasra No. :- 4 (Govt.

Wast Land

Villagc : Paluk.l.
Tehsll : Dedu
Dlstt: Jalpur (Rai.l

P.oductlon : 120000
TPA

300

I-PD

50,000/-
Pa Ycar

5tr.ofIr.-
Per Year

Sh. JaSdish Prasad

S/O sh. Govind
Ram Jat lhalado
Ki Dhani, Dalwas
Tehsil Laxmangarh
Distt. Siklr (R.i.)

8.0
KLD

lu)
LPD

30.000-
Pei Y€ar

40.000/-
P.r Ycar

B2

B2 M/S. Raj.5hw.ri
Mines & Mineral!,
Ward No 9. Near
Charbhuia Temple,

Rs.

20 Lac

Rs

l0 Lac

A

8.0
KLD

300

LPD
50,000/-
Per Yerr

:l 3951 B2

22 3958 82

2J 3955 B2

2.t 3962 82

M/S TirutatiStone
Crusher R/O

Gatandeep
Cinema compound

, Roopangarh Road

, MadanSanl-
Kshangarh Dlett.
Almer (R.j.)

Sh. Abhimanyu
Singh S/O Sh.

Saniay Sinth RO/
SaiSadan.
Sanganer, Teh5ll

San8.ner, Dirtt.
J3ipur (Raj.l

M/S . Divya

Construction Prop.
Smt. ghaniR.wat
w/O Sh. vljay Slnt
R/o Saisad.n
s.nganer Tehiil:
Sanganer Oiltt.
.lalpur

25.000/-
Per Year

20,000/-
Prr Ycar

25.000/-
Pcr Year

20,000/.
Per Year

25.000/-
Pcr Year

40,fi,(y-
Pcr Y ear

20.000/.
Pa Year

25.ff)o/.

10.000/,
Pe' Year

r 5,00(
Pq Yr

Minerals: - quartr &
Feldspar Mlning
M.L. No:491/2012
Area :4.7002 He.t.

26 3974 2r).000/-
Per Ycar

')0,0

P€t

Minerals: - M.sonary
Stone
M.L. No:31/09
Are. : 1.00 Hcrt.
Xh r. No.: 1157,
U77, 1175 (6ovt.W.st
l-and )

Village : Roop Pura
Tehsll :- Dant. Ramgarh
Dlrn : Sikar (Rai.)

Production: 120000
TPA

60,000/-
Pcr Year

T-

I
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Lakhmanly.s
T.hsll-Sahada ,

Dirtt. ghllwa,a
(Raj.)

Xhasra No. : 115, 118,
Llg, 120,121, r22,
r?3,t9,
Vill.Bc: Lakhmanly.s
Tehsil r sah.da
Oirtt : ghilwara (Raj.)

Production: quartr @

8508.2 TPA & Feldspar

€! 34032.E TPA

4398 82 Shrl Jhujharll
Mheral, R/O.
Ward No. 21,
Teiajl Chowk,
EaIhore Te.

Mandal, Olstt.
thllwara (Ra,.)

30 Lac
Rs Deiscl

will be

uscd

30,000/-
P€r Yca.

60,000/-
Per Year

10,000i-
Per Y ear

4385 a7 Shri Shokin

xhokhar S/o Shra

Hazi Amin Bhai

xhokhar R/O

Udrlpur Road

Pindwara Te.

Pindwara Dirtt.
sirohi(Rij.)

Minerrlr: . Llme stone
MlnlnS
M.L. No: 103/05
Area : 1.00 Hcct.
Xhatrr No. :945 ( Govt.
Land )

vill.le : Poraliy.,
Tehsll ;- Shivtanj
Dlsn : Shlrohi (Rrl.)
Production: 1,15,505
TPA

Rs.
l0 Lac

l

i

l

8.0
KLD

300

LPD
30,000/-
Pcr Ycar

5422 B2 Shri Phoola Ram

Meena S/O Shrl

Sohan LalMeena
R/O -villaSc-
Klshanpur. ,

Tehsll Ba5ri,

Dist.-jaipur (Raj.)

Minerals: - Masonary
Stone (Cheja Pathar)
M.t. No:29203
Arcr : 1.00 Hect.
Xhaira No. : 16
(Pvr.Land )

Villate i l(shanpura,
Tehsil :- 8as5i

Oisn :.lalpur (R.i.)
Productlon: 40,000 TPA

Rs.

40 Lac
8.0
KLD

300

LPD
50,000/-
Pcr Y€ar

50,000/-
Pe. Y€ar

20,000/-
Per Year

30 1542 B2 Smt. Chandan

Kanwar WO Shri

Megha sinth R/O -

Gopalpura Te.

Sujaotarh,Oisn.
Churu (Raj.)

Minerals: - Stone Blast
(Masonary Stone )

M.L. No:94/05
A.ea i 1.00 Hect.

Khaira No. : 536
(Pvt.tand )

Villa8e : Gopalpura
tehsll i- Sulan8arh
Dlstt : Churu (Rai.)

Produdioni 40,000 TPA

40
Rs.

Lac
lm
LPD

50,0@/-
Psr Year

50,000/-
Per Yqr

B2 smt. chandan
knwar WO Shrl

MeBha iinth R/o -
Gop.lpura Te.

Suian8arh,Distt.
Chu.u (R.i.)

\-/

Minerals: - Stone Elast

{Mason.y Stone )
M.L. No: 75105

Area : 1.00 Hect.

Khasra No. : 636
(Pvt.Land )
Vlllate : Gopalpura

Rs.

40 Lac
E.0
KLD

100

LPD
10,0@/.
Pcr Yesr

40,000/-
Per Y€ar

10.000/-
Pet Year

21

29

3l 5420

25,000/-
Per Yea,

60,000/.
Per Year

10,000i-
Pct Ycar

25 .000/-
P€r Year

20,w-
Per Yezr

25,000/-
Per Y@t

25,tW)/-
Per Year

20.0u|,.
Per Year

Mlnerals: - Quanr &
Feldspar Mlning
M.L. No:498/2012
Area :4.4344 Hect.
Khas.e No. : 200 ( Govl.
wartc La^d )

VtllaS! : Chena Xa

Khera,

Tehsll l Mrnd.l
Disn : Bhllwara (Raj.)

Productioni quartz @
5200 TPA Feldspa.

e36,400 rPA

8J
KLD

:d'-
KLD
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12

Tehsil r- Suj.ng.rh
Oistt : Churu (R.i.)
Productlon: TPA

Mlnerals. Maiona.y
Stone MlninS
M.L. No:69/90
A.ea : 0.90 Hcct.
Khasr. No. :157,169,
193
Vlllage : Todl Dl Puriy.,
Tch3ll t Ambc.,
Dlstt Jalpur (Raj.)

Productioni 90,000
TPA

3l 5t92

l4 4738

l5 4837

l 6. 4134 B2

63,000/-
Per Year

25.000/-
Pcr Y€ar

0,(n0,- 15
Per Year Pcr Year

70.000/-
Per Year

25.000/-
Per Year

t0.000/-
P€r Year

:5.000^
Pcr Year

10,(xn.-
Per Year

25,000/-
Per YcrrPer Year

Shri Mall R.m
Gupta 5/O Shri ral
Narayan Gupta
R/O 192 , Sank
Encl.ve, Delhi -92

5518 B2 Minerrls: - Matonary
Slone Minlng
M.l-. No:448/03
Area : l.0O Hect.
Xhasra No. : 861,858

{Govt. Waste Land }
villagc : Kalyanpura
Tehsil :. Virat Nagar
DlsU : J.ipur (Raj.)

P,odudlon: 80,000 TPA

Rs

20 Lac
8.0
KLD

50,000/-
Per Yar

40,000
Pet Year

Pct Ycar

20

l0

Rs.

Lac

Rs.

Lac

R!.
20 Lac

5.0
KLD

5.0
KLD

8.0
KLD

l

ily

LPD

3m
LPD

50,000/-

16,5m/-
P.r Y€ar

10,(xx) -

Pcr Ycar

Mine.al!: - Masonary
Stonc Mlning I Chci,
Patther
M.L. No: 239/2@7
Are. : 1.00 H.ct.
Xharr! No. : 1,3 ( Govt
Wastc Land )

Villagr : 8arwa,
Tehsil i- NavalaSarh
Disn : Jhun,hunu
(RaJ.)

Production: 1,52,000
TPA

Minaral5: . MaSonary
Stone Mlnin3
M.L. No;410/97
A.e. : 1,00 Hect.
Xhasra No. :

VillaSc siwad
Tehril :. ramwa
R.mtarh,
Dlsn ; J.ipur (Raj.)

Production: 50,000 TPA
Mlneralr: - Qurnr &
feldJpar MlnlnB
M.L. Nor 276/05
Area:4.0022H.d
(has.. No. :4070.4O7r

,4072 ( Govt. Lind )
Villat! :S.gr.v
l.hsll :- nrFur,
DBn r Bhllsrar, {R.i.l
Pioductlon:Ouartr (!
52t4TPA& Feldrpar &
20825

82

B2

B2 Shri subhash
Chandra R/O

Villa8e Kairu, Te.

Navalagarh. Dlrtt
.,hunihunu (Ra.,.)

Shri Hitesh Tiwari
S/o Sh. Pralaih
Chand Tlw.ri R/O
5-A-17.Avantlka
Bapu Nagar dlstt.
thilwara, (RaJ.)

300

LPD
10,000/-
Per Year

M/S. lo5hna Todi
Stone Suppliers
Shri Tar. Chand
RaiSar R/O Todi
More , Slkar Road
Near 15 No, Bus

itand, Jalpur, (Rai.)

Rs

I J-f

20 Lac
5.0
KLD

100

LPD
50,(xxl/-
Par Year

_-l

Js-t or"naa Ot r

I WO Shd Puran

I M.l Mcrna R/O
I c{5 BaIl Ki (ofit
I Jhalna Dunsri
I Ph"..l o.tt.
I J.lpur (Rr,.)

I

I
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4418

38 4143 82

M/S, Nand Xlrhore
Jtt 5/O Sh. Gh6ji
Lalr.t R/O w.rd
l,lo. 18 ,Bajmy.
Wall dhanl Narir
P.llka ChaIsu
oistt. r.ipur, (Raj.)

Shri Yog€sh

Kum.. Mccna S/O
Puran MalMeena
R/O C-45 Baljl Ki

Xothl rhalna
Oungri Oistt. ,aipur
(R.j.)

Minerals: Masonary
Stonc Minlng
M.L. No:201/2010
Araa : 1.00 Hect.
Xhatr. No. :t22l2
(Govt. W.stG Land )
Villatr : Manpura
Doontrl
T€hill i Chaksu,

Distt r Jalpur (Raj.)

Production: 3&000 TPA

.000/.

l0
Per Y ear

9 4742 B2

10 4150

t0.0m/-
Pe[ Y€ar

10.000/-
Pcr Year

8.00(y-
Per Year

l__-
ll8.(xrv-
I ro vo,

I
I

M/5 Shd Shiv

Sainath Stonc
R/O- 43-1"4, ,

Raman vatlka,
xhi,.ni Patak

Road , Jhotwara
Dlsn. lalpur
(Ral.)

A SPEC|fTC CONDTT|ONS

3. The SEAC Rajasthan after due considerations of the relevant dopuments submitted (by the pmjecr
proponents) and additional clarificationddocuments fumished regarding to it have recommended for
Environmental Clearance with certsin stipulations. The SEIAA Rajasthan after considering the individual
proposals and recommendations of the SEAC Rajasthan hereby accord Environmental Clearance to the
proj€cls listed in the Table-l above as per the provisions of Environmental Impact Assessmenr
Notification 2006 and its subsequenl amendments, subject to strict compliance ofthe terms and conditions
regarding water requirement source, Fuel, Energy requirement, provision for EMP, CSfu,ESR activities,
Green belt/Plantaton and Budgetary Provision for labour as mentioned in the Table-l against the name of
the project proponent and also subject to strict compliance ofthe term and conditions as [blkrws:

82 8.0
KLD

rto--
LPD

25,000/-
Per Ycar

40,000/-
Per Year

r0,000/-
Per Year20 Lac

Rs.

20 Lac

Rs

5,0
KLD

300

LPD
50,000/-
Pet Year

60,000/-
Per Year

20,000/.
Per Y€ar

M/S Shivam stone
Procesror R/O flat
01 Sheer Sagar

HotelMotlalAtal
Road, ralpw (8aj.)

40.000/-
Pcr Ycar

Minerals: ' Masonary
Stone Mlning
M.L. No: 111/97
Are, : 1,.00 HGrt.

Khasra No. : 02
(Govt. w.ste t.ind )

Vlllage: Slwad
Tehsil r ramwa
namta.h,
Oistt : Jaipur (Rai.)

Produdlon: 50,000 TPA

Mkrcrals: . Masonary
Stonc (Chcl. Pathar )
M.L. No: 139/06
Area : 1.00 Hect.
(hasra l,lo. : 4
Villatr: Plukal.,
Tehsll :- Dudu,

Dlsn : Jatpur, (Raj.)

Produ(ron: 75,000 TPA

Mlo€rals: - Masonary
Stone Minint
M.1.. No:284/08
Area : 1.00 Hect.
Xhasra No. : 143,335

{Govr. W.ste Land )

Vlll.gc: Narad Pura,

Tehsil :- Amber
Dirtt : Jllpur. (Raj.)

Production: 73,000 TPA

Rs

20 Lac

Rs.

20 Lac
100

Pei Ylar
5.0
KLD

300

LPD

5.0
KLD

30.000/-
Pcr Year

40.000i,
Pe! YearLPD

10,

Consent to Establish and Op€rate should be obtained from RPCB before starting production liom rhe
mine. t ./\r

ir

82
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2. This Environment Clearance (EC) is granted to the proJect proponent for the mining lease as per
details mentloned rgsinst that name in the Table-l sbove.

3. That the PP shall comply with all the applicable provisions mentioned in the MoEF and CC Office
Memorandum dated 24th June, 2014 and 24th December, 2014.

4. That the gtant of this E.C. is issued tom the environmental angle only, and does not absolve the project
proponent from the other statutory obligations prescribed under any othq law or any olher instrument in
force. The sole and completc responsibility, to comply with the conditions laid down in gll other laws for
the time-being in force, rests with the industry / unit / project proponenl. Any appeal against this
environmental clearance shall lie with the National Green Tribunal, if prefened, within a period of 30

days as prescribed under seclion l6 ofthe National Green Tribunal Act, 2010.

5. As stated by the PP, the total water requirement for the project shall be limited to the qutlity mentioned
agrinst thc neme of the Project Proponent in Col no.-7 Necessary permission shall be taken from
CGWA for withdrawal ProJect Proponent of ground water.

6. As envisaged, the PP shall invest the omount as mentioned in Col- 9 of Table no - I rgrinst the Drme
of Proiect Proponent towards annual recurring cost for implementing the Environment Management

Plan.
7. Further, for ESR/C.S.R. The amount es mentioned in Col- l0 Table no-l against Nsme of Project

Proponent (towards arurual recurring cost) shall be kept earmarked for socio economic up-liflment
activities of the area.particularly in the field of education, health, sanitation, other social work (need

based) such as &inking watcr supply, assistance in farming, providing Toilets in Schools, etc. Thrs

amount shall bc earmarked, effectively ulilized and reflectcd in the books of accounts. Relevant report of
the same to be made a part of social monitoring and six monthly compliance reports should be submitted
to RPCB and MoEF, Regional Office, Lucknow.

8. The mining operations shall not intersect groundwater table. ln case of workng below ground water table,
prior approval of the Central Ground Water Authority shall be obtained.

9. The PP shall construct Rain Watcr Harvesting Stmcture and Anificial Recharge Structure in the lease area

as also implernent otherisuitable c,onservation measures to aug[tcnt ground waler resourccs in the area in
consultation with the Regional Director, CGWB.

10. Occupational health and safety of mine labour shall be given the highest priority.
I I. Budgeta1 provision of Amount as mentioned in Col - 12 of Teble no-l egainst the nlm€ of ProJect

Proponcnt per arurum for thc labours working in the Minc for all nccessary infrastructure facilities such
as heallh facility, sanitation facility, fuel for cooking, along with safe drinking water, medical camps, and

toilets for women, crdche for i,fants should bc made and submitted to RPCB, Jaipur at the time of
CTE/CTO. The housing facilities and Group Insurance should tre provided for mining labours.

12. Topsoil shall be stacked ternporarily at earmarked sites only and it should not be kept unutilized for a

period more than tkee years; it should be uspd for land reclamation and plantation in mined out areas.

13. The project proponent shall ensure that no natual water course / water body shall be obstructed due to

any mining operations.
14. The waste should be dumped at designated site as per approved Mining Plan on non-mineralized land

within lease area or outside lease area at land provided by district authority or occupied by the
lessee,STP/Quarry Liscence holder.The height of the dump shall be as per the approved mining plan and

toe of the dump should have retaining wall.
15. The benches height, width and slope shall be maintained as per the MMR 196l or the DGMS approval.
t6. Garland drainsi settling tanks and check dams of appropriate size, gradicnt and length shall be constnrcted

both around the mine pit and over burden dumps and sump capacity should be designed keeping 50 %
safety margin over and abovc peak sudden rainfall (based on 50 ycars data) aud maximum discharge in
the area adjoining the mine site. Sump capacity should also provide adequate pits, which should be
constnrcted at the corners of the garland drains and de-silted.

17. Drills shall either be opcratrea with dust extruc$F.guippcd with water injections system.
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18. As cnvisaged, plantation shall be raiscd in an area of 33% oftotal area including green belt in the safety
zone around the mining lease by planring the native species around ML arca, OBtumps, backlilled and
rcclaimed around water body, roads ctc. or outside lcase area in consultation with thc Gram Panchayat or
Forests Dcpartment.In the coming rainy season.

t9. Regular water sprinkling should be carried out in critical areas prone ro air pollutiol and having hlgh
levels of SPM and RSPM such as haul roads, loadiog and unloading points and transfer poilts. It should
be ensured that the Ambient Air Quality parameters conform to the norms prescribcd by the CPCB.

20. Data on ambient air quality and stack emissions should be submitted to Rajasthan State Pollution Control
Board once in six months, calried oul by MOEFiNABUCPCB/RPCB/Govemment approved lab.

21. Blasting operation should be carried out only during thc dalimc with safe blasting parameters.

22. The project proponent shall all take due care to prct€ct the existing Flora and Fauna. Utmosr precaution
shall be taken to conserve wildlife.

23. No further expansion or modification in the plant shall bc carried out without the approval of the SEIAA,
Rajasthan. In case of deviation or alterations in the project proposal from those submilted to rhis authority
for clearance, a fresh reference shall be made to the authority to assess the adequacy of the conditions
imposed and to add additional environmental protection measures required, if any.

2f. Applicant shall also take prior environment clearance under aravalli notification dated 07-05-1992 if
applicable (District-Alwar).

B, GENERALCONDTTIONS
1. Any change in mining technology/scope of working shall not be made without prior approval of the SEIAA.
2. Any change in the calendar plan including excavation, quantum of mineral and waste shall not be made,

3. Periodic monitoring of ambient air quality shall be canied out for PM16, PM2.s. SPM, SO2 and NO. moniloring.
Location of the stations (minimum 6) shall be decidcd based on the meteorological data, topographical features

and enviroomentally and ecologically sensitive targets and fiequency of monitoring shall be decidcd in
consultation with the Rajastban State pollution Control Board (RPCB). Six monthly reports of the data so
collecred shall bc regularly submittcd to the RPCB/CPCB including the MoEF, Regional office, Lucknow.

4. Mcasures shall be taken for control of noise levels below 85 dBA in the work environment. Workers engaged in
operations of HEMM etc. shall be provided with earplugs/muffs.

5. Industrial waste water (workshop and waste water from the mine) shall bc properly collected & treated so as to
conform to the standards prescribed under GSR 422 (E) dated l9lh May' 93 and 3l st December I 993 (amended

to date). Oil and gease trap shall be installed before discharge.

6. Persormel working in dusty areas shall wear protective respiratory devices they shall also be provided with
adequate training and information on safcty and hcalth aspects.

7. Occupatiooal health surveillance program of the workers shall be undenaken periodically lo observc any
contractions duc to exposure to dust and takc corrective measues, ifneeded.

8. The funds earmarked for environmcntal protection measures shall be kept in scparate account and shall not be

divened for other purpose. Year wise expenditure shall be reported to the RPCB and the Regional office of
MoEF located at Lucknow.

9. The RPCB and MoEF, Regional Oflice, Lucknow shall monitor compliance of thc stipulsied conditions. The
project authoriti€s shall provide a set of a fillcd in questionnate aod EWEMP rcport to them aod extend full
cooperation to thc abovc office(s) by fumishing the requisite data/information/monitoring repons.

10. The project proponeflt shall submil six monthly rcports on the status of the implementation of the stipulatcd

environmental safeguards to the RPCB, CPCB and MoEF, Regional Offce, Lucknow.
ll. A copy of thc clcarancc lctter will be rnarked to the conceroed Panchayat/local NGO, if any, from whom

suggestionyrepresenlations wcre received while processing the proPosal.

12. The RPCB shall display a copy of the clearance letler at the Regional Office, District Industry Center and

Collector/Tehsildar's oflice for 30 days.

13. Failure to comply with any of the conditions meDtioned above may result in withdrawal of this clearancc an<l

attract actioo under thc provisions of Environment (Protection) Act, | 986.

14. The above conditions will be enforc€d, inter alia, under the provisions of the Water (Prevention & Control of
Pollurion) Acr, lp4 the Air (Prevmtion & Control of Pollution) Act 1981, the Environment (Prcte.tion) Act
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15. 1985 and the Public Liabllity Insurance Act t99l(all amended till date) and rules made hereunder and also any
other orders passed by the Honb'le Supreme Court oflndia/High Court of Rajasthan and any other Court of law
relating to the Subject Ma$er.

16. The PP shall ensurc advenising in at least two local news papers widely circulated in the region, one of whrch
shall be in vernacular language thdt, the proJect has been accorded environmental clearance and copies of the
clearance letten ar€ available with SEIAA, Rajasthan and the Rajasthan State Pollution Control Board and rnay
also be seer on $e website of thc Board at wr*'w.rpcb.nic.in. The advertiscment shall be made within Tlseven)
days from the date of issue of the environmental clcarance and a copy shall also be forwarded to the SEIAA,
Rajasthan and Regional Oflice, Jaipu(S) of the Board.

17. All the other statutory clearances such as the approvals for storage of diesel &om the Chief Controller of
Explosives, Fire department, Civil Aviation Department, Forest Conservation Act, 1980 and Wildlife
(protection) Act, 1972 etc. shall be obtained, as may be applicable, by PP from the compctent authority.

18. These stipulations would also be enforced amongst the others under the provisions of Water (Prevcntion and

Control of Pollution) Act,l974, the Air (Prevcntion and Control of Pollution) Act,l98l, the Environment
(Protection) Act,l986, the Public Liability (lnsurance) Act, l99l and EIA Notification' 06.

19, Under the provisions of Environment (Protection) Act, 1986, legal action shall be idtiated sgainst the
proponcnt, if it was found that construction of the project has bcen startcd without obtaining environmental
clearance.

20. Environment clearance is subject to final order of the Honb'le Supreme Court of India in the matter of Coa
Foundation Vs. Union of lndia in Writ Petition(Civil) No, 460 of the year 2004 as may be applicable to this
project.

(RaJesh r Grover)
Member Secretary,
SEIAA RaJasthon.

No. Fl (4ySEIAA/SEAC-Raj/Sectt/Project/Cat. l(a)B2 (EC) la-1 5

Copy to followlng for lnformatlon and nec$ssry sction:

l. Sccretary,Ministry of Environment,Forest & Climate Change,Govt. of India, Indira Paryavaran Bhawan, Jor
Bagh Road, Aliganj, New Delhi-l10003.

2. Addl. Chief S€crctary, Environment Dcpartmcnt, Rajasthan, Jaipur.
3. Smt. Alka K8la, Chairperaon, SEIA,\ Rajasthan, 69-A, Bajaj Nagnr Enclave, Jaipur
4. Sh. Sankatha Prasa4(IFS Retd.),250, Gomes Defance Colony,Vaishali Nagar,Jaipur.
5. Mcmber Sccrcury, P.ajasthan State Pollution Control Board, Jaipur for information & necessary action and to

display this sanction on the website ofthe Rajasthra Pollution Control Board, Jaiprn
6. Secretary, SEAC Rajasthan.
7. The CCF, Regional Offrce, Minis['y of Environmcnt & Forests, RO(CZ), Kendriya Bhawan, 5th Floor, Scctor

'H', Aliganj, Lucknow-226 020.
8. Director, Dcpanmeot of Mine & Geology, Coun Chorha, Udaipur.
9. Environment Management Plan-Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi

uRoad, New Delhi-l 10003.

1X1 P.ogr"*-e., Department of Environment, Govemment of Rajasthan, Jaipur with the direction to upload th;
copy of this E.C. on the website.

I l. Copy to be placed in individual file as mcntioned in Col. 2 ofTable l.

SI
Kuma

EC in r.f.r.na. to Minul.r of SEIAA d.t.d 05,05/ 16,

M.S. SEIAA (Rajasthan)
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K
A NNEI URE-VL3

State Level Environnrent [mpact Assessment Authoritl,, Itajasthan
Main lluilding; l{oour No. 5221, Secrerariat, Jaipur.

E-mail : seiaaseiaal0l Srlrrgmail.com Phone no. 0l.ll-2127g3g
NoFl (a)/SEtAiAtSHAC-RajisecttIproJ""riioi. r(")82(l85tt),,tor9-20 Jaipur,Dared: $C HIR 2021
Shri Kirta Ram
S/o Sh. Sugna Ram,
Add,- Dungas Aathuna, TehSil- Ilidasar.
l)isn. - Chunr (Raj. i

Sub:EC for Masonq,Stone \lining [,roject. Ref. No.- 2020100(X)19128. Area- 2.95 ha..
Production capacitl- .1.5i.180 I'l'JA (ROII) at Khasra No.- 90. ...'ear \rill.- Durgras
Aathuna, Tehsil- Bidasar. Disu.- ('huru (Raj.) (Proposal No. l7ltl06)

This has referencc to ]our application dated 24.09,2020 se'eking envinrnmenul
clearances for the above project undcr EIA Notification 2006. I'he proposal has bcen appraised

as per prescribed procedure in the light of provisions under the EIA Notification 1006 on the

basis of the mandaroq' documcnts cncitrsed uith the application r iz. ihe (j:lcsriuri:nirc. F.l\.
EI{P and additional clarificltions tirrr:ished in responsc to the obscr', alion rri'ii:c Sratc Level

i'ixpert Appraisal Conrmitrcc liiLlustlun. in its nrecting hcltl .,n (),)rl'. l{r': an..l ll'h
Februarl. 2031.

2. Brief details of the Proiecr:

il.

.1.

('alegorr' / Item no.( in ll.l
Schedule ):

2 Location of Project

Project Details
N{.1-. No. /Production clpacitr

1 i"*,: r'iitage- itun-uias .,rtnuni-l iihril- ljidrr"r .[ t)ist,ict- ('huru

\ lincral- Nlasonry' Stone
Rel'. No - 202010000191?8
.\rea- 2.95 ha

Its.50 l-akhs

Water Requirement & Sourct 'l otal \Vater Required - 3.0 KLI)
I )rrnreslic Purpose - 0.5 KLI)

. l)ust- Suppressitn + Plant[Ql:
I tr.l rYrll b(' rcquirr\l li)r nli)li
.'.iliru t'.q:rircd becaurc nli:iltl.' ir. t. ..l:. .1 'l''.i.ltc il1 .l.l\ shili
i'lll\

Project Cost:

(t F'uel & Lncrgr':-

L.i KI.l) 
- I

nl, nlr.. irrr,."i. r ,,n,.i \n 
"lectii.rti

, l'9C!9!el!qe9r9:--1il.I 89 I
'l':\ 

t lt()lrl )

1
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7 I Environment Management Annual ex ture of in Rs. - 2,50 000

.,\nriual expenditLu'e ol' in Rs.- 
.I,00.000 

per year

I'lan

Ln
I

Ii.llronmen

l___
9

l(

, r\nnual er ditLrrc ot' in Rs.- .10.()00 vear

Prosopis
cineraria
( Khcirit
I'ronpi.: ir;iiti, tt ,t
(l'iluwti lluhrt,tl t

Acacia nilotic:r
(Ilxhooi)
I)albergia sissoo
(Shishour)
('apparis rlecidua
(Kair)
Ama J l.tarua

(Dhatura.l
Zizyphus
mauritiana ( Ber)

Around 97.i plants rsill be planted along hoth the sides of
approach roatl connected to mine, statutory bourldarl ts:rtit1'

barricr)anJ part olorvn khatedari land.

Annual c.:pcn,.iitLrrc t'l in 55.000 r\car
I iri-iliti,.'s I)rovided I:or

I-alruurers

I5.0()()

'ur'*

t-

15. ()0 0

S

No.
Description of ltern Cost Pcr Year

(in Its. )
I ,,\ir I'ollution Control -Water Sprinkling )0.000

l'-n\ ironrncn(al Nlonitorinq and
Nianagement Occupational l'lealth and

Safet

1.10.1)(,1)

., (ircen [lclt l)evclopntent .10.(xxi

Tdal 2,50,000

Y err 'fargct o1'

I'lantation
Iludget for
Plantation

l,ocal Spccics ol'
I'lants

First 125 10.000

Second 3t{ 40.000

+0.000TlriLJ 
I

It,trnh \Iuintcnrncc 10.()(x)

Ijilih \lrinlcnurtui I0.000

1ir.(x)t)('0nccpttr:ri

Stagc

\ laintcnrncc

r.50.000I otal (li

Cost ( ir l{s. }S, N.I

Supnlv ol PPIi equipment's
t Iirrqrlugs. lrlasks. Salcll

sh()cs )

l

15.(){li)

55,u(X)

Supplv ot'lirel ftir cooking

I )r'iirl,il.: \\'ltcr & Sanitttion
I ucilitv- \1ohile.'Ioilets

lotal

i

i
I

l;

i
I Resnonsibilitics (CERt

. r (irccn Bcil/ Planration
I

I

i

1

i

Iludgr'tarl Breakup ftrr i-abour

I

'

I

i
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3. The SEACI Rajasthan afler duc considcrations ofthe reievant documcnrs subnrincd lry thc prujcct
proponent and additional claritjcatiuns.rdocuments fgrnished to it hirvc rccoruurcnded lbr
Environmental Clsa.rance *itlt cenain stipulations. The SEIAA llajasthan afier considering the
proposal and recontmendatio[rs of the SEAC, Rajasthan in its 4.56'n lr,leering held on 19.03.2021
herebl' accord Environruental ('lcarancc to the prgject as per lhL- provisions of FlnYironmental
Inrpact Assessment Notil-lcation 1006 and its subsequent amen,lments, subiect to strict compliance
,.:f the terms and conditions as lirlkrs s:

PECIFIC] NDITI()NS:

Iu case the project falls 'n'ithin a distance of l0 Km from the boundary of National
Parki Wildlife Srnctuarl', u'ht'rein Iinal ESZ Notilication has not been notified so far,
the EC shall come into effecl onll after th€ PP obtains clerrancc from the Standing

Committee of National Iloard for Wildlife (SCNI]\l'L) as per ()Il tlalcd 08.08.2019 of
NIoEF & CCl.
'fhis IlC is granled ti)r nrinirr;r of the min!'ral \rith produclion ntrrttionc.l it) ll)( at)olc tlillt
subject to the stipulation thur thc Pl' shall uhide bl thc rnnual' pcrnrittccl produclion schedule

specified in the mining plan nnd tlut cnl deviarion thtirin sill r!'n!icr lh!' l'[' liublc t'rrr legal

action in accordancc with Lnlironntent and ivlining [,aws.

The PP shall obtain ('onscnt to F.stlblish and Operat!'tiom the Raiasthan State Pollution

Control Board under the pr\)\'isions of the Water (Prc'rention un.l ('otrtrol ol l)ollution) Act.

197.1 and ..\ir (Prcrcnrit,n elJ ('ontrol ol'Polh.rtion) .\ct. l9til. htlirrc clrrling out mitring

actiYit).
-l'he 

PP shall compl) witl) thc provisions of the \lines and irlinerals tDcvelopmetrt and

Regulation) Act, 1957 and titr'ntlc's nrade thercunder.

As stated bl.the PP, lhe totrl \\ er requirement lor the proiect shall bc linrited as mcntioned

above. Necessar]' penrrission tirr uithdrasal olgrouncl $.rtcr. it re(lrlired- shall he tirken tiont

CGU'A.
l'he PP shall ir':r'cst ti:t uni()r.l:tt lllellti\)[ctl uboYc torrards ittt:ttt;.rl c,r:.i lirr irttplCurCnting thc

Llnvironmenl \ Ianlgeut.-;lt i'l.ttl.

1he amount ol ('l:R us 1t)!'llti(rll,id uirorc s[all t]c sPcnt titt soeio cr()ll()lllic up-litiment

actilities of thc area particultrl) in drc lleld of education, health, saltitstion and other necd

based social activitics in thc nearhl lrcas olllre nriuing lclrsc. sttclt rrs ittt;rrtrlcment oithc

infrastrucrure of g0\'rt'nurcnl scllools etc. and as per the ()\l dlrcLl lrl tri l(ll S lloliF & ( ( '

This amount should he etli'cti!el1 ulilizEd and reflectcd in the ltooks ol'accounts' Relevant

report Ofthe samc shirul.l [r.' tnlr]r' a Pan of social monitoring and six ntrurtlrlv compliance

repofls should be subnriuc.l ro IiSPCB, SEIA.A and Regional ofllcc rrl'ttrc \1oll!'& cc

The mining operations shall n()I inlcrsect $oundwatel table. ln cirses ot'ntining of other thau

river sand mining. helo\. ground Nater table, prior approYal ol' th(' ('lrntrill (iround water

Authorit) shall be rrht:rittrrl 
\r_-4

U
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9. The PP shall construct Rain Water l{arvesting Structure and Artificial Recharge. Structure in
the lease area as also implement othcr/suitable consen,ation measures to -atrgment ground
water resources in the area in consulation rvith the Regional Dircctor, CC WB.

10. Occupational health and safety of mine labour shall be given the highesr priority.
11. Budgetar.v provision, as mentioned abovc ftrr the laborers rvorking in the Mini, for all

necessan' infrastructure tacilities such as hcalth facilitr, sanitation t'acility, fucl tbr cooking.
akrng rvith sal'e drinking s'atcr. nrctlical calnps. and toi['ts li.rr u,orlen, crichc for infants:
,ihould hc uradc and suhmi(eii to RI,( l]. J:.ripur ur rhc rinta ,r1' ( l l:i('-l O. 'l'hc ltousiuy
hcilities and (iroup Insuranc,.. should h.'plovitlcd lbr nrining labours.

12.'lirpsoil shall be stacked tenrporaril-'- at thc camriukcd sitcs only and it should nol bc kepr
unutilized for a period morc than thrtc )'ears; it should be used firr land reclamation and

plantation in mined out areas.

i3.-l'hc projcct Proponent shall cnsure tlut n() natural \\'ater coursc ,'sater tnd) is obstructed

duc to ant' mining opcrations.
l{.'l'hc }vaslc should hc dumped at the designared site as pcr approvcd Mining PIan on non-

rrrineralized land within lease areu or ouside lcase area, at the land provided bl district

aulhorily or occupied by thc lessee'STl);'Quarl liccnsc holder. 'l'lie height ofthe durnp shall

he as per the approved mining plan and toe olthe dunrp should have retaining nall.
15. the bench height. rvidth and slope shall bc'maintained as per the Nt\{R 1960 or the D(i\lS

lpproval.
lo. (iarllnd drains: sertling tanks uud chcck .iiLrns rri irp;1np1i1i11 sirr. ;trt.li-;rrt irn.l lcr!t r ,rr:ii.

bc constructed both around thc nrinc pit irrJ olcr hurrlcr: tlurnps xnll sump capacitl shoulJ l'e

,,lcsigned keeping 50 9o sal'et\ nri.rrsin r)\cnnJ tbovc 1.real. sutl.lcn rrrinftrll (buscd on 50 rcitr'
data) ard naximum dischargc in thc i.rrca uiljoirring the nirte sitc. Sump capacitl sltould tlstr

provide adequate pits, which should bc constructsd at thc corners of the garland drains and

dc-silted.

1" l)rills shall either be opcrated lirh drrsl c\tractr)rs or ctluippctl rrith sittcr injcctitlns slstcnr.

is ,\s enrisaged. plantation shall be rrrisc'l itt rttt lrclr ol'jioo ()l't(ttal area including green belt irt

116 safcrl z.trnc anrund tlre rrrining lgxss ir', planting thc natire species arountl NIl. area. t)11

dulips. backfilled and reclaimed ur)untl *alcr bodl'. roads etc. or outside lcase area in

ctrnsuhation $.ith the Gram Panchal'at or I.i)rcsts l)ePinment irr the coming rainy season.

19. Regular water sprinkling should be carrird out in critical areas prone to air pollutioti and

lialing high levels of SPM and RSPNI such as haul rolds. loading and unloading points iur(l

transt'er points. It should he ensurcd that thc .\nrbicnt .,\ir (.)ualill parameters conl'onr t() thc

standards prescribed b)- Ihe lr'lol:li & ('( .

Itr. Dala on ambienr air qualitr and strul.( (.nlijsi()lrs slrtruld be stlhmittc,l to llailstllati Stlrti

Pollution clontrol tsoartj oncc iu sir l':l\riilllr. eitrlicd ()tlt tl\ \1()[.,[i l'{.'\Bl-'('l'( l} l'"\l'( lJ

(;o\ crrunent approvc'd lab.

J..13lasting operiltion should hc rrrrrrc.l ..r ,'lrl) Juril'M tllc rl:r\tirll!. rritlr ...:. 'l '.r'.

Pii.rcllleters. Lr,.
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22. The Project Proponent shall take all due care to protect the existing flora and t'auna. Utmost
precaulion slrall be taken to conscn c rvildlife'.

23. The PP shatl carrl oul miniug actiYities rvith open casr rrrcthod.

24. ln the project related i,r tlatri niining the PP.shall fblk:u rhe Sus(rinable Sand N4ining,

Guidelines 2016 laid dosr bv thr' irloEF & ('C, GOl. The tlajri suncl urining activity is

restricred to three nrcters lionr ground leYcl or \valer lelel $ hicher cr is luss and the PP shall
can)' out river sancl l tlajri ) nrining activitl' nranualll'/ semi ntechtnizcd Js prouided- under the

Sustainable Sand \liuing \lungcnteur (iuidelines, 1016.

15. The PP shall cornpll'sith thc guidelincs issued b-v the )\,toEF & ('('.'('PCB/ RSPCB, from
time to 1ime. u'ith respcct to st()uc crushing units if installed in thc lcasc area.

Additional cond itions rcconrrncnded in vien of o}I dated 08.0ti.2019 of the N'lollt- & (l(l
(anolicable $'here thc nroiect falls lith ln distance of l0 Knr fronr the boundan of
National ParU \\'ildlilc Sirnctuurr antl outsicle notificd IiST-):

1. The mining activil) should be carried out in a manncr so that thc rvrtc'. rcgimc/svsem ofthe
sanctuan'is not disturbc'd. 'l'hc nrining activit)'should not id\'!.rs!'ll uilirt tnr cxistins uater
course, water hodl'. eitte hn.'rrt ctc. lhe I)l) shall shilc aurlr irr': ,,Lrr rrirrin.-r rrclir ilr !nstrr
compliancc oi lhc pii,risit,:rs ol'Air (l)rcvcntion ant'l ( ontrrrl rrl i',,llLrtiortr .\tt I9S l. \\'lter
(Preve ion and Conrrol of l\rllution) Act I97{ antl thc linvironn]cnl ( I)n)tcclion) Act, I 9tl6

so &aI the \yildlili' iu thc area is not athcrscll altected.

2. Tlre processcs likc blusting. Jrilling. excavation. transpofl anrJ lr:.u:lag.' r!'s!,llting into noise.

should be carricd out in such au manner so that such aclivilies tlo n,rt disturb rvild animals
and birds particularll rltrring srrnset to sunrise. 'l'he level r:f noisc shout<l be kept wilhin the
permissible limits.

3. Thr' mining activitl slurulti l\)r. creare anl obstacle in the rlav ol' lrec rnovcment of vvildlife
and adversell sftccl \ ilJ:ii.' cr.rrr:rjtrrr.

-1. Ihe mineral \\'astc slu[] should be dumped onll'at lhe dcsisnaterl placcs onll ald such

waste dumps should '0r". reclainrcd in accordance ',r'ith the conditir'rns of tlre mining plan'

consent issued h) the RSI'CR untler the \\'ater and Air act.

5. 'Ihe PP shall cooperare s'ilh thc'concemed DCF, Wildlife in tlrcir cllilrts tou'ards protection

and conse^'a1ion of rrildlitt in thc Sanctua4y' Park.

6 l'hc PP shall ensttrc titxl lhc trall:;Pol'tcr and ltbor enrpltlcd trr lrLltl ril)'rLrl(l )(rt tlanllse tlorr
and fauna in rhc I'.SZ rurtl r\c \\ ikllile Sunctuarli National l'ark

S per il-rc Conditions :tntrlicrrblc . in thc cast's of violation in tc 1n1. ol tlrr \-otification dated

1.1.3.2017 and 8.3.201tl rtnd o \lr rlatcd -30.5.201 8. {.7.201lt oI thc \lol.l".t( (' :

l. The PP shall givc on undcrurking hl rvay of affidavit to conrpll rlith all the statutory

requirements arid iudgnrcnr 01'thc llon'bte Suprenre court dated ()l (is.:()17 in the matler of
Wiit Petition 1f:ir:iit -(o. ll'l ot'l0l'1. common cause V;s ['rrior: r'! lnJit & rxhers bcl'trre

glant of ToR,EC. 'l'hc unJcnlrking inter-alia include ctrmmitnlcltl (rl tilc PP not to be repeat

an)- such viol'.ttion li) liliillj.
l. ln case ol vir,rlariol: (\l :!lr(\\'e undenaking/ affidavit. the Iull lt sl:lll bc liable to be

rerminatcd ftrflhs itlt
3. The enviroruuentirl cl!'etallcc sill not be operadonal, till suclt tiur': tlit I'toject Proponent

"o*pti* 
tvith all thc sututon, requiremenis and judgmerirt of thc' Hirn'ble Supreme Court

ta^^t
t.,-
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dated02.08.2017 in the maucr of trVrit Peririon (Civil) No. I l4 of 2014, Common Cause V/s
I Inion of lndia & others.

.1. The department of lr{incs & (laolog)' shall ensure rhar the nrining operations shall not
conmence till the entirc compensation lr'r.ied, if any, for illegal mining, is paid, by the
Project Proponent through thc Dr.partment of lr4ines and Geolog),, in strict compliance ofthe
judgrnent of the Hon'ble Supreme Coun daled 02.08.2017 in the matrer of Writ Petition
(Civit) No. I l4 of 20 t4. Cornmon ('ause \'/s Llnion ot'lndia & orhers.

GEI\TERAL CONDITIONS

l. I'hat the grant ofthis Il.C. is issuc'ti ti\rnl the environmental angle enl),. aud does nol absolve

the project Proponcnt tion'r lh,'otllcr st:llulor\ oblisirti(lns prtscril..'.i L:i:.1.'r'r1., othrl las or

any other insfumcnl in lirrcc. I'hc strl: and conlpl!.le rcsponsihilirr. i() c()ulpl\' \\ith lhe

conditions laid dorvn in all othcr lass lirr tlre tinre-heing in lirrcc. r'r:ti riith rhe industlr '

unit / project Proponcnt. finl appcal ogailsl this cnvirounrrnlll cle:ri irrce slurll lic l'ith th,.'

National Grcen Tribunal, il'prctr:rrcd. uithin a period ol30 dals as prcscribetl undcr section

16 ofthe National Green lribuual Act,20l0.
2. No further expansion or nroditlcations in thc project shall hc carricJ out rvithout prior

approl'al of the SEl.C.,{,i\1inistr1' of Environment and Forests as thc crsc nurY bc. ln case of
deviations or alterrtions in thc project proposal from those suhmittt'tl t() this Authority for
clearance, a fresh reference shall be made to the .{uthoritl' t() i.lssess thc adequacl' of
conditions imposed and to add additional environmental protcctiolr nr('i.rsurcs required, ifani.

3. I'he implementari()n olthc project r is-ri-r'is environmcutal action plxns shall lre uronitored by

MoEF Regional Office at Lucknorl i RSPCB / CPCB / SEIAA. I)epanntent of Environment.

Governnent of Rajasthan. Jaipur and this office. .{ six monthlr compliance status report

shall be submitted to nronit(,rii)g ugc'ncies.

4. The EC is liable te bc r!.iccrcd. itr case ir is tirund that thc l)l'lrrr' .i:li',,.':rrrel'. .(\ncclrlcJ J1(1

fumished false an..l rlisleldiug inlirnl:.rtiorr or data s hich is utalcrial 1(] \.i ccnuul or scoping

or appraisal or decisiotr on ttre irpplication tirr l':C.

5. 'lhe pgoject auth()ritics shall inli,rur thc \loL[: Regiorul (Xllcc i.rt l.utl'ttrr'.r l{SP(l}i CPCIJ

/ SEIAA, l)epartnrcnt ol' lirrr ironrnent- Govc.rnment ol Rajasthan. .luiptrr antl the date tlf
finanqial closure and linal approval of the pruject h-v the conccrnttl atrtltorilics and the date of
srart ofthe project.

6. Oft'icials from thc l)!'pxt'lnrcnt rrl' I:nvirtrnmenl. Govt'ntmcttt ttl'Itrriasthatt. .iaipur/ Regional

Otfice of lrloEF. l,ucknou. tlSPCIl slto sould bc nronitorinr: tlte intplenrentation of
Environmental satl'gu*rds should be givcn full cooperation. tacilitics and documentVdam b1'

the project Proponents (luring their inspection. A complete set ol' all lhe documents

submitted to SEl.qA should br.' fbmsrded to the CCIF. Regional ( )tllc* ol \IoEF, Lucknorv /

SEIAA, Departmcnt ol litrvirontlrent. (joYemment of R&jasthan' 'l:rii'rrr llSl'('!l'

7. 1'he Authorit;- rcscrvcs llrc riglrt to edd irrlditional sul'r:guerrl rllcilttrl-' ':rl':'cqtrtntll. if liruntl

necessal)'. antl tr.r tlJ..: .reli,,rl i:teltt'linl re\oking ttl'tltc cttlit''r:;;r" ';i - 'rrtrtttec tltttler tltc

provision of thc [il]\'irt)l'l:1lr:t( ( l'rr)l!'ctioll ) Act' 1986. lo clls"Lrt ili'-'!ii ! inlrle tl)!'ntation ot

the suggested safcgtlilrll li)(.rstlras in a tinlc ltound and satisfhcl()t\ r]1 ':r:rir
l,u. r.1..-

I
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8. The ptoject Proponent should advertise in at least two local Nervspapers rvidely circulated in
the relion, one of rvhich shall be in the vernacular languirge intbrnring thar rhe project has
been accordcd environtlenttl Clearancc and copies oi clearance lctlers ale available with rhe
Rajasthan State Pollutitu Control Board and nray also be leen on thc u'etrsite ofthe RSPCB.
The advertisenrerrt should hc' nladc \\'irhin 7 da1's fronr thc da1 ol'isrrrt' L,l rhe clearance lener
and a copy of thc sanre should be lbnvarded to the l{cgiunitl ()tlice of }vloEF at
Lucknorv/Department of Ecologl, and Environment, Government ol Rulrsthan, Jaipur.

9, Thc above conditiort shall hc cnlorcctl alr()ng (,thcrs un(l.ir tlrc frrrrisirrtrs of rlatr'r
(Prevention and ('ontrol tl!' Pollutitrn) Act. 1974. the Air ( lrrcvenri(xr and Conuol of
Pollution) Act. l9Sl. th,,, [ruYironurenr (Protecti(,r)) .,\ct. l9ti6. rhe lrublic Liabililv
(lnsurance) i\ct. l99l and [ri.\ Nolitjcotion. ?006, along. rlith thcir amcndnrents and rules.

10. The PP shall obtain prior clerrrnce lbrm forestry anrl uild t.il'e ugle including clearance

from standing conrnriu.'e of National lloard of \\'ild l.ite (if applictble;. It is further
categorically stated that grant of EC docs not necessar)' implv rhat [ilrcstry and Wild Life
clearance shall be granred to tlre projecr and that proposals tirr forestry and rvild l.ife
clcararoe rvill trc considcred hv thc respc'ctive authorities on tlreir merits and decision taken.

The investment ma(le in thc proiect. il'an1- based ou Il(' so grantecl. irr anticipation of
clearance fbmr [:ort'str1' xnd \\'ild [.ile anglc shall hc cntireh al tllc e(,st risk ol'thc I'[) ancl

N1OEF/SEIA,.\ shall not he respousihle in this Lcgard in rnr nuurncr'

ll.'the SIll..\A. Ilaiusthln r':r:ir rctrtkc \)r susl)cnd thc'clculirnce. il r:r1'1.'irtcrrtuti,,r t,l unr rrfthr
abrrrc cunditiotts i> rrr't s::ti:liretirrl

ll. Irlain haulage nratl shoukl hc' provided with pcmxurcnt ualel splinklcrs i:nd other roads

should be regularll \\'cltcd \\'ith \{ater Lankers t-rtted rvith sprirrkicrs. 
. 

re uraterial transttr
poins should invariath i:c provided rvith Bag filters an,,l trr dr1 I'rrgging svstem. In case of
Belt- convelors laciiitics tlre s) st!'nr should he l'ull1'covcrcd to arrri,.l air bornc'dustl Use of
effective sprinkler s) stcm to supprcss tugitive dust on haul ro:rds und otlter transport roads

shall be ensured.

I-1. Periodic monitoring. ot'anllrreut air qualitl shall be caricd !)u( li)r I)\110. PN,12.5, SPjvl, SO2

and NOx monittrring. l-ocation oI thc stations (minirlunr (rt shirll [r d,icided based on the

meteotological data. topoglaphical t'eatures and environmentalli and ecologically sensitive

targels and liequencl ol'nronilorinq shall be decided in consultttlion u ith the Rajasthan Srate

pollution Cirntrol I}ranl (RP('tl). Sis nronthll rcp()rts of the .luta so collccted shall br
regularll' subnittcd ttr tlte l(1'j('lJ '('l'('I) including thc \1,'l'1 . !ir':r,,rrLl ,,t 1-.'-. l-uL'lipol.

14. Personnel rvorking in dustl areas shall rvcar protectirc rcspilr.ri.l ' der iccs thcl'shall also be

provided \\'ith ad!'qLltrte ilairtinrl und infornration on sali'tr attd Itclrlt]t lisirccts.

L5. ltc antbient noisc lcrel slroul,l conllrnr to thc standar\lr Prcscril.,.'tl urtdcr I'- (P) A Rules.

1986 viz 75 dll (.\) during dav tinte and 70 dB (A) dutirtg niglrt rirtrc.

16. The PP shall submll rn !'l)\'ironmenlill stdlenent for tht ljnurtrirri rc.rr cnding Jlst \'[arch in

t-onn,V as prc:'cribctl rr:lder the environnrent (l)nrteclr()[r l'lL:ic:.. lt)1i6. as amended

subsequenrl] on (rr lrcli,rc tirc 30'h day of Septcnrber e\c[\ \trl. 1() thc Rajasthan State
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Pollution Control BoardSEIi\.,\ and shall also be put on the rvehsite of the company along
\ith the status of compliancc of environrnental clearancc conditions and shall also bc ssnt to
the Lrlcknolr' Regional offices of N{oEF/SLIAA by e-mail as rvell as hard cop;- duty signeri
by corhpetent persoo of company.

17. The Mining Department sill cnsurr'that Ririle execirting the nrining lcasc. if the nrining lcase

fomrs a clustc.r of totol iucr ()1'm()rc thfln 5.0 ha. in uccordancc rrith [']li\ notitication dated

1i.01.2016 and 01.07.:016. thcn suolr nrininS. lease rrill bc exccutcrl' registered only after
public hearing has taken plaec t'or tire cntirc cluster ard thcre has bccu I:I..\,I)NIP studl'oftle
$'hole chster. 'lhe Nlining I)epartment will further ensure thnt revisc'd Il(' is also obtained b_v

such mining lease lrolder (s) in the cluster.

l8.The lvlining lease holdel shall. after ceasiug mining operations. urlrlsrtakc rc-grassing thc

mining area aud au) olhc.r rrrel rvhich nrav have heen disturbed rlur,'to hjs mining activilies
and restored thc land t,r a c()nditi()r1 slrich is fit for grrrrrlll ol'lirtl.i,-r. llor,t. littrttlt ctc.

\1 S. Sl:lA.^\. (Raiasthan)

v(_
I-)l

rl, K. (ipir&l).a).)

\ Ieulbcr Sccretary,
SI':1..\A, Rajasthan.

No.Fl (4)ISEIA..!S[:.\t'-liui Sectt l'rojcct.'(-at. l(a)82(I851i) ]0le-lr) hipur. Dated:

Copy to follorving for infornration and necessarl' action:

l. secretary..llinistrl of Enr ironment.ljorest & clinlate clhange. G0\,1. of lndia. Indira Paryavaran

Bhawan, Jor Bagh Road, Aliganj. Nerv Delhi-l 10003'

3. Principal Secretaq, Enr ir.unrcnt Dcpartment, Rajasthan, Jaipur.

3. Sh. Rk. Meena, tAS (Rerd.). tj-75,Shankar Vihar,56 Feel Caitore Road. Sa\iti (;aitor, Jaipur

4. Dr. Anil Kumar Ooel IFS (Retd.). t'orest Colony', Sector 4' Jawahar Nagar. Jaipur'

5. Mcmber Secrctary, R:rj:rstlr:rn State Pollution Control Board, Jaipur tbr intirmration & necessary

action and lo dispia],this sanction on thc sebsite ofthe Raiasthan I'olltrtion ('(rlrlrQl []oard. Jaipttr.

6. I\{ember Secrctaq, S[rA(' l{3l3stlr n.

7. Thc('CF, Regiorral tlllitc. \ii i>rr'1 ol'1..r:r irr,nrrrcrrt & l"rrrc.l:.. li(\t ./r. l',-:r.lrrrrt Illrrtrratt. "r'I 1,,,'r.

Scctr)r 'H', AIigar{. t.rrkr"s'l3tr 0l[t.
8. Enyironment \lg.agcur"rrt i,lurr- l)ir isiou. i\lonitrtrirlg (lell. [:ttr ir','rttt;rtrt.l ,rte-'t & ( linratc Changc.

Govt. of lndia, h:dira Purl a..aran [Jhr\ an, Jor Bagh Road. r\lig,rni. \cs I ),rlh i- l I 0(103.

9. Director, Departnlcnt o[\lillc Ii (;eoloB). ('(rttn Chorha. t'tlaiprrr'

10. Sh. Jagbir Sirrgh llanrrl. A('[). l)eparlmctlt trf Enr imnntsl]t. (ro\errlllrqnt t]t Raiaithan' laipur nith

the diiction to uploatl th.' copr ol'tlris F,nvirontnent Clearancc ()tr tlre \\ ebtrtc'
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RnrNsx,Rs-R-2l, l{\L- No, SSf zots

*/s nirnqX sldilr-

NNnQwW-&-zh
Strte Level EnviroDncnt Imprct As363EGnt Auttority' R.rJasthu

4, tnstitutional Areq Jhalana Doon8i, Jaipur-3020M
Phone: 0141-2705633, 2711329 Ext. 361

No. rl (4ySELAA/SEAC-Ral/SccwProlccvCat. l(a)82 ( 8!,9) /l+15 Jaipur, Dated: 2 4 APR 2015
To,
Shri MstrEobe! Siilgh ,

Add - Duogras Aathuoa.
Tchril - Sujaagarll
Distt- Churu (Raj ), Pin-331001

Subi E.C, For Drmgras Aathura Stooc, M.L.No- 39/13, ArEa- 1.00 Hect, TPA-I,00,000, Khasra No-
471/l4l at Ncar Villagc-Dugras Arhuo4 Tebsil - Sujangarh, Distt - Churu ( Ra,

ffis hac rcferErse to )rour apglication dated 6.05.2014 sccking cavironmental clcaraaces for the
6!6vg rnining project undcr EIA Notification 2ffi5. Thc proposal has been rypraisea as pa' prescnibed

proccdure in the light of prrovisions rmds thc ELA Notification 2005 on the basis of thc mandatory
docuuent crcloscd with thc rylicaion viz. the questionnaire, EIA EMP and additional clarifications
furnishcd in rcspoose to the dserestion of the State l,evel Expen Appraisal Committee Rajasthan, in its
mceting held on 21-28.02.2015

2. Brief deteils of 6e Prolcct:

V7' er' fsl '''ining operation (dust suppressiou) and for domestic & drintiag purpose
will bc providcd by wells tubc wells tom near by village Dungras Aathuoa. Detail
of watrr rcquirgEcots in KLD as given below:
4. Dust Supprcssion 0.50
5. Drinking 1.50
6. Green belt 2.00

Toral 4.00

Rs. 3.00 lac

I Catcgory / Itcm no.(in
Schedule):

I (a)82

Khasrs No-471/l4l at Near Village - Dungras Athuna, Tehsil - Sujangarh,
Distt - Chunr

l Project Details
M.L. No. /Pmduction
capacity

4 Project Cost: Rs. 54 lac

5 Water Rcquireruent
& Source

6 Fucl & Encrgy;- No clcctdcity is requircd Fuel HSD wilt bc obtaincd from authorizcd public fuel
stalion & abou 80litJ day HSD will bc sued.

7 Environment
Managcmcnt Plan

8 CSR Activities Rs. 2.00 lac

Grcen BclU Planhiotr O .7652 tr . Will be uscd for plantation on slatutory barricr.

Budgstary Brcatup
Iabour

Rs. 2,61,700

(..

tlwt{

z. I-ocatiotr ofkojcct

L
M.L.No- 39/13, Semi Mechanizc<t opcn cast method.
Arca- 1.00 Hcct,
TPA-I,00,000,
Khasra No47l/l4l

9.

10;

l"
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3. Thc SEAC Rajastban affcr duc coosidcrations ofthc relc\rrtrt doc1rDcnts submittcd by tbc projcct gropoeat and

additional clarificatiooddocummts frIIoish.d to it havc rccomnc,ndcd for Envinmmcntal Clcarancc with csrtain
stipulatious. Tbc SEI{A Rajrsrhrn afrn'oonsi&ring the proposal aad recormcadatioos of thc SEAC Rajaahan
hcrcby accod Environrncatal Clcarancc to tbc projcd as per thc pmviaions of Environmcotal Impact
Ass6sEcnt Notificuion 2006 ad its $bscqu€ot asradmcnts, subject to strict coEplisrce of thc tcrms aDd

conditions as follows:

A SPECIflCCI)NDITIONS

l. Conscnt to Esablish and Opcratc should be obtailrcd fron RPCB bcfore startiag producrion from the
minc.

2. This Environmcnt Cleanocc (EC) is gnntcd to thc E.C. Fonn I along With Prc Fcasiblity Repon of
Dungras Aathuna Stone Arc+ M.L.No- 39/13, tuea- l.00 Hect, TPA-1,00,000, Khasra No47l/l4t Et

Ncar ViUagc Drngras Athun , TEHSIL Sujanga{ Distt- Chuyu ( Raj).
3. Tbat thc PP shall coryly with all the applicable provisions me ion€d in the MoEF and CC Office

Memorandum datod 24th June, 2014 and 24th Doccobcr, 2014.
4. Thrr thc grslt of thir E.C, is issud from thc covironmeotal anglc onll and does not absolvc thc projcct

propoocot from rhc othcr rtrtutory obligations prcscnibod rmdcr my other law or auy othcr itrstrumclt in
forcc. The sols aod complelc r€eonsibility. to coryly with the conditions laid down il all otha laws for
thc timcbcing ia forcc, rtsts with the indtsty / unit / projEl proponsnt. Any qpcal against this
coviroomcntal clcarancc shall lic rvith thc National Gcsn Tribunal, if prcfclrc4 withis a pcriod of 30
days as prcsrribed uods scction l5 of the National Grecu Tributrd Act, 2010.

5. As stated by the PP, thc totd water requirement for thc project shall be limited to 10 KLD Ncccssary
pcrmission if rcquircd shall bc taken Eom CGWA for withdrawl of grouod wat6.

6. As cnvisagd thc PP shall itrvest at l€ast Rs. 3.00 lac towards anoual rccurring cost for ioplcmeotiag thc
tiovuonD€at MsJragcmctrl PlaD-

7. Furthcr, for ESR/C.S.R an amouat ofRs. 2.00 lac (towards arnual recuning oost) shall bc kept
earmarked for socio ccotrooic r+liimcnt activities of thc arta paniculaly il the ficld of cducatior,
healtb. sanitatioo, othcr social wort (occd bascd) such as drfuking watcr supply, assistanc€ in farming,
ptovidbg Toilas in Schools, ctc, As pcr tbc aommitE€ot by the PP during mocting they shall providc
fi$l year CSR for sbll dcvelopment of thc minc workerJsuperviosor in thc arca.This amount sball be
earmarted, effectivcly utilizcd and reflected il thc books of sccounts. Relevant rEport ofthc s&mc to bc
madc a pan ofsocial oonioring and six monthly compliance rsports should be submincd to RPCB aad

MoEF, Rcgiooal Offrcc, Luchow.
8. Thc rnining opcratiocs shall not iltcrscct goutrdwatcr tlblc. In casc of working below ground water table,

prior approval ofthe Central Ground Wstcr Autbority sball bc obtained.
9. The PP shall coostruct Itain Watcr Harvsting SructurE and Artificial Rehargc Strucurc in thc lcasc

arca as also implcmcnt othcr/suitablc conscrvation mcasures to aupetrt goutrd water resourc€s in the
arca in coosultation with rhc Regiooal Dfurctor, CGWB,

10, Occupatiooal health and safety of minc labour shall bc givcn thc highest priority.
I I . Budgetary govision of Rs 2.6 I 700 pcr ycar for the labours working il thc Miac for all nccsssary

infi-a.gruchrE facilitics such as health frcility, ssnitation facility, fircI for cooking, along with safc
&inkiog watcr, mcdical canps, Erd toilas for womea. sr&hc for infants should be madc aad submincd to
RPCB, Jaipur at the ti'ne of CTBCTO. Thc housing facilitics and Group Lnsurancc should be provided
fol.mining lslrou6.

12. Topcoil shall bc stackcd tcoporarily at carmarted sitcs only and it should not bc tept uautilized for a
period morc rhao thrcc pan; it should bc uscd for land rcclamation and plaatatiou in mined out arcas.

I 3 . The projcct proponcnt shall ensurE tbat no uahual water coruse / water body shall bc obstructed due to
qny'ni"'ing op€rations.

14. The Yastc should bc dumpod 8t desigDated sitc as p€r spproved Mioing Plan on non-mincralizod tand
within lcasc arca or ouBidc lcss€ srca Et laud providcd by district authority or occupied by the
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leescc,STP/Quarry Lisencc holdrr..Thc heigh ofthe dump shall bc as per thc appovcd miniog plao and

toe of thc dlr8p should her,E retaidng wall.
15. Thc benchcs heighl, vidth and slo* shslt bc maialdned as pcr the MMR 196l or thc DGMS approval.
16. Garlmd drains; scttling taols and check dams of apprqriac size, gndicn and length shall bc constructed

bolh aro"r.rr the minc pit aad ovcr burdco dumps and armp capecity should bc dcaigncd keepiag 50 %
safcty margh ov€r and abovc peal sudda rainfall (bescd or 50 ycars dara) and maximum dischargc in
thc area adjoining thc minc site. Sump capacity sbould also provide adequare pis, whish should bc
coutnrded ot thi comcrs oftbc garhnd dnins ard da{iltcd"

l?. Drilb dClelpnc qsatcd rith drc crcrstots ot cquippod with watcr injcctions systcm.
I 8. As cnviragd plantation shall bc raised in an arta of 33olo of total arca iacluding grceir belt in the safrty

26a6 arpusd thc mining lcase by plaoting thc native spesics around ML arra OB durys, bacldlled and
rcclaimed around water body, roads ac. or ousi& lcase arca in consultation with lLc Gram Panchayat or
Forcsts Dcpartmcnt.

19. Regular watcr sprintling should bc caried out in critical ueas prone to aL pollution aDd bsvitrg high
levels of SPM erd RSPM euch as haul rmds' lo.ding md unloading points ald transfer points. It should
bc snsurcd tha tte Anbiem Air @ality paraoaers conform to th€ nonns pracribcd by thc CPCB.

20. Data o! ambicr sir quality and gack crnissioos should bc subnitod !o Rajssthart Sta& Pollutiol Contol
Board o,acc ia six mouths, carricd out by MOEFNABUCPCB/RrcB/GovcmEcd apprcvcd lab.

21. Blasing operation should bc canicd out ooly during the daytime with safe blaltiDg psra$etcrs.
22. Thc projcct pmponcot shall all takc d'.. carc to pdotcct thc cxisting Flora and Fauoa- Utmost prEcaution

shall bc tako to conscrvc wildlife.

B GENERALCOITDMONS
1. Aay changc in niniry tcchnology/scopc of wo*ing shall oot be madc without prior approval of tbc

SEIAA.
2. Any changc in the calendar plan includiag excavation, quantuo of mincral aod waste shall not bc

madc.
3. Pcriodic monitoriag of ambic,nt air quslity shall be carricd out for PM15 PM?r. SPM, SO: and NO,

monitoring. Locarion of lhe statioos (minimurn 6) shall be decided bascd on thc meteorological data,

topographical featurcs ald enviroucnlaUy and ecologically scnsitivc targets and ftcqueocy of
uouitoring shall be dccidcd in consultatiou with the pajasrhao State pollution Conrol Board (RPCB).

Six montfiy rcports of thc data so collectcd sha[ !6 6gutar'ly submitted to thc RPCB/CPCB ilclu'ring
the MoEF, Rcgional o{ficc, Lucloov.

4. Mcasures shall bc takcn for control of noisc levels below E5 dBA in thc wort eovironmcnt. Workers

engaged in operations ofHEMM ctc. shall be provided with carplugJmuffs.
5. lndustrial wactc rt stcr (wodishop atrd wastc watcr toE thc minc) shall bc propcrly cotletcd & teated

so es to coolbrm to thr standatds pIsscribcd undcr GSR 422 (E) dalcd 19$ May' 93 and 3lst
December 1993 (ameudcd to dar). Oil aad grcasc tsap shall bc installcd bcforc dirharge'

6. Personnel working in dusty areas shrll wcar prctcc.tivc respiratory dcviccs they shall also bc providcd

with dequate trainiag 8[d iDfornation on safety and health aspccts.

7. Occupatioual hcalth *rrvcillancc program of the wortcrs shall be undatakc! pcriodically to obscve auy

caotractioos due to cxposurE to dusf and take concctive mcasurcs, if nccdcd.
8. The funds earmartod for environmcntal protcction measurcs shall bc k€,?t in sepsratc sccou atrd shall

not bc divencd for othcr purposc. Year wise cxpeioditure shall be repoaed to the RPCB and th€
Rcgional officc of MoEF located at l,uchow.

9. Thc RPCB asd MoEF, Regioual Officc, l,ucknow shall monitor mopliancc of the stipulatcd conditions.
The p,roject authoritics shall grovidc a sct ofa fillcd in qucstiounairc and EIATEMP rEport to thcm ad

. cxtcnd full cooperation !o thc above ofnc{s) by fumishing thc rcquisitc data/information/monitoring
raons.

10. Thc projcct ploponcnt shall subEil six montbly rcports on thc status of thc iEplcD€x ation of thc
stipulatcd eavironroental safcguards to thc RFCB, CPCB and MoEF, Rcgional Officc, Lrrcknow.

I l. A coPy of thc clearsrcc lcttcr will bc markcd to thc conceincd Panchayat/local NGO, if any, frou. whom
suggotiongEprrsc ations werc rcccivrd whjle proocssing thc proposal.
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12. Tbc RW display a copy of tbe clcarancc lcficr at th€ Regiooal Officc, Distria lodusay Centcr

and CollcdTj*ildar's ofhcc for 30 days.
13. Faiturc b{tqty with any of thc cmditions mcntioncd abovc may Esult in withd!-awal of this clearancc

atrd sttr8.l !d und€r the pmvisions ofErvkoomcnt (Protcction) Acl, t986.
14. Thc abor csd;tions will bc coforco( irter rliq uJder the prcvisiong of the Warer (Prarction &

Control of P.olhioD) Acr, t974 thc Air (hcvcation & CoEtrot of Pollution) Act l98l, thc Eovironme,nt
(Protcction) Ac1 f986 lod thc Pubtc Uability Insuoooc Aa l99l(all ama<led till datc) aad rulcs madc
hercunder and also any odrcr ordcts p.slcd by ttc Honb'lc Supcmc Court of India/lligh Court of
Rajasthstr sld any oftcr Cort of lsw rclathg to ttc Subjcd Mrtt€r.

15. Thc PP shall cosure advertising in at lcast two local ocws papcrs wiilcly cirorlatod in thc rcgion, onc of
whish ehrll bc tn vorracular languagc tb!t, tbc Eojcct has bcm accord€d environmemal clcarmce and
copres of the clcaraocc lctcrs are available with SEIAA, Rnjasthan aod thc Rajarthan Statc PouutioD
Contnol Board aod may also be soea on the wcbsitc of the Board 8t www.rpcbnic.i!- Tbc advertisemcat
shdl b€ mlde withia 7(saan) &ys fiom the date of issuc of the €'nvironmental clcarancc aod a copy
shall also bc forwardcd to the SFrd\ Rrjasthan and Regional Offce, Jaipu(S) ofthe Board.

I 6. All thc otha aatutory clcsranccs such as thc appmvals fo, storage of dicscl from the Chief Conuollcr of
Explosives, Ffuc @artncn! Civil Aviatioo Departmanq Forcst Conservation Act, 1980 and Wildlife
(protection) Act, 1972 crc. shau be obtsinc4 as may be applicable, by PP &om thc coEpetcnt authority.

17. Thcs€ stipulatiotrs would also be edorccd smorpt the others usder tbc prodsiotrs of Wat€r (Prevcntion
and Conrrol of Pollution) Act, 1974, thc Air (Preveotion and Contol of Pollutioa) Act, 1981, thc
Eovionm€ot (Protcctior) Act, 1986, thc Public Liability (Insurance) Act, l99l and ELA Notificarion'
06.

lE. UDdcr thc provisioos of EnvimnE€ot (Protcction) Act, 1986, legal actiou shall bc itritiated,g"inq the
proponclrq if it was forod Oat co,rrsEuction of the projcct bas bccn startcd witbout obtaining
environmcntal clcarancc.

19. Environment clearancc is subject to 6nal otder of the Honb'le Supremc Court of India in the matter of
Goe Foundation Vs. Uniou of India ia Wnl P€fitio(Civil) No. 460 of thc ycar 20O4 as may bc
applicablc to this pmjrct. 

d"E_
(Yogeniln Kumar Drk)

Member Secretery,
SEIAA Ratesthro.

Copy to followlng for hformrdon end neccmery acdon:
L S6raary, Ministry of Enviroomcot Forcst & Cliorte Changc,Govt. of Indh, Indira Paryavaran

Bhawao, Jor Bagh Roa4 Aliganj, Nsw Dalhi-l 10003.
2. Addl. Chief Secretsry, Envircnmcnt llpartneat" Raja*haq Jaipu.
3. Sml Alka Kala, Ctairmar, SEIAA RajastbaD" 69-A' Bajaj Negar Enclave, Jaipur
4. Sh- Sarkatha Pr.s84GFS Rad-), 250, Goocs Dcfcoce Colouy,Vaishali Nagailaipr.
5. Mcnbcr Sccrd8ry, Rdagha! Statc Pollution Control Board" Jaipur for inforuation & acccssary action

aod to display this sao(tiou ou thc wcbsitc ofthc Rajasthan Pollution Conhol Boan( Jaipw.
6. S€crarry, SEAC Rai8sb.o.
7. The CCF, Regional Officc, Ministry of Eoviroomcul & ForEsB, RO(CD, Kcadriya Bhawan 5t

Floor, Seclor 'H', Aliganj, Lucknow-226 020.
8. Dirccror, D4artment of MiD. & Gcology, Court Chorha, Udaipur.
9- Ervimrmeat Managcmcnt Plan- Division, Monitoring Ccll, MoEF, Paryavaran Bbavan, CGO

Comploq L.dhi Roa4 N?!r' Dclhi-l10003.
10. Progrannc(pcperhcnt of Eavimnmcnt, Govetnncnt of Rajasthau, Jaipur with the dircctiou to

upload thc copy ofthis ctrvironmcotal clcaranca on the website.

M.S. SEIAA (Rrjrsthrn)
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.Eftri-
Regional Office Nagour

Raiasthan State Pollution Control Board
First FIoor, Cooperative Land Development Bank Ltd,

Phone: 01S82 -294&PIax: OlSa2-29 4353W\tu
Resistered f1NNELURE-fl,-15

FiIe No : FISCMG)/churu{sulan8arh)/13(1)/2011-20721L27a-D79
order No: ?o21'2o22/NzBottrlll9a4 

Date: Mar 72ozz l:sspM
Unit ld : 27765

M/s Maa Durga Stone Crushing Co.

iahasra No. 1201/692, Village Chadwas, TehsilSuiangarh
Dlstict:Churu

Sub: Cotrscnt to Operate under section 2l(4) of the Air (Prevention & Contxol of Pollution) Act,

1981.
Ref, Your application for Consent to Operate dated 77 /07 /2022 and subsequent correspondence.

Sir,

2 That this Consent is granted for manufacturing / producing following producs / by
products or carrying out the following activities or operation/processes or providing

following services witi capacities given below.

Particular Type Quantity with Unit

Stone Grit & Dust Product 3,000.00 TPD

3 That this consent to operate is for existing plant process & capacity and separate consent

to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or chaoge in fuel.

4 That the Stone Crusher plant will comply with the standards as prescribed vide MOEF

notincation No. GSR 826(E) dated 16th SlOtHdre lfuggdf*tsdespect to National Ambient
Air Quality standards. oinirt oqnd$tuJnd xu.".Aqanxat /

Dsle: 2022.03.014:55 23 IST
R.ason: So[Atlctld

Page I of 5

Consent to Operate under the provisions of section 2l/(+) of the Air (Prevention & Control

of Pollution] Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and

rules & the orders issued thereunder is hereby granted for your Stone Crusher plalt
situated at Khasra No 120l/692, Village Chadwas Chadwas Tehsil:Suiangarh
DlsdctChuru, Rajastlan, subiect to the following conditions:-

l That this Consent to Operate is valid for a period from ll lol/2022to ll/12/2031 .
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Ra,asthar,

Regional Office Nagour

Raiasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd,

Phone: 01582-29{ffifax: 01582-294353sry\P
Registered

File No : F(SCMG)/Churu(Sulangarhl/13(1)/2071-2012 I 127a-1279

orderNo: 2o21'2o22/N.eo',rlll9a4 Datei Mar 72022 1:sspM
Unit ld : 27765

5 That the industry shdl maintain the following pollution control measures & fugitive emmission
standards

Sionature Not Verified
o,s;"[y 

",gn"{A,Jno 
xu,nr,

Agarwal /
Date: 2022.03.07* 55:23 IST

Sources of fugitive
Emissions

PolluUon Control
Measures

Prescribed

Parameter

Stone Crusher Plant

1. CONSTRUCTION OF

METALLED OR HARD

SURFACED ROADS WITHIN
THE PREMISES

2. Construction of wind
breaking walls

3. COVERED BY M. S. SHEET

4. Dust conteinment cum

suppression system for the

equipment
5. DUST EXTRACTION &
WATER SPRINKLING

6. Growing of a green belt
along the Periphery

SPM 600 pglnm3 to
be measured at a

distance of 3 to
10 meters from
tIe process

Reason: Self
Location:

Atttll,d

Standard

Page 2 of 5
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Ei;;ffi-

Regional Office Nagour

Raiasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd,

Phone: 01582-29dB$fax: O1Sa2-294353

Registered

r F(SCMc)/Churu(Suiangarh)/13 (l) /2011-2012 / l27a-1279
2 zozl-?oz?lNa*otrr 111984 

Dater Mar Tzozz l:sspM
| 27765

1. This consent to operate (Expansion) is being issued in suppression of cTo
issucd vide letter no. F(SCMG)/CHURU(SUIANGARH)/13 (l) /2ill-2o12 /390-391
dated 16.05.2018 for increased production capacity = 1OOO ton per day (Total
production capaclty=3oo0 TPD) for stone crusher plant at khasra no 1201/692,
village - Chadwas, Tehsil - suiangargh, DisEict - churu which is duly conv€rted for
stone crusher purpose vide SDo suiangargh order no 21 dated 12.012011
2. That this consent to op€rate ls for following sources of air polludon: l. Stone

Crushing uniL
3. That The pollution conbol measures should be installed as per details

contained in Guidelines for Abatement of Pollution in Stone Crusher Industry
issued by the Board vide letter no. SCMG(Gen.-3)lRPCB/3O7 dated 05,06.2018. The
guidelines are available on website of the Board
(www.rspcbmls.envlronmenLraiastllan.gouin).
4. That unit shall carqrout plantation within the premises in at least 33o/o of the
total plot area.

5. That unit shall carry out all activities/ operations witlin covered shed and
suitable air pollution control arrangements will be installed to control fu8idve air
emissions generated ft:om the process or handling ofraw materlals.

6. That unit shall have to achieve prescribed standards as per EP Act, 1986 and

shall maintain requisite Pollution Control Measures to achieve prescribed
standards all the time.
7, That no discharge of trade emuent shall be made within or outside the
pr€mises.

8. The domestic emuent shall bc disposcd of into soak pit through s€ptic tank.
9. That this consent to operate shall be subiect to compliance of any direction or
order passed by court oflaw in the matter.
10. The approach road to site of stone crusher and active haul roads inside the
premises must be paved or hard surfaced and regular cleaning/wetting shall be

done.

11. water storage racility (minimum qgD0t$eAo{ MGC$e* proviaea at the stone
crusher site.water spray system shafldsjflS"slfiF 2F KgIfr operated at appropriate
points to conrol tugitive emissions. R::;9119i1ff;* t't'
12. That the raw material shall be pffi*h.Ed f6-m the legal source only. ln case at
any staSe raw material proclred from illegal source is found to be used, the sole

responsibility will be ofthe proiect proponent.
13. That if the proiect cost exceed Rs. 167.23 Lacs (Total Proiect cost after
expansion including land, bulldin& plant & Machinery etc.) the unit shall

take/obtain modification in consent to establish/operate after paylng fee as

W\tz
Flle No

order No

Unit Id

6

Page 3 of 5
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13

Regional Office Nagour

Raiasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd,

Phone: 01582-29{SftlIax: 01582-2943 53

Registered

File No r F(ScMc)/Churu(Sulangarh)/13(1)/2ott-2o12 I 127 a-127 I
orderNo: 2o21'2o22/Nt6o,,r/119a1 

Date: Mar 72022 l:sspM
Unit Id : 27765

applicable.
1,1. That unit shall not abstract cround Watcr wlthout prior permisslon ftom the
Central Ground Water Authority and fresh water demend shall be met out by tegal
suppller of fresh wat€r only,
15. The stone crusher unlt shall provlde boundary wall or wire f€ncing or any other
suitable practice may be adopted to identify/demarcate land area under
possession ofthe unit
16. That thls grant of consent to operate ls issued ft'om the environmental angle
only and on tte basis of documentation submitted by the proponent and does trot
absolve the proiect proponent from the other statuary obligations prescribed under
any other larf, or any other instrr.rment in force. The sole responsibllity to comply
with the condltions laid dovm in all other laws for tte tlme being ln force, rests

7 That, not withstanding anlthing provided hereinabove, the State Board shall have power

and reserves its right, as contained under section 21(6) of dre Air Act to review anyone

or all the conditions imposed here in aboye and to make such variation as it deemed fit
for the purpose ofAir Act.

I That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the proiect proponent from the otler statutory obligations
prescribed under any other law or any other insEument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for t]le time-being
in force, rests witlt the industry/ unit/ proiect proponenL

9 That the grant of this Cons€nt to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding if any, instituted in the past or tlat could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made

thereunder.

10 That the Project Proponent shall comply with provisions of tlte E-waste [Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or tlrough designated

take back service provider ofthe producer to authorized dismantler or recycler.

11 That the Proiect Proponent shall maintain record of e-waste generated by them in Form-2

and make such records available for scrutiny by the board.

12 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 3oth day ofJune following the financial year to which that return relates

rhat the transportation of e-waste rhrll bSi61\at$r,g\toti/dfi#E
the transporter shall be required to cafrP'd--dt-fi,-t - fthiie -
sender, giving the details as per Form-6. in'6"H15 "nndd\v 

A2lnd kumar

Oate: 2022.03.0H] 55:23 IST
Reason: SelfAnedad
LOCaOOn

manifest system whereby

copies) prepared by the

Page 4 of 5
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Regional Office Nagour

Rajasthan State Pollution Control Board
First FIoor, Cooperative Land Development Bank Ltd,

Phone: 01582-29{ffiIax: 01582-2943S3ffi\u
Rcgistered

FlIe I{o : F(scMc}/churu(sulangarh)/13[1)/20ll-2o121127a-1279
order No: 2o2l'2o22/Nego,,r lllga1 Date: Mar 72022 l:sspM
Unit ld : 27765

14 That the Proiect Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns [as bulk consumer,

importer, auctioneer, recycler as the case may beJ to the State Board as provided under
Rule 10[2] (iil of the Battery [Management and HandlingJ Rules, 2001 [as amended). In
Case the Project Proponent is not a bulk consumer even then tJle used batteries shall be
returned to the authorized dealers or recyclers only.

15 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure, The proiect proponent will comply

with the provisions of the Air Act and to such other conditions as may, from time to time , be

specified, by the State Board under t.lle provisions of t}le aforesaid Act(s). Please note that,

non compliance of any of the above stated conditions would tantamount to revocation of

Consent to Operate and project proponent / occupier shall be liable for legal action under

the relevant provisions ofthe said Act(s].

Yours Sincerely

Regional officerI Nagour ]
(A): Copy Tor-

1 Master File.

Sionature Not Verified
o,oln,o on..6^,J* *,,n",Agorwal /
Dare 2022.03.0?4:55 23 IST

f&x1',fi,t"'t*s

Regional OfficerI Nagour ]

Page 5 of 5
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o.

a.

a.

(cDasl offce
Detaib

Lessee
lnformation

Mineral
Details

Fae

Dstails
Clearance
Details

Production
Oetails

Demarcation
Details

OE ARCATION OETAILS

AUE/CHu/Minorn U3l2007

Lea3e r{o

l. FRP Detail Expon

FRP TW'e

Selesl Orle FRP Description

GT SHNo.

GT Sheet No. Lmgalude Latlude

q

o

FRP Tfpc

Oltler

FRP Dsscrinidr

WATER XUNO OF LADU RAI TAPRIA

GT Sh.€l No.

45b5

Loalgiujda

7+2)-36.7

Let'urd6

271+20.2

Cofilinat Unit

Degrer,Mh,S€c

Villag6

Gopalpure

2. Descnption Of Pilla Arca

Ple. Dotsal Ttpe :

Wilh 8..rilg.DBtenc.

From' To'

# Block Fronr To Raf6rence
Oistanco (in

meters) Tvpe

Aoanng(Deg,Man,Sec)' Distanc€(inmelers)' PoinlType' Sequence' Aclion

Degr€e

To Dstance Hcd ( v Sequenc€

Secrnd

B€anng(Deg-l in-
Saquenc€ Longiird€ L8tilude

sec)

2 XA

BC

D

6 DA

4,{-OG00

328-0G00

3lo-0G00

704e00

150,0s00

130

442.5

60

165.66

60

7+22-22
27.4.1-

19.33

Pilhr

Piliar

7+22-
22-?6

Pillar

7+22-
39.s6

2711-
2325 ta

2 27 4117 -S

B3 3 u

t4

5C5

6

Ga"se
Pillar

7+22-
27.71

27.4+
s121 t4

Pilla.

7+22-
28-17

n4
43.34

t4

0

,

a

0

lrl

3. Location Oetail

250-0&00 166.66
Pillar

7+22-
22.76

27-417.5

,o,r* j

o

14 ti
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q.

..

a.

(coasl Office
Details

Lessee
lnform6tion

Mineral
Details

Fee
Details

Production
Details

Demarcation
Details

DEMARCATION OETAILS

AME/cHUrrinor/lrlU95A/2005

Lease No:

1. FRP Detait

Closing Error :

Expo.t

FRP TW€ FRP De6criptioh GI Sheet No. Longitude

Loflgitud6

Lantude

S6kct On€

FRP Type

Olher

2. Descriptioh Of Pillar/Area

FRP Description GT Shaet No. Lati!ude

FRP Descripdon

WATER KUND OF LADU RA[l TAPRIA

GT Sheet No.

45t05

Longilude

74-22-36.7

Latitude

274-20.2

coo.diEle Unil

D€gree,Min,S6c

Village

Gopalpura

Pillar Oetail Type :

With Bearing{istance

To' Reterehce Beanng(Deg,Min,Sec)' Distance(in meters)' Poinl Type' Sequence' aclion

Desree

To

Beanng(Deg-

lvkr.sec)

Distance (in

lneters)

4+G0 130
lntermedlale

Pitrar

Distance Sdect, w Sequ€nce

Point Type sequence Longitude Latilude Action

7+22-
39.94 "74+23.25

# Block From To Reference

Frp X

XY

B

c

D

7

Re{e.ence Minule

Second

oIL

L

1

22

3

B5

324-0-0 550

34G.0-0 225 Lease Pillar 3

34&0-0 100 Lease Pillar

7&G0 100 Lease Pilar 5

16G&0 100 Lease Pillar 6

7

lntermediale
Pillar

t+22-
2S.25

2714-
38.36

7+22-
26-4

271+
4522

74-22-

25.13

27-14-
48.27

7+22-
28.56

2714-
,19.4

7+22-
29,43

2714-
,16.35c

D

6

3. Location Detail

ts

2so{4 100 Lease Pilbr
7+22-
26.4

2744-
45-22

Clearanc,
Details

,r

o

1

FIE
14E

lral

B ut

ts

t4

E
fil
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q

(cD3sl Offce
Deiails

Lessee
lnformation

Mineral
D6lails

Clearancc
D€tails

Produclion
D€tails

Demarcation
Details

OE ARCATIOIi DETAILS

Oetails

A E/CHIJ/[lnor/ U0'l/2020

Fee

a.

a.
Lease l{o :

Multipb Abcks

No

,1. FRP D€tad Expod

FRP TyDe

Sclact orla v FRP D€lcriptim

FRPTlpe FRPo€€crlplir{'

2. De-scription Of Pillar/Area

FRP Oes.rhlion GT Shet No Laltlrde

Lmgrnrd6 La!tuda

Longitude Lalitude Coddnete Unit

GT Sheet No.

VillagecT Sheet No.

P{a. DetdlTyp€ r

W_r$ Lat{ong

1

3

X{oordrnar€ o

Codrffi Lm

069rDe,Uin,s€c

D6grec,Mh.Sec

DaolEc.Mh,S€c

Dcgrrc,Uin,s€6

DcgrEc,Min,S.c

Dogr.o,[1h,5cc

D.g..., h,sc

D.!r.!.Mh.sc

oagr.c,Mh.S€c

)CC€rdh.lc

7+m35-2?6m

7+2(13..lm1m

7+m-2E.Gm

't+*26.7207W

7l-2G2.630300

7+20.25.16540/J

7+m-273€11U)

7C2IL3B-16!XmO

7+2tr36.276500

27.1-?12.1241uJ

2713,,3.79',17m

27-43{1 .,t006m

2?-1339.869r 00

27-a$34.6S:mO

27-4$35.51 9500

27J3-36.6409tX)

27-t3{0.'t $:tm

274},{2.120100

SclGd oilG

MI)"c

Lee Pi!..

Le63e Pilar

Llac Pilat

L!a6c Ptlar

La&a Pflar

Loa!. Pllat

1.16. Pllr.

Lcr6. Pilar

Lra6. Pilar

2

3

1

5

6

7

8

I

2

5

7

8

9

2

3

4

5

6

7

8

I

3. Location Detail

i r*. I

E
r---l
li l

trl
E
E
E
trl
E
t4

u

e

6

6

a

u

a

@

210

319



t

:

i
i
I

il-twfrr o {q
l.,,tt t\ 

nfl ' d''f,ll*;,*
\*^, "qf\ 3 <ar rf6r

?ia\a,r ql,r*,n7,
2olct1s6g,s, )qH0

t7, I ,t
t

4'
-r7

9Be

I A

tl
q

tld'g 0A/1

d hr- -sts({

0.t *. (trt)
m Qa,h u<)ouk r^^rl nK,N,gg

,-l\

27 rq3,q
7 ,l o4O'Sl 

,3764tr
g.

@ft|qfiv )
t1*tt beuA 0
qotqStrtT.ultl l,fiPs,,

eI

*-N*u
7 !rqooa,

WG,

6r fl Ztirha rl
Ntf e 0- o*1 ltt94rp et
Jon;f Dtnett+$tou PePoff

(BHn- ;sfi,ffi
nr Nlk{ r pFp

arieri i iirr-74,,r*, 9, t Tbt / F $nt0

<L B

L

;fl:

I

$.\ Vrr .qfi."

211

320



!r'Tr{* (&dcrAfi (ffiRR)
rqr {t,!!'tlrl

{ltEt h{t tsr t'J
.JB rr.m . t ol I

2073 - 2076

icrrll 207,1 ( q'l 201? )i r{rfi
' " ET\ al ag :. I(i .ffis]Tii

YZI-rt f;+l :- rItir
\uN.R.N:- $<
rfffq:- +<rrr
_k<r:- 1r

t6fr(st( Sf irqt

iftc qlr<r $urt rirr
.lh .rrr+ ,n atq - rlll.rrrtrIr

r\rr.6a ff f*rt .. F,rn
qT lltrlll irtn :- 35

urn riql 5sa1 .4

t. R.,n"rq 5r Srrrtn R:er- $ erl t u!-qa lln{\ $rTq rqyu urtrrr
t[5n
f';l :\rm l1E <firtq t.rd

,F-_ a.llFt
MI
llllrn

varmtr,rrirqrinr,r
Tqr.T.q-rq rr".at 'r F.=rrr

3.60?5 ll.lrErn 3.66?5 2.:0 r{Fir rqr.rrrFr : 196 oslrznotg }qrr
lrt S{t . r 3.6575 3 66;5 ? 2000

ffqwtr
{t$Yitrrc- hgdch Tt- brdasar

. sftRfrt. - ozn rJa - 30 RsJ.

^ xft. Q. - tor.2o3,!37.r4 P{ilr r rrcq - 05lMsr2o2o 02:03:oo Prrt

qF rrt wl fiqrd - ft*FF+s rK11005697. tkr::wad no 15 bldasar

lHr

!o

D

I.ga.qr. .3'19864{236498 hnp:rllpnakhata.r.j.nrc.inlq..aspr?us^=3.l98&14235(96.r

t-1rutfrqr+r
{.rdrsrwf - ArrlEEla.YADAv@RArAsrHAN.Gov q< - u-$hil(
(RR(( e{rf rtrEc - 18rD0c20t9 10:50 00 Alt

-trft.\€

#s
l-lJ-ft'

:

I

t

6tt rrri r 4

Scanned with CamScanner

t

212

321



'.- L-rt
f
I,I

,\

t
tr
oo
EJ

o'a

I,
a

,
i

G
E

o

o
C
.E

OE(\ Eio!(\T
\i t9
F 'L-o=
. :Tlr

I

I

213

322



CHURU IN FAVOUR OF IWs NIRMAL STONE M.L,39t20t3

LAN SHOWING SANCT L. AREA FOR MASONARY STONEIOND M.
N CTIEA ID TRSR I LL GA E IS SL JU NA Ac HRD GUN TSRA TA H ALTN

N

I
D

C

t,

lr\ Rc[ Pohr - I'HliD \Vt'.1.1- NIiAR

t
wt,]LL DI JNGITA!

N 21'44')$ lf
I:7.r"21'lll l'

t

ANNFxur(E _ R_tl

INDE.\

SANCTIONED & DEN.IARCATF-D AREA I OO I-IECT,(A,B.C,D,A)

o paq' rrrq rJ(
r

Prcpared br

SCAI.E- ICM - 40 lr4ts

EH

o

.lr Draughsman

214

323



q

(cDasl Oflice
Details

Lessee
lnformation

l\,1ineral

Details
Clearance
O6tails

Production
Oetails

Demarcation
Del,ails

OE ARCAfION DETAILS

Details

AME/CHlr/ilino.fi Ll39/20! 3

Fee

a.

e.
Lease No

Closlhg EEor

1. FRP Detail Exporl

FRP Type GT Sheet No.

Ona FRP DoscriBron GI St'e€t No.

2. Oescription Of Pillar/Area

LonEtude

LdtgitJde

tatitude

q

o
S.hd

FRP T!,pe

Othsr

FRP D3scripdon

PHEO WELL

GT Sh6€t No.

a5m6

Loryriurd6
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